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PRE-OFFERADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFTLETTER OF OFFER TO THE PUBLIC SHAREHOLDERS OF

SARDA PROTEINS LIMITED

Corporate Identification Number (CIN): L15142RJ1991PLC006353
Registered Office: B-536-537, Matsya Industrial Area, Alwar, Rajasthan, 301030;
ahoo.com; Website: www.sardaproteins.com

Tel No: +91-7737822222; E-mail ID: sardaproteins

THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENTAND DRAFT LETTER OF OFFER IS ISSUED BY GROW HOUSE WEALTH MANAGEMENT PRIVATE
LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF M/S ONIX RENEWABLE LIMITED (ACQUIRER), DIVYESH MANSUKHBHAI SAVALIYA (PAC 1), PIYUSH MANSUKHBHAI SAVALIYA (PAC 2) AND NIKHIL HARESHBHAI SAVALIYA
(PAC 3) (HEREINAFTER COLLECTIVELY REFERRED TO AS THE “PACs”), FORACQUISITION OF UP TO 17,30,400 OFFER SHARES, REPRESENTING 19.28% OF THE EMERGING VOTING SHARE CAPITAL OF SARDAPROTEINS
LIMITED, AT AN OFFER PRICE OF %115.00/- PER OFFER SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, INACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI
(SAST) REGULATIONS (‘PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER’).

This Pre-offer .Advert.isem.ent cgm Cor.rigendum to the Public Announcement, Detailed Public Statement and Draft Letter of Offer viii. Underlying Transaction- The acquisition of Shares upon conversion of warrants into equity. 9 | 07052024 | Ritika Vegetable Oil _ 47 450 2.75% Open Market
Is to be read in conjunction with the: 4.9 Under Para 3.1 ‘Background of the Offer- following paragraph has been updated at Para 3.1.2 of the LOF: | | Private Limited | |
a)  Public Announcement dated Wednesday, March 18, 2026 (Public Announcement), 312 The Board of Directors of the Target Company at their meeting held on Tuesday, April 08, 2025 allotted 72,50,000 10|  14.05.2024 | Ritika Vegetable Oil - 139,859  8.10% Open Market
b) Detailed Public Statement dated Friday, March 27, 2026, in connection with this Offer, published on behalf of the Warrants for cash at a price of ¥115.00/-per Convertible Warrant. Each Warrant was convertible into equal number of - Private Limited
Acquirer and PACs on Friday, March 27, 2026, in Financial Express (English daily) (Al India Edition), Jansatta (Hindi Equity Shares of the Target Company. Subsequently, The Board of Directors of Target Company in their Board meeting 1.|  24.05.2024 | Ajay Data ) 35000 2.03% Open Market
daily) (All India Edition) and Jagruk Times (Regional Rajasthan Daily) (Rajasthan Edition) (‘Newspapers’) (‘Detailed dated March 18, 2026 (“Subsequent acquisition through conversion of warrants”) approved the allotment of upto : ;
Public Statement’), 72,50,000 (Seventy-two Lacs and Fifty thousand) Equity shares of Rs. 10.00/- (Rupees Ten Only) each, to the Acquirer, 12.] 24.052024 | Deepak Data - 35,000 2.03% Open Market
c)  Draft Letter of Offer dated Tuesday, April 07, 2026 filed and submitted with SEBI pursuant to the provisions of PACs and Non-Promoter Public Sharefolders by way of conversion of the warrants under the Companies Act, 2013 13 24052024 | Mohini Devi : 15,0004 0.87% Open Market
Regulation 16 (1) of the SEBI (SAST) Regulations (Draft Letter of Offer), and squect to the Cqmpllance with apphcable prowflons of Securities anq Exchange“ Board of India (Issue of Cap.|tal 14| 24052024 | Ritika Vegetable Oi i 124,691 7999 Open Market
. ‘ and Disclosure Requirements) Regulations, 2018 (“SEBI (ICDR) Regulations, 2018"), as amended. The conversion Private Limited
d) Lettef of Offer dated Thursday, June 04, 2026, along with the Form of Acceptance-cum-Acknowledgement ('Letter of of warrants was done on March 18, 2026 which leads to an increase in the promoter shareholding in the Target -
Offer), Company to 80.72% post conversion of warrants. 15. 03.06.2024 Babulal Data - 63,400 3.67% Open Market
e) ?gggmmgnda;il?': gf- thtf; Inslependent Direclt/?rsdof thJe Targgt z(%)ggpfl;y which V\(’jert‘? appr;)\t/:d Iog Mon;layi JDL'metO& The details of the allottees pursuant to the conversion of warrants are set out below: 16.] 03.06.2024 | Nidhi Data - 15,000 0.87% Open Market
,an shed in the Newspapers on Monday, June 08, ecommendations of the Independent Directors —
of the Targzl: Clompar|1y’) Wopap o ( I P ! Sr. | Name of Allottees Category No. of Equity | Issue Price 17.] 03.06.2024 | Ritika Data - 15,000 0.87% Open Market
Public Shareholders of the Taraet Company are requested to kindlv nofe the following: No. (Acquirer/PAC/Public) | Shares Allotted | per Share (%) 41 Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED"- following paragraph
: 4 Qdlly.alo feg Y = 1. | Onix Renewable Limited Acquirer 70,00,000 115.00 has been updated at para 5.8, 5.9 and 5.14 of the LOF:
Capitalised terms used but not defined in this Pre-offer Advertisement cum Corrigendum shall have the meaning assigned to - - ) . . .
such terms in the PA. DPS. DLOF and/or LOF. 2. | Divyeshkumar Mansukhbhai Savalia | PACT 1,00,000 115.00 5.8 The Share Capital of the Target Company is as follows:
A Offer Pri 3. | Piyush Mansukhbhai Savalia PAC2 1,00,000 115.00 As on date of this LOF, the Authorized Share Capital of SPL is Rs. 13,00,00,000/- (Rupees Thirteen Crore Only)
) er Frice 4 | Nikhil Hareshbhai Savali PAC3 20.000 115.00 comprising of 1,30,00,000 equity shares of Rs. 10/- each. The total issued, subscribed and paid-up equity share capital
The Offer is being made at a price of ¥115.00/- per Offer, payable in cash. - IXhi' Mareshbhal savaliya ! . of the Target Company is Rs. 8,97,59,000/- (Rupees Eight Crore Ninety-Seven Lakhs Fifty-Nine Thousand only)
There has been no revision in the Offer price. 5. | Hardik Kantilal Adhiya Public Shareholder 10,000 115.00 divided into 89,75,900* (Eighty Nine Lakhs Seventy Five Thousand Nine Hundred) Equity Shares of 10/- each.
B. Recommendations of the Committee of Independent Directors (‘IDC’) 6. | Sudhir Amntlal Vekariya Public Shareholder 10,000 115.00 *Pursuant to the conversion of warrants into equity shares
A Committee of Independent Directors of the Target Company comprising of: 7. | Naman Madhavjibhai Viradiya Public Shareholder 10,000 115.00 *There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records
- - . — Total 72,50,000 of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid-
Sr No | Name of Committee Members DIN Position ' ‘ : : _ up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share
1 Dhairyakumar Mohanbhai Thakkar 08803649 | Chairperson 410 Under Para 3.1 ‘Background of the Offer’- following table has been updated at Para 3.1.4 of the LOF: Capital is I2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has
2 Chintan Umeshbhai Bhatt 09289074 Member 3.1.4. The Pre- and Post-Preferential allotment capital of the Target Company would be as under: not been provided by the Company in the MCA records - by filling PAS-3 and other necessary statutory forms, the Paid-
I ; T ; i ; up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE
Above members of IDC approved their recommendation on the Offer on Saturday, June 06, 2026, and published in the | Particulars | No. of Equity Shares | Nominal Value (Rs.) rgcor(zls.y P pany /
Newspapers on Monday, June 08, 2026. The IDC Members are of the opinion that the Offer Price to the Public Existing voting share capital I ! . . .
Shareholders of the Target Company is fair and reasonable and is in line with SEBI (SAST) Regulations. Public Promoter | . Particulars N°',°f s o 9f .
Shareholders may, therefore, independently evaluate the offer and take an informed decision. : | Shares / Voting Rights Shares / Voting Rights
C.  Other details with respect to Offer: Public (PACS) | 25,500 | 255,000 Fully Paid-up Equity Shares 89,75,900 100.00
Other Public 17,00,400 | 1,70,04,000 id- i - .
1. This Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations. There has been no [ | Partly Paid-up Equity Shares - :
competitive bid to the Offer. | Total(A) 2SN e ' Total Paid-up Equity Shares 89,75,900 100.00 l
2. The Letter of Offer has been dispatched on Thursday, June 04, 2026, to the Public Shareholders of the Target Company . Conversion of Warrants 72,50,000 | 7,25,00,000 Total Voting Rights in the Target Company 89,75,900 100.00
whose names appeared on the register of members as on the Identified Date, i.e., Wednesday, May 27, 2026. The | Convertible Warrants to Acquirer and PACs 72,20,000 | 7,22,00,000 *Pursuant to the conversion of warrants into equity shares
dispatch has been carried out through post to those Public Shareholders who are holding shares in physical mode as !-Conve ttible Warrants to Public 30.000 | 3.00.000 . ) . . . . o .
well as all other Public Shareholders who had not registered their e-mail addresses with the Depositories and/or the : —_ There was a discrepancy in thg Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the recorqs
Target Company, and through electronic mode (e-mail) to those Public Shareholders whose e-mail addresses were Total (B) | 72,50,000 7,25,00,000 of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid-
reqistered with the Depositories and/or the Taraet Company. . . up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share
g _ P : p. Y . i _ | Total Emerging Capital (A+B) I 89,75,900 8,97,59,000 Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has
3. In terms of Regulation 16(1) of the SEBI (SAST) Regulations, 2011, the Draft Letter of Offer (‘DLOF) was submitted *Pursuant to the conversion of warrants into equity shares not been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paid-
o SEBI on Tuesday, April 07, 2026. SEBI issued its obse’rv ations on the DLOF vide its letter ‘beanng reference no. *There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE
SEBI/HO/49/12/11(7)2026-CFD-RAC-DCR1/1/112662/2026" dated Friday, May 29, 2026. SEBI's observations have f the Ministrv of C te Affairs (MCA) and the Bombay Stock Exch BSE). A the BSE records. the Paid records
been incorporated in the LOF. This Pre-offer Advertisement cum Corrigendum also serves as a corrigendum to the DPS of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid- ' . . . . . .
and DLOF, and as required in terms of the SEBI Letter. up Share Capital of the Company is 1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share 59  Ason the date of this LOF, there is only one class of Equity Shares and there are no: (i) partly paid-up Equity Shares;
. _ Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has (ii) Equity Shares carrying differential voting rights; and/ or (iii) outstanding convertible instruments (such as depository
4. Key Changes/Updates made in LOF: not been provided by the Company in the MCA records by filling PAS-3 and other necessary statutory forms, the Paic- receipts, fully convertible debentures, warrants, convertible preference shares, etc.) issued by the Target Company
Public Shareholders are requested to note the following material updates to the DLOF as included in the LOF in relation up Equity Share Capital of the Company stands at <89,75,900 and is uniformly reflected in both the MCA and BSE which are convertible into Equity Shares of the Target Company. There are no partly paid-up shares in the Target
to the Open Offer: records Company (iv) Equity Shares which are subject to lock-in; (v) Outstanding Equity Shares that have been issued but
4.1 Deletion of the word ‘Draft’ or “DLOF” at all the applicable places in the LOF andlor replacing the phrase ‘Draft Letter ~ 4.11  Under Para 3.1 ‘Background of the Offer’ following paragraph has been updated at Para 3.1.9 of the LOF: not listed on the any stock exchange; (vi) Equity Shares carrying differential voting rights.
of Offer” with “Letter of Offer” at all the applicable places in the LOF. 3.1.9  Consequent upon acquiring the shares pursuant to the Conversion of warrant into Equity shares, the post preferential a. At present, the ent.ire. issued equity share capital of SPL i.e., 89.,75,900* equity shareg of Rs. 10/- each, are listed
42  Updation of the email address of Mr. Nikhil Hareshbhai Savaliya to nikhil.savaliya@onixgroup.in. shareholding of the Acquirer and the PACs will be 72,45,500 (Seventy-two lakh forty-five thousand five hundred) equity and traded at BSE Limited ("BSE") under the XT Group. The Equity Shares were also listed on The Calcutta Stock
. o . . o shares constituting 80.72% (Eighty percent) of the Emerging Voting Share Capital. Pursuant to proposed allotment, Exchange Limited (CSE) and are currently suspended from trading on CSE due to non-compliance with the provisions
4.3 Re.;”de sr(]:hedule of nagh_v |t|ets Tﬁs ge;en m:?:ed nﬁ:.to angmzﬂ schedule gf ai;tlvt't;ﬁs on page TO' |3 of the It_r? FL%nIS the Acquirer will be holding substantial stake and will be in control over the Target Company. Accordingly, this offer of the Listing Agreement, particularly in respect of various disclosures and submission of requisite information to the
suitable changes pertaining fo the dates of the aclivities have been carmed out at the appropriate piaces in the LU is being made in terms of Regulation 3(1) and Regulation 4 of the SEBI SAST Regulations, 2011. The Target Company Exchange. Pursuant to the change in management and control, the new management shall take necessary and
4.4  Following statements are inserted below the table containing ‘Tentative Schedule of Major Activities of The Open is required to maintain minimum public shareholding, as determined in accordance with the SCRR, on a continuous appropriate steps with the concemed stock exchange(s) for revocation of suspension and regularization of listing
Offer on page no. 3 of the LOF: basis for listing. Upon completion of the Transactions, if the public shareholding of the Target Company falls below compliances in due course.
1. The original schedule of activities was indicative (prepared on the basis of timelines provided under the SEBI (SAST) the minimum level of public shareholding as required to be maintained by the Target Company as per the SCRR and *Pursuant to the conversion of warrants into equity shares
Regulations) and was subject to receipt of statutory/ regulatory approvals. To clarify, the actions set out above may }2‘: r?fnélccgboﬁfr?clzevgﬁft;\cﬂ)rns;ﬁi?mﬁclnstlr:gant; glei)r:op:ftii?:rﬁr;tzgamﬁ the Target Company and/or its promoters “There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records
be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations. P . g req ' of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid-
Actual date of receipt of SEBI Observations on the DLOF. 412 Under Para 3.1 ‘Background of the Offer- following paragraph has been updated at Para 3.1.15 of the LOF: up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share
There is no competing offer to this offer. 3.1.15 The Offer is not a result of global acquisition resulting in indirect acquisition of equity shares of the Target Company Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has
i , N or Open Market Purchase. Post Conversion of Warrant into Equity Shares, the Public Shareholding shall fall below not been provided by the Company in the MCA records - by filling PAS-3 and other necessary statutory forms, the Paid-
4, Identified Date is only for the purpose of determining the names of the Shareholders as on such date to whom the Letter 259 up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE
of Offer would be sent. All owner (registered or unregistered) of equity shares of the Target Company (except Acquirer - , _ records.
and the Sellers of the Target Company) are eligible to participate in the offer any time before the closure of the Offer. 413 Under Para 3.2 ‘Details of the Proposed Offer following paragraph has been updated at para 3.2.15 of the LOF: . . . .
. . o o 3915 A Reaulation 38 of the SEBI (LODR) Requlai d with Rules 19(2) and 19A of the Securities Confract 5.14  As of the date of this LOF, there are no directors representing the Acquirer on the board of the Target Company except
Note: Where last dates are mentioned for certain activities, such activities may happen on or before the last dates £ (R’Segﬁlratic?r?)USulloens 1927 :S amenEjed (“S)CF?Ig’l’J) atlr?ens'l'a:(ra;et \glomp:n?/sis réq)uiargd . mgintaii a?izzslfs%"/onp?tfliz Mr. Khilan Savaliya, relative of Mr. Nikhil Savaliya, is appointed as professional director in the Target company with
. o y . . ¢ . ) . . ’ ’ ’ 0 i f i idi i i ) i i
4.5 Under section ‘Risk Factors’in bullet point (2) - para (c) - ‘Relating to the Offer’ following paragraph has been updated: shareholding as determined in accordance with SCRR, on a continuous basis for listing. Pursuant to completion of argm t;if}gﬁcg;hﬂf t::as Baoarodincgnllélr:ft\:’tzrss rir;?jgri(:mvfézgr?j:f:;(\ﬁtr ttr:]: lggrrlljpl):t?gnszt;us;: gSeScSrFi)t?erZ“grr\]z aEr;(((i:;:tnurZ
c) As on the date of this Letter of offer, no statutory approvals are required for the acquisition of Equity Shares under this this underlying transaction, Open Offer and including the shareholding of the Promoters of the Target Company, the goard of India (éubsténtial Ap&uisition of Shares and Takeovers) Regulationz 2011 g
Offer. However, if any statutory approvals become applicable before completion of the Offer, the same shall be public shareholding in the Target Company may fall below the minimum public shareholding requirement i.e., 25% ' . . o _ N
obtained. The Offer shall be subject to receipt of such approvals, and the Acquirer shall make necessary applications as per Rule 19A of the Securities Contracts (Regulation) Rules, 1957 (‘SCRR”) read with the SEBI (LODR) Regulations. In accordance with Regulation 24(4) of the SEBI (SAST) Regulations, 2011, Mr. Khilan Savaliya shall not participate
accordingly. In such an event, the Acquirer shall undertake such actions within the timelines specified under the SCRR, as deemed in any deliberations of the Board of Directors of the Target Company, nor shall they vote on any matter relating to the
In accordance with Regulation 23(1) of the SEBI (SAST) Regulations, 2011, the Acquirer shall have the right to withdraw the appropriate, ; to meet the minimum public shareholding requirements specified under SCRR, SEBI may initiate open offer
Offer under the following circumstances: apprgprlate action against the Target Company and/orits promoters for non-compliance with Minimum Public Shareholding 4.2 Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED'- following paragraph
. . - . . requirements. has been updated at para 5.16 of the LOF:
. statutory approvals required for the open offer or for effecting the acquisitions attracting the obligation to make an open o~ . , )
offer under these regulations having been finally refused, subject to such requirements for approval having been 414 Under Para 4.1 ‘Onix Renewable Limited— ACQUIRER"- following paragraph has been updated at para 4.1.7 of the 5.16  Pre and Post Offer Shareholding Pattem of the Target Company is as follows:
specifically disclosed in the detailed public statement and the Letter of offer; LOF: | Shareholding/ voting | Shares/voting rights | Shares / voting rights | Shareholding / voting
. any condition stipulated in the agreement for acquisition attracting the obligation to make the open offer is not met for 417 The Net Worth of the Acqwrer.as on September 30, 2025 is .?78,9.50.62 Lakhs (Rupges Two Lakhs One Thoysand rights prior to the acqulre'd on to be acqulred'm open ng'h'ts? after the
reasons outside the reasonable control of the acquirer, and such agreement is rescinded, subject to such conditions Eight hundred seventy point Thirty eight Lakhs) and the same is certified through Mr. Virat Dudhatra, (Membership No. agreement / Conversion of offer (assuming full | acquisition and offer
having been specifically disclosed in the detailed pub]ic statement and the Letter of offer 622930), Proprietor of M/s Dudhatra & Co. , Chartered Accountants, having his office at 418, 4" Floor, R.K.Empire, acquisitionand the | Warrants which acceptances) (assuming full
. . N L ’ Mavdi Circle, Rajkot, India , Email id: cadudhatraandco@gmail.com; vide certificate dated 14th March, 2026, bearing Shareholders' Offer triggered off the acceptance)
¢ such circumstances as in the opinion of the Board, merit withdrawal. Unique Document |dentification Number (UDIN) —26622930YQURNN7556. Category Regulations
In the event of the withdrawal of the open offer, the Acquirer shall, through the Manager to the Offer, within 2 Working Days 415  Under Para 4.1 ‘Onix Renewable Limited— ACQUIRER'- following paragraph has been updated at para 4.1.8 of the (A) (8) (C) (A) +(B) + (C) = (D)
of such withdrawal, make an announcement in the Newspapers in which the Detailed Public Statement for this Offer was LOF: No %(1) No %(2) No. | %(2) No %(2)
published, providing the grounds and reasons for the withdrawal. Simultaneously with the announcement, the Acquirer shall L . ) ) . N ' o ' .
inform in writing the SEBI, BSE Limited and the Target Company at its registered office. After the Conversion of Warrant into (1 Based on audited financial statements, as disclosed above, the Acquirer does not have any contingent liabilities. (1) Promoters Group |
Equity Shares, public Shareholding shall fall below 25%, SEBI may take appropriate Action for the Non-Compliance to meet ¥ The increase in revenue and profit after tax (PAT) during FY 2025 is primarily attributable to the commissioning of a) Parties to the Agreement — — — — — [ — — —
the Minimum Public Shareholding Requirements. mu!tiple solar power projects across Gujarat under the PM-KUSUM scheme. With several projects bgcorping operational b) Promoter group other |
46  Deletion of the Risk Factor contained in bullet point (2) under para (h) (i) (s)- “Relating to the Offer”, since the disclosure during the year, the Company realized higher revenue from EPC project sales. Consequently, profitability and surplus than (a) above — — — — — — — —
is repetitive and already covered in other Risk Factors. improved significantly, driven by economies of scale and better absorption of fixed costs. Sub Total (1) _ _ _ — — [ — — _
47 The page numbers of the table of contents have been suitably updated wherever required in the LOF. 3 In addition, the Company raised funds through the issue of equity shares at a premium, resulting in an increase in the |
48 Following definitions have been inserted and dated under ‘Kev Definit 10. 1. 12 of the LOF Securities Premium balance under “Reserves and Surplus”. I 2 Ao 4 the PAC I 1
: ollowing definitions have been inserted and/or updated under ‘Key Definitions’ on page no. 10, 11, 12 of the : ) ) ) ) S -~ ) cquirer and the s
_ Elgibl g 0 varticisate in the Off X ”p Lth ¥t harehold pf?h Tarcet C X @) The increase in borrowings during FY 2025 is primarily on account of additional unsecured loans availed to fund ) A . : oni i
I Igible: Fersons o parucipate n the Vifer - shall mean all the equity sharenolders of the Target Lompany wno are working capital requirements arising from the expanded scale of operations. 8} Aoadrer - L
eligible to tender their Equity Shares in the Open Offer, except the Acquirer, Person acting in concert(s), existing 1 9 cap 1 ‘Oq, g , c P  tollowi P 19 of RenewableLimited — — |70,00,000) 78.00% j 17,30,400 | 19.28% | 87,30,400 | 51.17%
Promoter(s) of the Target Company, public shareholders who have allotted the Shares pursuant to the Conversion of 4.16 Eg?:er Para 4.1 ‘Onix Renewable Limited- ACQUIRER'- following paragraph has been updated at para 4.1.9 of the b) PAC 1- Divyesh Savalya | 17,200 | 1.00% | 1,00,000| 1.11% | 1,17,200 | 1.31%
Warrant.into Equity Shares, pursuant to and in compliance with the provisions of regulation 7(6) of the SEBI (SAST) - . . . o) PAC 2- Piyush Savaliya _ _ 100,000 | 1.11% i 1,00,000 | 1.11%
Regulations, 2011. 4.1.9 The Acquirer does not hold any Equity Shares of the Target Company as on the date of this DLOF. Further, the Acquirer = . - - T -
ii Eligible Shareholders/ Public Shareholders - shall mean all the equity shareholders of the Target Company who are has not acquired any equity shares after the date of the PA to the date of this DLOF. The director of the Acquirer Mr. 9) PAC 3 Nini Savalye 2 D.48% | 20,000 | 0.22% I 26,300 1 0.92%
' eligible to tender their Equity Shares in the Open Offer, except the Acquirer, Person acting in concert(s), existing Divyesh Savaliya hold 17,200 Equity Shares in the Target Company. Furthermore, Mr. Khilan Savaliya, relative of Mr. | Sub Total (2) 25,500 | 1.48% |72,20,000| 80.44% __17,30,409_]___19.28% |.89,75,9001100.00% |
Promoter(s) of the Target Company, public shareholders who have been issued equity shares on Conversion of warrant Nikh?l Savaliya, is appqinted as profgssional director jn the .Target company with a view to strepgtheping the Boarld (3) Parties to agreement
into Equity Shares through preferential issue (the preferential issue as approved by the Board of Directors of the Target of Directors and providing guidance in the Company's business operations and future growth initiatives. Also, His other than (1) & (2) above — — — — — Wl — — — 1
Company at their meeting held on Tuesday, April 08, 2025 of 72,50,000 Warrants for cash at a price of T115.00/-per pro[nt.?ent \;:V%Sh made |nda$cirdance vl\gth tTet,Reg”?gﬂ] 24 of Securities and Exchange Board of India (Substantial [ /\"p, jic shareholders
Convertible Warrant. Each Warrant is convertible into equal number of Equity Shares of the Target Company. Subsequently, cquisition of Shares and Takeovers) Regulations, : (i.e. other than
The Board of Directors of Target Company in their Board meeting dated March 18, 2026 (“Subsequent acquisition Notwithstanding the shareholding or directorships referred to above, the Acquirer along with Directors or related parties mentioned above) | |
through conversion of warrants®) approved the allotment of upto 72,50,000 (Seventy-two Lacs and Fifty thousand) do not exercise any control (as defined under Regulation 2(1)(e) of the SEBI (Substantial Acquisition of Shares and a) Fls/MFs/Flls/ |
Equity shares of Rs. 10.00/- (Rupees Ten Only) each, to the Acquirer, PACs and other non-promoter public shareholder Takeovers) Regulations, 2011, as amended) over the Target company. Banks/NII/IEPF _ _ _ _
by way of conversion of the warrants under the Companies Act, 2013 and subject o the Compliance with applicable 4 47 ynder Para 5. 'BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED"- following paragraph | b) Others — — — —
provisions of Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, .
, has been updated at para 5.4 of the LOF: Individual
2018 (“SEBI (ICDR) Regulations, 2018"), as amended. 54 The Eauity Sh o lsed on CSE (Scrip Gode: 20117) and s ded from tadi CSE g ndividuals
) ) ' . e Equity Shares are also listed on crip Code: and is currently Suspended from trading on ue Holding Share capital
The .q.etalls of the allottees pursuant to the conversion of warrants are set OUt-pe/OW' : : to non-C.()mpliance Wlth the prOYiSionS of the L|St|ng Agreement, partiCUlarly |n reSpeCt of various disclosures and UptO ?92 lakhs P 14,17,866| 15.80% 30,000 0.33% (17,30,400) (1928) % _ _
Sr. | Name of Allottees Category No. of Equity Issue Price submission of requisite information to the Exchange. Pursuant to the change in management and control, the new : :
No. (Acquirer/PAC/Public) | Shares Allotted | per Share (%) management shall take necessary and appropriate steps with the concerned stock exchange(s) for revocation of Holding Share Capital .
1. | onix Renewable Limited Acquirer 7000.000 15.00 suspension and regularization of listing compliances in due course. . more than 2 lakhs 404,986 | 4.51% | — -
2. | Divyeshkumar Mansukhbhai Savalia | PAC1 1.00.000 115.00 418  Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED'- following paragraph Others
— : has been updated at para 5.7.1 and 5.7.2 of the LOF: Bodi 2939 _ _
3. | Piyush Mansukhbhai Savalia PAC2 1,00,000 115.00 ° para _ , o odies Corporate 20,638 293k
— : : 5.7.1  The Authorized Share Capital of the Company is ¥13,00,00,000/- (Rupees Thirteen Crores Only) divided into 1,30,00,000 NRIs 11,505 0.67% — —
4. | Nikhil Hareshbhai Savaliya PAC3 20,000 115.00 (One Crore and Thirty Lakhs) Equity Shares of 10/~ each. As on date, the issued, subscribed and paid-up capital of Ay ofhers 93880 | 1.05 % _ _
5. | Hardik Kantilal Adhiya Public Shareholder 10,000 115.00 the Target Company is ¥8,97,59,000/- (Rupees Eight Crore Ninety-Seven Lakhs Fifty-Nine Thousand only) divided into y ! 22
. . . 89,75,900* (Eighty-Nine Lakhs Seventy-Five Thousand Nine Hundred) Equity Shares of 310/- each. The entire issued, Total No. of shareholders
B. 1§ Sudhiir Ammutial "Vekailrly.a . PUbI?C Shareholder 10,000 115.00 subscribed, paid up and voting equity capital of the Target Company is listed at BSE Limited (‘BSE”) only. in public category i.e. 17,25,900( 100.00% (17,30,400) | (19.28) % — —
7. | Naman Madhavjibhai Viradiya Public Shareholder 10,000 115.00 “Pursuant to the conversion of wamants info equity shares Sub Total (4) U
) T?tal ) ) 72’59’000 ) — *There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records | Crand Total (1+2+3+4) | 17,25,900] 100.00% |72,50,000] 80.77% . - _89,75,900 | 100.00%
and any person deemed to be acting in concert with them, pursuant to and in compliance with the provisions of of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid- Notes:
regulation 7(6) of the SEBI (SAST) Regulations, 2011. up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share 1) Calculated on the total Existing Voting share Capital of Target Company.
ii. Existing Equity Share Capital - The paid-up share capital of Target Company is ¥8,97,59,000/- comprising of 89,75,900* Capital is 2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has ) Calculated on the ol 0 Voting share Canital of Target C
Equity Shares of Z10.00/- each fully paid-up. not been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paid- ) alculated on the total emerging Voting share Capital of Target Company.
*Pursuant to the conversion of warrants into equity shares up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE 3) Shareholding Pattern is based on Quarter ended March 31, 2026.
*There was a discrepancy in the Paid-up Equit S};are Capital of Sarda Proteins Limited as reflected in the records rocords. 4 Al percentages are calculated on the Total Equity Paid up Shares Capital of the Target Company, as on 10th working
" pancy . p Equity P ) 5.7.2  The Promoter and Promoter group members of the Target Company are Mr. Babu Lal Data, Mr. Ajay Data, Mrs. Deepak day after closing of tendering period.
of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paic- Data, Ms. Mohini Devi, Ms. Nidhie A Data, Ms. Ritika Data and /s Ritika Vegetable Oil Private Limited. Promoter and .
Up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master aata, the Paid-up Equity Share Pron%oter. group memBers .executed the fé)llov;/ing transactions in the scrip of Sarda Proteins Limited'. 43 Under Para 5. BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED" following paragraph
Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has . . : has been added at para 5.18 of the LOF:
not been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paid- ﬁr. A Date 7; | Name AQuan_tltya Qléar}:;ty APercfen;?Sgel A Mo.?.e 07 Sal 5.18  The number of Shareholders in Sarda Proteins Limited in public category is 2,928 as on May 27, 2026. (Calculated
up Ec(;jwty Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE 0. Acquire/sale cquire o cquirea/salel Acqui-sition / Sale as per the latest Benpos data available with the company).
records. iti ' - 0
, N , , , o | E'rf'vk;evff’nfittaezle o 3,86,000 22.31% SPA 44 Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED'- following instances
iv. Identified Date- The datle .falllng on the 10th (Tenth) Working Day prior to the commencemeqt of Tendering Period, for of non-compliance/delayed compliance are updated at para 5.22 and 5.23 of the LOF:
the purposes of determining eligible shareholders to whom the Letter of Offer will be sent i.e., Wednesday, May 27, 2. 24.07.2019 | Ritika Vegetable Oil 1000 - 0.06% Shares Acquired . . . o
2026 . i . 5.22  As per the Information received from the Target company, from the Watchout Investors website and from BSE Listing
. Private Limited in Open Offer . . . .
) ) ) ) Centre Portal, there have been instances of non-compliance/delayed Compliance by Target Company from the period
V. LOO / LoF/Letter of Offer - This Letter of Offer dated Tuesday, June 02, 2026, which shall be dispatched to the Public 3 24.07.2019 | Ritika Vegetable Oil - 75,000 4.35% Interse Transfer from last open offer to till date under SEBI (LODR) Regulations as detailed below:
Shareholders of the Target Company. Private Limited = _ — =
. . . L . . _— Sr | Competent |Regulations as per Brief Description Fine/Penalty | Further
vi. Offer Period- Period between the date of entering into an agreement, formal or informal, to acquire shares, voting rights 4. 24.07.2019 | Ajay Data 10,000 - 0.58% Interse Transfer No | Authority |LODR imposed developments
in, or control over a target company requiring a public announcement, or the date of the public announcement, as the 5 24072019 | Babulal Dat 35 000 9 03 Interse Transfer — : : : — :
case may be, and the date on which the payment of consideration to shareholders who have accepted the open offer > el abulal Jata ’ - o erse franste 1 | BSE Regulation 29 of SEBI Non-Complied with Fine imposed | The Company has paid a
is made i.e. June 11, 2026 (Thursday) to June 30, 2026 (Tuesday) or the date on which open offer is withdrawn, as | 6. | 24.07.2019 | Mohini Devi 15,000 - 0.87% Interse Transfer (LODR) Regulations, 2015 | the Gap of Two working | By BSE was | fine of ¥11,800/- to BSE
the case may be. 7. | 24072019 |Ritika Data 15,000 i 0.87% Interse Transfer gfg’o; dplr\'/l"ere'ti”;”“iim” Rs.11,800-  fon June 01, 2026
vii. - Tendering Period- Period within which Shareholders of the Target Company may tender their Equity Shares in acceptance 8. 2020-21 Babulal Data 28.400 . 1.65% . April 2026 9
to the Offer i.e., the period between and including Thursday, June 11, 2026 to Wednesday, June 24, 2026. ’
Source: Watchout Investor (https://www.watchoutinvestors.com/) and BSE Listing Centre.
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4.5

6.1.2

Further, there are no penal actions against the promoters/directors of the Target Company under SEBI (LODR) Regulations, 2015.

Further, the Manager to the Open Offer has carried out independent due diligence, including verification of the
disclosures made by the Target Company, filings with the stock exchange, and other publicly available information.
Based on such due diligence, the Manager to the Open Offer confirms that the instances of non-compliance and
penalties imposed have been adequately disclosed herein.

Following are the instances for last eight years of non-compliance/delayed compliance under SEBI LODR Regulations
against which regulatory action may be initiated by the stock exchanges against the Target Company.

Sr | Regulation No. Particulars of filling

No.

7. | Regulation 76(5) of SEBI (DP) Financial Year | Remarks

Regulations, 2018 — Reconciliation || 2024-25 Delayed in Compliance for Quarter ended September
of Share Capital Audit Report 2024 by 40 days.

Delayed in Compliance for Quarter ended December
2024 by 1 day.

Delayed in Compliance for Quarter ended June 2025 by
89 days.

Company has not complied with regulation 76(5)
regarding Reconciliation of Share Capital Audit Report
for the Quarter ended March 2026.

Financial Year | Remarks

2024-25 Delayed in Compliance for Quarter ended December
2024 by 10 days.

Company has not complied with regulation 27 regarding
Non-Applicability Certificate of Corporate Governance
for the Quarter ended March 2026.

2025-26

2025-26

8. | Regulation 27 of SEBI (LODR)
Regulations, 2015

2025-26

Further, there are no penal actions against the promoters/directors of the Target Company under SEBI(LODR) Regulations,
2015.

* SEBI may take appropriate action against the Promoters of the Target Company in terms of SEBI (LODR)
Regulations 2015 and provisions of SEBI Act for any non-compliance of SEBI (LODR) Regulations 2015.

Under Para 6.1- ‘JUSTIFICATION OF OFFER PRICE'- following details of stage of Equity Shares of the Target
company are added at para 6.1.2 of the LOF:
The annualized trading turnover in the Equity Shares of the Target Company on BSE based on trading volume during

the 12 (twelve) calendar months prior to the month of Public Announcement (March 01, 2025 to February 28, 2026) is
as given below:

Total Number
of Listed
Equity Shares

Name of the Stock| Total number of Equity Shares traded
Exchange during the 12 (Twelve) calendar
months prior to the month of PA

Annualized Trading
Turnover (in terms of % of
Equity Shares Listed)

BSE 2,72,592 17,25,900 15.79%

4.6

(Source: www.bseindia.com )

Further, with respect to the GSM framework status, the equity shares of the Target Company are presently placed under
Stage IV of the Graded Surveillance Measure (GSM) framework and the same was implemented with effect from May
13, 2026.

Under Para 6.1- 'JUSTIFICATION OF OFFER PRICE - following words has been updated at para 6.1.5 (a2) of the LOF:

G.

as well are eligible to tender their Equity Shares in this Offer as per the provisions of the SEBI (SAST) Regulations. Public
Shareholders who are holding Equity Shares in physical form and intend to participate in the Offer will be required to
approach their respective Selling Broker along with the complete set of documents for verification procedures to be carried
out, including the (i) original share certificate(s), (i) valid share transfer fom(s), i.e. Form SH-4, duly filled and signed by
the transferors (i.e., by all registered shareholders in same order and as per the specimen signatures registered with the
Target Company) and duly witnessed at the appropriate place, (i) self-attested copy of the sharehdder's PAN Card, (iv)
Form of Acceptance duly completed and signed in accordance with the instructions contained therein, by sole/joint
Public Shareholders whose name(s) appears on the share certificate(s) in the same order in which they hold Equity
Shares, and (v) any other relevant documents such as power of attorney, corporate authorization (including board resolution/
specimen signature), notarized copy of death certificate and succession certificate or probated will, if the original
shareholder has deceased, etc., as applicable. For further information, kindly refer to the Paragraph 8.22 titled as ‘8.22
Procedure for tendering Equity Shares held in Physical Form’ on page 50 of the Letter of Offer.

Procedure for tendering the Shares in case of non-receipt of the Letter of Offer:

Public Shareholders who have acquired Equity Shares but whose names do not appear in the records of Depositories
on the Identified Date, or unregistered owners or those who have acquired Equity Shares after the Identified Date, or
those who have not received the Letter of Offer, may also participate in this Offer. In case of non-receipt of the Letter
of Offer, such Public Shareholders of the Target Company may download the same from the SEBI website
(www.sebi.gov.in) or obtain a copy of the same from the Registrar to the Offer on providing suitable documentary
evidence of holding of the Equity Shares of the Target Company. Alternatively, in case of non-receipt of the Letter of
Offer, shareholders holding the Equity Shares may participate in the Offer by providing their application in plain paper
in writing signed by all shareholder(s), stating name, address, number of shares held, client ID number, DP name, DP
ID number, number of shares tendered and other relevant documents. Such Public Shareholders have to ensure that
their order is entered in the electronic platform to be made available by Stock Exchanges before the closure of the Offer.
For further information, kindly refer to the Paragraph 8.23 titled as ‘Procedure for tendering the shares in case of non-
receipt of Letter of Offer’ on page 51 of the Letter of Offer.

Status of Statutory and Other Approvals:

As on the date of this Letter of Offer, there are no statutory or other approvals required for implementing the Offer except
as mentioned in the Letter of Offer. For further information, kindly refer to the Paragraph 7.4 titled as ‘Statutory and Other
Approvals’ at page 45 of Letter of Offer.

Procedure for Acceptance and Settlement of Offer:

The Open Offer will be implemented by the Acquirer through Stock Exchange mechanism made available by BSE
Limited in the form of separate window (‘Acquisition Window’) as provided under the SEBI (SAST) Regulations,
SEBI circular bearing reference number CIR/CFD/POLICYCELL/1/2015 dated 13 April 2015, as amended read along
with SEBI Circular CFD/DCR2/CIR/P/2016/131 dated 9 December 2016, as amended, and SEBI Circular bearing
number SEBI/HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021 issued by SEBI. As per SEBI Circular bearing
number SEBI/HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021, a lien shall be marked against the shares of
the shareholders participating in the tender offers. Upon finalisation of the entitiement, only accepted quantity of shares
shall be debited from the demat account of the shareholders. The lien marked against unaccepted shares shall be
released. The detailed procedure for tendering and settlement of shares under the revised mechanism is specified
under the Paragraph 8 titled as ‘Procedure for Acceptance and Settlement of The Offer’ on page 46 of the Letter of Offer.

Revised Schedule of Activities:

Major Activities

Original Schedule (1) Revised Schedule (1)

Public Announcement

Wednesday, March 18, 2026 | Wednesday, March 18, 2026

Publication of Detailed Public Statement

Friday, March 27, 2026 Friday, March 27, 2026

(1) The original schedule of activities was indicative (prepared on the basis of timelines provided under the SEBI
(SAST) Regulations) and was subject to receipt of statutory/ requlatory approvals. To clarify, the actions set out above
may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations.

(2) There is no competing offer to this offer.
(3) Actual date of receipt of SEBI Observations on the DLOF.

(4) Identified Date is only for the purpose of determining the names of the Shareholders as on such date to whom the
Letter of Offer would be sent. It is clarified that all the Public Shareholders (registered or unregistered) of equity shares
of the Target Company (except the Acquirer, PACs, existing Promoter(s) of the Target Company, Selling Company,
public shareholders who have been issued equity shares in preferential issue and any person deemed to be acting
in concert with them, pursuant to and in compliance with the provisions of regulation 7(6) of the SEBI (SAST) Regulations,
2011) are eligible to participate in the offer any time before the closure of the Tendering Period.

Documents for Inspection:

The copies of the documents listed under Paragraph 10 titled as ‘Documents for Inspection’ on page 60 of the Letter
of Offer will be available for inspection at the principal place of business of the Manager to the Offer, Grow House
Wealth Management Private Limited, located at 6" Floor, A-608, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G.
Highway Ahmedabad-380054 on any working day between 10:00 a.m. (Indian Standard Time) and 5:00 p.m. (Indian
Standard Time) during the Tendering Period commencing from Thursday, June 11, 2026 to Wednesday, June 24, 2026.
Further, in light of SEBI Circular SEBI/HO/CFD/DCR2/CIR/P/2020/139 dated July 27, 2020, read with SEBI Circular
SEBI/CIR/ICFD/DCR1/CIR/P/2020/83 dated May 14, 2020, copies of the following documents will be available for
inspection to the Public Shareholders electronically during the Tendering Period. The Public Shareholders interested
to inspect any of the following documents can send an email from their registered email-ids (including shareholding
details and authority letter in the event the Public Shareholder is a corporate body) with a subject line [‘Documents
for Inspection — SARDA Open Offer”], to the Manager to the Open Offer at takeover@growhousewealth.com; and upon
receipt and processing of the received request, access can be provided to the respective Public Shareholders for
electronic inspection of documents.

The Acquirer and PACs accept full responsibility for the information contained in this Pre-Offer Advertisement cum
Corrigendum to the Public Announcement, Detailed Public Statement and Draft Letter of Offer (other than such
information as has been obtained from public sources or provided by or relating to and confirmed by the Target
Company) and undertake that they are aware of and will comply with their obligations under the SEBI (SAST)
Regulations in respect of this Open Offer. The Acquirer and PACs will be severally and jointly responsible for ensuring
compliance with the SEBI (SAST) Regulations. The persons signing this Pre-Offer Advertisement cum Corrigendum
to the Public Announcement, Detailed Public Statement and Draft Letter of Offer on behalf of the Acquirer have been
duly and legally authorized to sign this Letter of Offer.

This Pre-Offer Advertisement cum Corrigendum to the Public Announcement, Detailed Public Statement and Draft
Letter of Offer will also be accessible on the websites of SEBI's website accessible at www.sebi.gov.in, BSE’s
website accessible at www.bseindia.com, Manager’'s website accessible at www.growhousewealth.com, and
Registrar's website accessible at www.skylinerta.com.

Issued by the Manager to the Offer on behalf of the Acquirer and PAC’s

WEALTH

(a2) Issue price of Convertible Warrant issued on preferential basis of the Target Company to Acquirer

Filing of Draft Letter of Offer with SEBI

Tuesday, April 07, 2026 Tuesday, April 07, 2026 i o

Last Date for a public announcement for competing offer(s)

Wednesday, April 22, 2026 | Wednesday, April 22, 2026

4.7 Under Para 11- ‘DOCUMENTS FOR INSPECTION'- following points has been added/updated in the LOF:

Last date for receipt of Comments from SEBI on Draft Letter of Offer | Wednesday, April 29, 2026

Friday, May 29, 2026 (2)

18. Observation letter bearing reference number SEBI/HO/49/12/11(7)2026-CFD-RAC-DCR1/ 1/12662/2026 dated May 29,
2026 received from SEBI in terms of Regulation 16(4) of the SEBI (SAST) Regulations.

Identified Date (4)

Monday, May 04, 2026 Wednesday, May 27, 2026

D. Instructions for Public Shareholders:
a. In Case of Equity Shares are held in the Dematerialized Form:
The Public Shareholders who are holding Equity Shares in electronic/dematerialized form and who desire to tender

' Date by which Letter of Offer will be dispatched to the Shareholder
Last date by which a Committee of Independent Directors
constituted by the BODs of the Target Company shall give its| Wednesday, May 13,2026
recommendations

Monday, May 11, 2026 Thursday, June 04, 2026

Grow House Wealth Management Private Limited

(CIN: U67100GJ2022PTC133630)

A-606, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G. Highway, Ahmedabad-380054, Gujarat, India
Tel: +91 79353 33132 / +91-79-35333682

E-mail: takeover@growhousewealth.com

Website: www.growhousewealth.com

Monday, June 08, 2026

their Equity Shares in this Offer would shall approach their respective selling broker indicating to their selling broker

Last Day of Revision of Offer Price / Share

Validity: Permanent

Friday, May 15, 2026 Wednesday, June 10, 2026

the details of Equity Shares that such public shareholder intends to tender in this Offer. Public Shareholders should
tender their Equity Shares before market hours close on the last day of the tendering period. For Further information,
kindly refer to paragraph 8.21 titled as ‘Procedure for tendering Equity Shares held in Dematerialised Form’ on page

Issue of advertisement announcing the schedule of activities
for Open Offer, status of statutory and other approvals in

Friday, May 15, 2026 Wednesday, June 10, 2026

49 of the Letter of Offer.

newspapers gd/ h Savali
Date of commencement of tendering period Monday, May 18, 2026 Thursday, June 11, 2026 Di“rlgl:tzr avallya

b. In the case of Equity Shares held in physical form:

Date of Closing of tendering period

Friday, May 29, 2026 Wednesday, June 24, 2026

As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI’s press release dated 3 December
2018, bearing reference no. PR 49/2018, requests for transfer of securities shall not be processed unless the securities
are held in dematerialized form with a depository with effect from 1 April 2019. However, in accordance with the circular

issued by SEBI bearing reference number SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated 31 July 2020, shareholders

Date of communicating the rejection / acceptance and payment Friday, June 12, 2026 Tuesday, June 30, 2026 Sd/-
of consideration for the acquired share Piyush Savaliya
Post Offer Advertisement Friday, June 19, 2026 Friday, July 03, 2026 PAC 2

holding securities in physical form are allowed to tender shares in an open offer. Such tendering shall be as per the

Post Offer Report

Friday, June 19, 2026 Monday, July 06, 2026 Place: Ahmedabad

provisions of the SEBI (SAST) Regulations. Accordingly, Public Shareholders holding Equity Shares in physical form

Date: June 09, 2026

Onix Renewable Limited

Contact Person: Mr. Ajit Santoki
SEBI Reg. No: INM000013262

FOR AND ON BEHALF OF THE ACQUIRER AND THE PACs:

Sd/-
Divyesh Savaliya
PAC 1

Sd/-
Nikhil Savaliya
PAC 3

@ GE VERNOVA

GE Vernova T&D India Limited
(Formerly known as GE T&D India Limited)
(CiM: L31102DL1957PLC153993)
Regd. Off.: A-18, First Floor, Okhla Industrial Area, Phase |, Mew Delhi - 110020
Tel. No.: #91 120 5021500, E-mail: secretarial compliance@gevernava,com
Website : https://www.gevernova.com/regions/asa/in/gevernova-td-india

Special Window for Transfer and Dematerialisation of Physical Securities

Pursuant to the SEBI circular no. HDY3E/M13/11{212026-MIRSD-POINI 3750/ 2026 dated 307 January, 2026
I'SEBI Circular')l, a special window has been opened for a period of one Year from 5" February, 2026 to
4" February, 2027 for transfer and dematerizlisation of physical shares of the Company which were
sold/purchased priorto April 01, 201% and was not lodged for transfer, This Special window is also available for
such transfer requests which were submitted earfier and were rejected/returned/not attended to due to
deficiency inthe documents/processioratherwise,

Kindly note that only those requestis] which shall be accompanied by original share certificatels} along with
transfer deed(s) executed before April 1, 2019, and other supporting documents asrequired in SEBI Circular will
be considered under this special windaw, Further, the securities sa transferred shall be mandaterily credited to
the transferee only in demat mode and shall be under lock-in for a period of one year from the date of
registration of transfer.

Eligible shareholders who wish to avail this opportunity may furnish necessary documents, duly completed in
all respects, to the Company's Registrar and Share Transfer Agents, Mfs, MUFG Intime India Private Limited,
Unit: GE Vernova T&D india Limited, Rasoi Court, 5" Floor, 20 Sir R N Mukherjee Road, Kolkata, West Bengal,
TOOO01,

For any query, please email to the Registrars and Share Transfer Agents of the Company at
investorhelpdesk@inmpms.mufg.com. Further, shareholders whe currenthy hold shares in physical form are
requested todemat theirshareholding for ease and convenience,

For GE Vernova TED India Limited

WFormerly known as GE TED India Limited|

Shweta Mehta
Company Secretary

Place: Noida
Date: 09.06.2026
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OXFORD INDUSTRIES LIMITED

("OXFORD"I"TARGET COMPANY"™TC")
12MH1980PLCDZ35T2)
Hegusterad Office: 138-8, | iumba, Mak a india, Uiz,
Phone No.: +5 34, Emall [d: oxford_ndusine ooin; Website: wy ordfabmcs. i
Recommendations of the Committas of Indapendant Directors (IDC] on the Open Ofer to the Shareholdars of Quford Industries
Limited ("OIL" or the “Target Company”) under regulation Z8(7) of the SEBI [Substantial Acquisition of Shares and Takeovers)
Requiations, 2011 and subssguent amendments thereto ("SEB| (SAST) Regulations™)

Dala 08.06. 2026

Mame of the Terget Company Cefiord Imdusinias Limited

Detafs of the Offer petairing to Tamgst Cpen Offer to-acquine up o 15,4537 Equily Shares of Rs, 1050 each mpresenting 260H% of
Comgpany e okl agulty and voling sham capilal of e Target Company, b be acquined by the Acquiner,
gt a price of Bs. BON- per Equity share pavabls in cash in fems of Reguation 3{1) and
Regulsdon 4 of tha SEBI (SAST) Regulatiors, 2001,

CORONA REMEDIES LIMITED

{Formerly known as CORONA Remedies Prvate Limited)
CIN: L24231GJ2004PLCO44656
cuﬂn " A ¢ Registered Offica: CORONA HOUSE, "C", Mondeal Business Park, Mear Gurudwara,
& G Highway, Thalte), Ahmedahad - 380059, Gujarat, India; Contact: <81 79 40233000;
Website: www.coronaremedies.com; Email Id; investorn@ coronaremedies. com

NOTICE OF THE 22" ANNUAL GENERAL MEETING

NOTICE s hersby given that the 227 Annual General Meeting (AGM) of the Members of CORDNA Remedias Limited
iCompany) will be held on Thursday, July 09, 2026 ai 11:00 a.m; (15T) throwgh Videe Conferencing (VC) { Other Audio Visual
Means {OAVM) to transact the business as set forlh in the Notice of the 22° AGM, in complance with the applicable
provisians of the Compandées Act, 2013 read with the Rules framed thersunder (the Act) & General Circular No. 0302025 dated
September 22, 2025 read with circulars issued earlier on the subject by Minisiry of Corporate Affairs (MCA) and Circular Mo,
SEBIHOICFDVCFD-PoD-ZP/ICIRZ2024/1 33 dated Oclober 03, 2024 read with the circulars issued eardier on the subject by
Secunties and Exchange Board of India (SEBI) (heremnafier collectively referred to as Circulars) (as amended from time fo
tire ). Thee deerned venue of the 22 AGM shall ba the Regislered Office of the Company. As the 22 AGM is being convenad
through VC IDAVM, physical presence of the Membars at the venue is not requered

Elactronic copy of the Mofica convening 227 AGM. containing among othars, procadure & instrections for e-voting and the
Annual Report for the FY. 2025-26 will b2 sent in due course 1o those members whose Email lds are registersd with the
Company | Registrar to Issue and Share TransferAgent/ Depository Participant.

The Motice of 22 AGM and Annual Reporl will also be avadable on Company's website (www coronaremedies. com),
wabsite of Stock Exchanges (www.bssindia.com and www.neaindia com} and on the wabsite of the Central Depository
Services (india) Limited {COSL) (www svotingindia.com)

The Company has fixed Friday, June 19, 2026 as tha "Record Date” for datermining entitlamant of members fo recaive
dividend for the FY, 2025-26, if approved at the 227 AGM. SEBI has mandated, inter alia, the payment of dridend only
through edecironic mode with effect from April 01, 2024. Accordingly, Members are requesied fo update the K'Y T details such
as PAN, Contact details (Postal address and Mobée Number ele), Momination details, Bank Account details and Spacimen
signature with thesr respective Depository Participant (DF) at earliest to avoid delay in recsipt of dividend as the same will be
disbursed exclusively throwgh elecironic means in compliance with the aloresaid reguiatory requinements.

Members who hawve nof registerad their Emad Id, are requested to register / update the same a1 earbiest with thesr respective
OP to receiva the communications from Company in electronic moda from ime to fime.

The Company will provide facility to Members to exercise their ights to vole by electronic means. The sstructons for joming
thie 22 AGM through VC / OAVM and the process of e-voting (including the manner in which the members who have not
regestered their Email id can cast their vole through e-voling), will form part of the Notice of 22™ AGM

For and on behalf of CORONA Remedies Limited
Sdi-

Chetna Dharajiya

Company Secretary and Compliance Officer

Drate: June 10, 2026
Flace: Ahmedabsd

Name(s] of the Acquirer Saro) Kumar Choudhury

Mame of the Managsr iothe offar

Members of the Commitiee of
independent Diractors CIOCT)

Mavigant Comporate Adwisors Limsled

Chaimemon: &akansha Vaid
Membar: Iranae Tripalhy
Membar, Matn Arvind Cza

....................

DG Members ang the Independerd Directars of the Targel Compary, Mailher Chakperson
nar Member of I0C" holds any equity shares in e Target Company

Mg of e have antered [nbo aiy offer contrect of have ofher retationship with (he Targe
Comgaany,

Trackng In the Equity sharesioher secumties | No bading has been done by the IDC Members in the eguity shares' other securifies of the
al the Targal Compary by IDC Membars Targel Campany.

I Members refationship with (ke Targed
Comaery (Director, Equily sheres owned,
any ot conlract! relabionshop), If arry

IDC Mambar's ralaionship with tha Mone af the IDC Members have any refationship with ha Acquiner.
Acpuims [Directar, Equily shames taned,
any ather confract | relatanship), if any,

Trading In the BEquity sharesiohar secusties | Mot Applicebke
afl the. acquiner by 1I0C Membars

Recommendation on the Open offer, as o | The I0C Mambars believes that the Qpan Oifer i feir end reazonable, Howaver, the
whether the affer, i3 or & not fair and sharehoklers should independently evalisate the Offer and take informed decsion in The
ragzanablz mattar.

Summary of reasens for recommendation | DG recommends acceptance of fhe Open offer mace by the Acqurer &5 the Offer price of
Es, 5.000- per fully paid up equiy share ks air and reascnable based on fhe following
reaanng

1. The Ofigr price appeans o be reezanalle considenng negative book vaue & prafitahiity
af the Compsany,

2. The offer prica of Rs. B00- par fully pei -up equity share offared by the Acquirer =
mare thar pracs e be paid by Acquingr n 5PA Lo Sedlers,

3. The offer prica of Rs. 500 par fully paid -up equty share offared by the Acgquirer =
agual o price pakd by Acquiner for acousiion of aguly shanes dunng 52 weeks mmdiabaly
pracedng the dee of PA

4. The sguily shares of the Tamel Company ane Infraquanlly Iraded shanes withen (he

meaning of explanation: proviced in Regulation &) of SEBI {SAST) Reguiations, 201

The offer prica of Rs. 500~ par fully peid -up equity share affered by the Acquirer &

more than falr valie of equity share of the Target Company which ks Rs, 370 [Rupees

Three and Peisa Seventy only) as cerlified by CA Jay Shah, Independent Valuar,

Begisterad Valuer - Sacurities or Financal Assels (Reg No: IBBURMIDT 2022147201

having thair affice stustad at 702, Shah Trade Canire, Malad Esst, Mombai - 400 097

Emai- jashabassociabasgigmall com, Mobiba! 37 95594 68404, wde valualien carifcale

dated March 12, 2036 [UDIN; 2617 505MCIMPLYVEIS) in accordance with Regulation 8

116} af the SEBI (SA5T) Regulabons.

Keeqing in view above facts 1DC is of opinkon that Ogen Offer prce iz Tar and reasonable

and 5 in Boccordanca with the ralevant requfations prescribed in the Tasaover Coda snd

prma facie Bppear tn be justified

Detals of Independent Advisors, If any. | Nane

oh

Any alher malber o be highaghbad Ma

To tha bast of car knowledge and belied, afler making praper enguing, the infamnation comteined inoor accompanying this ststement s, gl
mralenal respact, e and coracl and nod misleading, whethee by amizsion of ary infomalion or othanwise, and includes all tha Infarmatan
required 1o be dsclosed by the Tamget Company unider the SEBI (SAST] Regulations,

Capitakzed s used in Bis announcesmenl, Bul not defned, shall have e same moeanng assgned 0 Hhem n ha B, DP5 and LOF,

For Oxford Industries Limited

Sd-

Aakanzha Vaid

Place: Mumbai Chalrpersan -Commiftee of Independent Directors
Date: 09.06,2026 DIk DZT26417

<, WIPRO LIMITED

- i % ® Reqistered Office and Correspondence Address: Doddakannell, Sarjapur Road,
W I Pro'_: : : Bangaluny - 560 035, India. Tel. No.: +81 60 2844 0011, E-mail: comp-secrataraiwipro.com
P R, = ] @ Website: wanw.wipro.com; Corporale dentification Number [CIN): L32 1024194 5PLCI20800
o "san® @ Contact Person; Mr M Sanaulls Khan, Company Jecratany,
*eon?® Tal. Mo +31 80 2844 0011, E=mail: zanaulla_khangiwipio.com

NOTICE TO ELIGIBLE SHAREHOLDERS - BUYBACK OF EQUITY SHARES

Wipro Limded (“*Company"} has senl the Lettar of Ofler and Tender Form dated June 8, 2026 for Buyback 1o all the Eligible
Shareholdens) holdng Equily Shares as on the Becord Date [Friday, June 5, 2026) through electrenic mears whe have regislared
fhelr e-mad ids with the Company/Depositories. Further, fthe Comgany receives a request from any Eligible Shareholden's), wha have
not registered their email 1D with the Deposiones/ the Company, to dispatch a copy of the Letter of OfienTender Farm in physical form
the same shall be provided by speed post/ coler,
The schedus of Buyback activibes is &s fofiows:
;_.ﬂr;:ﬁil-t}'"_- S P L o (Rl i Py P
| Buyback Opening Date

Buyback Closmg Dele
| Last date and time for receipt of required documents by the Regisirar 1o fhe

| Day and Date
| Thursday, June 11, 2026

Wednesday, June 17, 2026 -
Wednasday, June 17, 2026 by 500 PM. (IS5T)

| Bujbeck,
For deladad activity schedule, please refer o page 4 of the Letier of Cifer
| Categoryof Eligible Shareholders | Ratio of Buyback fi.e. Buyback Entitlement]*

Resarved calegery for Small Sharehoiders 11 Equity Share foravary 58 Equity Shares hald on the Record Date
I General category forallother Eligible-Shareholders |10 Equly Share for every 197 Equily Shares hekdon the Record Dt
*For further information on Ratia of Buyback as per the Buyback Entifiement in sach Gategary, please refer para 20.5 an page 48 of the
Lelter of Offar. Ellgible Sharehalders can also check their entitlemeant an the website of the Registrar b the Buyback by following the
staps given below
1) Click on hifps.fkosmic kfintech.comikansmabuybackeferv? aspx
2 Select the name of the Company = Wipno Limited - Buyback 2026
31 Select hodding fype - Physkcal orNSDLoe COSL
&) Bazad on the option salecied above, enter vour ‘DPID CLID' or 'Follo Murnber
) Alable will be displayed setting out the Folio, Mame and Action, Cickon View'igb under the Aclion column
i) Tha enillement will be provided in e pre-flled 'FORM OF ACCEPTANCE-CUMACKNOWLEDGEMENT
In case you have not recenved the Letter of Offer and Tender Form, the same is also ave®able on the website of the Comgany, the
Regisirer o ihe Buybeck, the Siock Exchangss and the Manager o the Buyback at hifps:fewa wipng comimyvasiorsbay-tack!

Capitalisad terms used in this Advertisemant and nof defined herain shall have the same meaning as ascribed intha Latter of Offar

For WIPRC LIMITED

B

Place: Bangaluru M Sanaulla Khan
Data: huma 9, 2026 Company Sacratary
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GILLANDERS ARBUTHNOT AND COMPANY LIMITED
Registered Office; C-4, Gillanger House, Medaji Subhas Road, Kolkats - 70000
CIN : LE1309WE1835PLCODR134, Websita: www.gillandersarbuthnot com
Phone: 0353-2230-2311, Fax: 033-2230-4185
E-mail; sacretanal@gilandersarbuthnot.com

NOTICE OF THE 92ND ANNUAL GENERAL MEETING,
E-VOTING, RECORD DATE AND BOOK CLOSURE

Molice is hereby given that the 82nd Annual General Meeting (“AGM"”)
of the Members of the Company will be held on Friday, 3rd July, 2026
at 10.00 a.m. {IST) through Video Conferencing / Other Audic Visual
Means (*VC/OAVM") Facility only, without physical presenca of membars,
in compliance with the applicable pravisions of Companies Act, 2013
{“the Act”) and Rules made thereunder and the Securilies and Exchange
Board of India (Listing Obligations and Disclosure Requiremenis)
Regulations, 2015 (the “Listing Regulations™), read with MCA Circulars
issued from Hme to time in this regard.

Pursuant to the MCA Circulars, Motice of the AGM including necessary
instructions for attending the AGM and remole e-Voling has already been
sent through e-malls as registered by the members, The Natice and the
Annual Report 2025-26is also available on the Company’s website in
the ‘Investors’ seclion at www.gillandersarbuthnot.com, additicnally
an the websites of Steck Exchanges viz, www.nseindia.com &
www.bseindia.com and on the wabsite of Central Depository Servicas
{India} Lid. ("CDSL") al www.evolingindia.com.

Instruction for remote e-voting and e-voling during the AGM

Fursuant to Section 108 of the Act read with Rule 20 of the Companies
(Managemanl and Adminlstration) Rules, 2014, as ameanded from lime
to fime, the Secretarial Standard on General Meetings {55-2) issued by
tha Instifute of Company Secretaries of India and Regulation 44 of the
Listing Regulations, the Company is providing its Members the facility
af remote e-voting before the AGM and for this the Company has appointed
CDEL for faciiitating the e-voting process. The facility of e-voling shall
also be made available during the AGM for the membears who have not
cast their vote by remote a-voling facility.

1. Remole e-voling shall start on Tuesday, 30th June, 2026 at
9:00 a.m., and end on Thursday, 2nd July, 2026 at 5:00 p.m. [IST).
The remote e-Valing shall not be allowed bayond the said date
and fime.

2. Members whose name appears in the: register of members/beneficial
owners as on lhe “cut-off date” i.e. Friday, 26th June, 2026, shall
be entitled to avail the facility of remote e-veting or e-voling at the
AGM,

3. Tha mannar of remate e-voling far members holding shares in
electronic mode, physical mode and for the members who have
nol registered thair e-mail id's is provided in the Nofice convaning

the AGM.

4, Any person, who acquires shares of the Company and becomes
Member after the Company sends the Meotice of the AGM by a-mail
and holds shares as on the cut-off date, may obtain the User |D and
password by sending a request to the Company s e-mail id at
secretariali@gillandersarbuthnobl.com. However, If you are already
registered with COSL for remote e-voting then you can use your
axisling wser 1D and passward for casting your vata. If vou forgot your
pazsword, you can rezet your password by using “Forgot User
Details/Password?" or “"Physical User Reset Password?" option
avallable on www.avotingindia.com. The detalled procedure for
abtaining user |0 and password is provided in the Notice convening
thia AGM.

C5 Ashok Daga, Practising Company Secretary, (FCS - 2688, CP NO.
- 2848}, has been appointed as the Scrutiniser to scrutinise the remote
a-voling and e-voling process befora/during the AGM In a fair and
fransparent mannar,

Record Date, Book Closure and Payment of Final Dividend

Shareholdars may note that the Board of Direclors at itg meeting heald
on Monday, 11th May, 2026, have recommended payment of dividend
an the 7.75% Cumulative Redeemable Preference Shares (CRP3) of
the Campany for the financlal years 2018-19 and 2015-20. The Register
of Members and the Share Transfer Books will remain closed from
Saturday, 27th June, 2026 to Friday, 3rd July, 2026

The dividend, if approved, by the shareholders will be paidi/credited
electronically within a pericd of 30 days from the date of declaralion of
tha dividand to the preference shareholders whose names appear on
the Company’s Register of Members az on the Record Date |.e. Friday,
26th Junes, 2026,

In case you have any quenes or issues regarding e-vating, you may refar
the Frequently Asked Questions ("FAQSs") and e-Voting manual available
al www.evotingindia.com, under hefp section or write an email to
helpdesk.evoting@edslindia.com or call 1800225533,

For Gillanders Arbuthnot And Company Limited
Sdf-

Neha Singh

Company Secretary & Compliance Officer

Place: Kolkata
Date: 9th June, 2026
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PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFTLETTER OF OFFER TO THE PUBLIC SHAREHOLDERS OF

SARDA PROTEINS LIMITED

Corporate Identification Number (CIN): L15142RJ1991PLC006353
Registered Office: B-536-537, Matsya Industrial Area, Alwar, Rajasthan, 301030;
www.sardaproteins.com

Tel No: +91-7737822222; E-mail ID: sardaproteins@yahoo.com; Website:

THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENTAND DRAFTLETTER OF OFFER IS ISSUED BY GROW HOUSE WEALTH MANAGEMENT PRIVATE
LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF M/S ONIX RENEWABLE LIMITED (ACQUIRER), DIVYESH MANSUKHBHAISAVALIYA (PAC 1), PIYUSH MANSUKHBHAI SAVALIYA (PAC 2) AND NIKHIL HARESHBHAI SAVALIYA
(PAC 3) (HEREINAFTER COLLECTIVELY REFERRED TO AS THE “PACs”), FORACQUISITION OF UP TO 17,30,400 OFFER SHARES, REPRESENTING 19.28% OF THE EMERGING VOTING SHARE CAPITAL OF SARDAPROTEINS
LIMITED, AT AN OFFER PRICE OF %¥115.00/- PER OFFER SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, INACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI
(SAST) REGULATIONS (‘PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER’).

This Pre-offer Advertjsemgnt cgm Cor.rigendum to the Public Announcement, Detailed Public Statement and Draft Letter of Offer viii. Underlying Transaction- The acquisition of Shares upon conversion of warrants into equity. 9 07.05.2024 | Ritika Vegetable Oil _ 47,450 2.75% Open Market
is to be read in conjunction with the: 4.9  Under Para 3.1 ‘Background of the Offer- following paragraph has been updated at Para 3.1.2 of the LOF: Private Limited
a)  Public Announcement dated Wednesday, March 18, 2026 (Public Announcement’), 34.2  The Board of Directors of the Target Company at their meeting held on Tuesday, April 08, 2025 allotted 72,50,000 10| 14.05.2024 | Ritika Vegetable Oil - 139,859  8.10% Open Market
b) Detailed Public Statement dated Friday, March 27, 2026, in connection with this Offer, published on behalf of the Warrants for cash at a price of 3115.00/-per Convertible Warrant. Each Warrant was convertible into equal number of Private Limited
Acquirer and PACs on Friday, March 27, 2026, in Financial Express (English daily) (All India Edition), Jansatta (Hindi Equity Shares of the Target Company. Subsequently, The Board of Directors of Target Company in their Board meeting 1 24052024 | Ajay Data j 35000 203% | Open Market
daily) (All India Edition) and Jagruk Times (Regional Rajasthan Daily) (Rajasthan Edition) (‘Newspapers’) (‘Detailed dated March 18, 2026 (“Subsequent acquisition through conversion of warrants”) approved the allotment of upto - — - ' -
Public Statement), 72,50,000 (Seventy-two Lacs and Fifty thousand) Equity shares of Rs. 10.00/- (Rupees Ten Only) each, to the Acquirer, 12.) 24.05.2024 | Deepak Data - 35,000 2.03% Open Market
c) Draft Letter of Offer dated Tuesday, April 07, 2026 filed and submitted with SEBI pursuant to the provisions of PACs and Non-Promoter Public Shareholders by way of conversion of the warrants under the Companies Act, 2013 | 13.]  24.05.2024 | Mohini Devi | - | 15000 0.87% Open Market
Regulation 16 (1) of the SEBI (SAST) Regulations (Draft Letter of Offer), and squect to the Cqmpllance with appllcable prowflons of Securities anq Exchange:’ Board of India (Issue of Cap!tal 14| 24.05.2024 | Ritika Vegetable Oil i 124,691 792% Open Market
. ‘ and Disclosure Requirements) Regulations, 2018 (“SEBI (ICDR) Regulations, 2018”), as amended. The conversion Private Limited
d) Letter of Offer dated Thursday, June 04, 2026, along with the Form of Acceptance-cum-Acknowledgement (‘Letter of of warrants was done on March 18, 2026 which leads to an increase in the promoter shareholding in the Target
Offer’), Company to 80.72% post conversion of warrants. 15.[  03.06.2024 | Babulal Data - 63,400 3.67% Open Market
e) sgggmmznda;ilf’”hs é’f. tht(:] Inﬂependent Direclt/lorSdOf thJe Targgt ZC()‘;’QP?R”V which V‘(’jert? apprfo‘t’ﬁd IOS Monéiayi JDEJ”etO& The details of the allottees pursuant to the conversion of warrants are set out below: | 16| 03.06.2024 | Nidhi Data ! - 15,000 0.87% Open Market |
, and published in the Newspapers on Monday, June 08, ecommendations of the Independent Directors _ _ o
of the Targzt Company) bap y ( P Sr. | Name of Allottees Category No. of Equity | Issue Price | 17.[ 03.06.2024 | Ritika Data - 15,000 0.87% |  Open Market |
Public Shareholders of the Target Company are requested to kindly note the following: No. (Acquirer/PAC/Public) | Shares Allotted | per Share (%) 41 Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED'- following paragraph
' 1. | Onix Renewable Limited Acquirer 70,00,000 115.00 has been updated at para 5.8, 5.9 and 5.14 of the LOF:
Capitalised terms used but not defined in this Pre-offer Advertisement cum Corrigendum shall have the meaning assigned to - - - . . .
such terms in the PA. DPS. DLOF and/or LOF. 2. | Divyeshkumar Mansukhbhai Savalia | PAC1 1,00,000 115.00 5.8 The Share Capital of the Target Company is as follows:
A Offer Pri 3. | Piyush Mansukhbhai Savalia PAC2 1,00,000 115.00 As on date of this LOF, the Authorized Share Capital of SPL is Rs. 13,00,00,000/- (Rupees Thirteen Crore Only)
) er Frice 4 Nikhil Hareshbhai Savali PAC3 20.000 15.00 comprising of 1,30,00,000 equity shares of Rs. 10/- each. The total issued, subscribed and paid-up equity share capital
The Offer is being made at a price of ¥115.00/- per Offer, payable in cash. - X Maresnbhal wavallya ’ : of the Target Company is Rs. 8,97,59,000/- (Rupees Eight Crore Ninety-Seven Lakhs Fifty-Nine Thousand only)
There has been no revision in the Offer price. 5. | Hardik Kantilal Adhiya Public Shareholder 10,000 115.00 divided into 89,75,900* (Eighty Nine Lakhs Seventy Five Thousand Nine Hundred) Equity Shares of ¥10/- each.
B.  Recommendations of the Committee of Independent Directors (‘IDC’) 8. JrSudhic Amnitial Vekariya Public Shareholder 10,000 115.00 "Pursuant to the conversion of warrants into equity shares
A Committee of Independent Directors of the Target Company comprising of: /.| Naman Madhavjibhai Viradiya Public Shareholder 10,000 115.00 *There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records
- — Total 72,50,000 of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid-
Sr No | Name of Committee Members DIN Position . . . : up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share
1 Dhairyakumar Mohanbhai Thakkar 08803649 | Chairperson 410 Under Para 3.1 "Background of the Offer- following table has been updated at Para 3.1.4 of the LOF: Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has
2 Chintan Umeshbhai Bhatt 09289074 Member 3.1.4. The Pre- and Post-Preferential allotment capital of the Target Company would be as under: not been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paid-
: : : up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE
Above members of IDC approved their recommendation on the Offer on Saturday, June 06, 2026, and published in the Particulars No. of Equity Shares | Nominal Value (Rs.) records.y y /
Newspapers on Monday, June 08, 2026. The IDC Members are of the opinion that the Offer Price to the Public Existing voting share capital Il 1] - 5
Shareholders of the Target Company is fair and reasonable and is in line with SEBI (SAST) Regulations. Public ——r . Particulars No.of hof
Shareholders may, therefore, independently evaluate the offer and take an informed decision. : : Shares / Voting Rights Shares / Voting Rights
C.  Other details with respect to Offer: Public (PACS) 25,500 2,55,000 Fully Paid-up Equity Shares 89,75,900 100.00
Other Public 17,00,400 1,70,04,000 id- i . .
1 This Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations. There has been no | Partly Paid-up Equity Shares
competitive bid to the Offer. Total(A) 17,25,900 1,72,59,000 Total Paid-up Equity Shares 89,75,900 100.00
2. The Letter of Offer has been dispatched on Thursday, June 04, 2026, to the Public Shareholders of the Target Company Conversion of Warrants 72,50,000 7,25,00,000 Total Voting Rights in the Target Company 89,75,900 100.00
whose names appeared on the register of members as on the Identified Date, i.e., Wednesday, May 27, 2026. The Convertible Warrants to Acquirer and PACs 72,20,000 7,22,00,000 *Pursuant to the conversion of warrants into equity shares
dispatch has been carried out through post to those Public Shareholders who are holding shares in physical mode as .Conve ible Warrants to Public 30.000 3.00.000 ) ) . . . ] S )
well as all other Public Shareholders who had not registered their e-mail addresses with the Depositories and/or the ’ — There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records
Target Company, and through electronic mode (e-mail) to those Public Shareholders whose e-mail addresses were Total (B) 72,50,000 7,25,00,000 of the Ministry 'Of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, {he Paid-
registered with the Depositories and/or the Target Company. Total Emerging Capital (A+B) 89 75.900 8.97 59 000 up Share Capital of the Company is 1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share
, , . i} , : : : L e Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has
e oo B B e oo cron o ras 0o
SEB| /HO/49/12/11();)2026-CI’-'D-R AC-DCR1/I12662/2026' dated Frid ay, May 29, 2026. SEBI's observations h ave *There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE
been incorporated in the LOF. This Pre-offer Advertisement cum Corrigend’um also s,erves és a corrigendum to the DPS of the Ministry .Of Corporate Affairs (.MCA) and the Bombay Stock Exchange (BSE). As per the BSE. recoras, {he Paid- records.
and DLOF, and as required in terms of the SEBI Letter. up Share Capital of the Company is 1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share 59  Ason the date of this LOF, there is only one class of Equity Shares and there are no: (i) partly paid-up Equity Shares;
_ _ Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has (i) Equity Shares carrying differential voting rights; and/ o (i) outstanding convertible instruments (such as depository
4. Key Changes/Updates made in LOF: not been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paid- receipts, fully convertible debentures, warrants, convertible preference shares, etc.) issued by the Target Company
Public Shareholders are requested to note the following material updates to the DLOF as included in the LOF in relation up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE which are convertible into Equity Shares of the Target Company. There are no partly paid-up shares in the Target
to the Open Offer: records Company (iv) Equity Shares which are subject to lock-in; (v) Outstanding Equity Shares that have been issued but
41  Deletion of the word “Draft’ or “DLOF” at all the applicable places in the LOF and/or replacing the phrase “Draft Letter 411 Under Para 3.1 ‘Background of the Offer’- following paragraph has been updated at Para 3.1.9 of the LOF: not listed on the any stock exchange; (vi) Equity Shares carrying differential voting rights.
of Offer” with “Letter of Offer” at all the applicable places in the LOF. 3.1.9  Consequent upon acquiring the shares pursuant to the Conversion of warrant into Equity shares, the post preferential a. At present, the entlire. issued equity share capital of SPL i.e., 89.,75,900* equity shareg of Rs. 10/- each, are listed
42  Updation of the email address of Mr. Nikhil Hareshbhai Savaliya to nikhil.savaliya@onixgroup.in. shareholding of the Acquirer and the PACs will be 72,45,500 (Seventy-two lakh forty-five thousand five hundred) equity and traded at BSE Limited (‘BSE’) under the XT Group. The Equity Shares were also listed on The Calcutta Stock
43 Revisd schedile of achvitiss has been inseried next fo oriainal schedule of activit No. 3 of the LOF and shares constituting 80.72% (Eighty percent) of the Emerging Voting Share Capital. Pursuant to proposed allotment, Exchange Limited (CSE) and are currently suspended from trading on CSE due to non-compliance with the provisions
' ?;"ZT Sﬁ eaue o rtag o |ets tr?s de;en m??he nt(.ex.t. 0 cr)1r|g|nab scheauie (;) a<t: |vt| ;ﬁs on page to' I orthe i L?)nF the Acquirer will be holding substantial stake and will be in control over the Target Company. Accordingly, this offer of the Listing Agreement, particularly in respect of various disclosures and submission of requisite information to the
sultable changes pertaining fo fhe dales of tne activiies have been carmed out at tne appropnale places in fhe LU is being made in terms of Regulation 3(1) and Regulation 4 of the SEBI SAST Regulations, 2011. The Target Company Exchange. Pursuant to the change in management and control, the new management shall take necessary and
4.4  Following statements are inserted below the table containing ‘Tentative Schedule of Major Activities of The Open is required to maintain minimum public shareholding, as determined in accordance with the SCRR, on a continuous appropriate steps with the concerned stock exchange(s) for revocation of suspension and regularization of listing
Offer’ on page no. 3 of the LOF: basis for listing. Upon completion of the Transactions, if the public shareholding of the Target Company falls below compliances in due course.
1. The original schedule of activities was indicative (prepared on the basis of timelines provided under the SEBI (SAST) the ginimurg level of public shasreholding as required to be maintained by the Target COénpany as pe; the SCRR and *Pursuant to the conversion of warrants into equity shares
Regulations) and was subject to receipt of statutory/ regulatory approvals. To clarify, the actions set out above may ;2(: n;ﬂé; ﬁ:gcieﬁﬁftﬁrnsi’mU;BLT;?/CWQE a;(t;slpzjri);op:ftii?:;gte;galnst the Target Company andfor its promoters *There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records
be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations. P . g red ' of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid-
2, Actual date of receipt of SEBI Observations on the DLOF. 412 Under Para 3.1 ‘Background of the Offer following paragraph has been updated at Para 3.1.15 of the LOF: up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share
3 There is no competing offer to this offer. 3.1.15 The Offer is not a result of global acquisition resulting in indirect acquisition of equity shares of the Target Company Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has
3 , N or Open Market Purchase. Post Conversion of Warrant into Equity Shares, the Public Shareholding shall fall below not been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paic-
4, Identified Date is only for the purpose of determining the names of the Shareholders as on such date to whom the Letter 259, up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE
of Offer would be sent. All owner (registered or unregistered) of equity shares of the Target Company (except Acquirer L , . records.
and the Sellers of the Target Company) are eligible to participate in the offer any time before the closure of the Offer. 413 Under Para 3.2 ‘Details of the Proposed Offer following paragraph has been updated at para 3.2.15 of the LOF: : . . .
. _ o o 3915 A Requlation 38 of the SEBI (LODR) Requlafi d with Rules 19(2) and 19A of the Securities Contract 514  As of the date of this LOF, there are no directors representing the Acquirer on the board of the Target Company except
Note: Where last dates are mentioned for certain activities, such activities may happen on or before the last dates £ : Rsepﬁlrati ;?)U I:ulloer; 19‘;7 :S amen(ded (“S)C F:g“) atlr?;STe:?aet chllom :nesis n(e )u?rgd . m;)intai?] a?clggsltes%"/on ﬁf”(s) Mr. Khilan Savaliya, relative of Mr. Nikhil Savaliya, is appointed as professional director in the Target company with
45  Under section ‘Risk Factors’ in bullet point (2) - para (c) - ‘Relating to the Offer’ following paragraph has been updated: guaio P A g wany 18 reqerec o 0P a view to strengthening the Board of Directors and providing guidance in the Company’s business operations and future
shareholding as determined in accordance with SCRR, on a continuous basis for listing. Pursuant to completion of growth initiatives. Also, His appointment was made in accordance with the Regulation 24 of Securities and Exchange
c) As on the date of this Letter of offer, no statutory approvals are required for the acquisition of Equity Shares under this this underlying transaction, Open Offer and including the shareholding of the Promoters of the Target Company, the Board of India (éubst é ntial Acquisition of Shares and Takeovers) Regulations, 2011
Offer. However, if any statutory approvals become applicable before completion of the Offer, the same shall be public shareholding in the Target Company may fall below the minimum public shareholding requirement i.e., 25% . . . o . N
obtained. The Offer shall be subject to receipt of such approvals, and the Acquirer shall make necessary applications as per Rule 19A of the Securities Contracts (Regulation) Rules, 1957 (‘SCRR’) read with the SEBI (LODR) Regulations. In accordance with Regulation 24(4) of the SEBI (SAST) Regulations, 2011, Mr. Khilan Savaliya shall not participate
accordingly. In such an event, the Acquirer shall undertake such actions within the timelines specified under the SCRR, as deemed in any deliberations of the Board of Directors of the Target Company, nor shall they vote on any matter relating to the
In accordance with Regulation 23(1) of the SEBI (SAST) Regulations, 2011, the Acquirer shall have the right to withdraw the appropr.|ate, ;.to megt the minimum public sharehpldmg requirements spec.n‘led ur?der.S.CRR, SE,Bl may |n|t|§te open offer.
Offer under the following circumstances: appropriate action against the Target Company and/or its promoters for non-compliance with Minimum Public Shareholding 4.2 Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED'- following paragraph
_ . - _ - requirements. has been updated at para 5.16 of the LOF:
. statutory approvals required for the open offer or for effecting the acquisitions attracting the obligation to make an open o . , ,
offer under these regulations having been finally refused, subject to such requirements for approval having been 4.14 Undgr Para 4.1 ‘Onix Renewable Limited— ACQUIRER'- following paragraph has been updated at para 4.1.7 of the 5.16  Pre and Post Offer Shareholding Patter of the Target Company is as follows:
specifically disclosed in the detailed public statement and the Letter of offer; LOF: Shareholding/ voting | Shares/voting rights | Shares / voting rights | Shareholding/ voting |
y any condition stipulated in the agreement for acquisition attracting the obligation to make the open offer is not met for 41.7 The Net Worth of the Acgwrer‘as on September 30, 2025 is .?78,9.50.62 Lakhs (Rupges Two Lakhs One Thogsand rights prior to the acqulre.d on to be acqulred.m open rlglh.ts: after the
reasons outside the reasonable control of the acquirer, and such agreement is rescinded, subject to such conditions Eight hundred seventy point Thirty eight Lakhs) and the same is certified through Mr. Virat Dudhatra, (Membership No. agreement / Conversion of offer (assuming full | acquisition and offer
having been specifically disclosed in the detailed pub’Iic statement and the Letter of offer: 622930), Proprietor of M/s Dudhatra & Co. , Chartered Accountants, having his office at 418, 4" Floor, R.K.Empire, acquisition and the Warrants which acceptances) (assuming full
. . o o ’ Mavdi Circle, Rajkot, India , Email id: cadudhatraandco@gmail.com; vide certificate dated 14th March, 2026, bearing Shareholders’ Offer triggered off the acceptance)
. such circumstances as in the opinion of the Board, merit withdrawal. Unique Document Identification Number (UDIN) —26622930YQURNN7556. Category Regulations
In the event of the withdrawal of the open offer, the Acquirer shall, through the Manager to the Offer, within 2 Working Days 415  Under Para 4.1 ‘Onix Renewable Limited— ACQUIRER*- following paragraph has been updated at para 4.1.8 of the (A) (B) (C) (A) +(B) +(C) = (D)
of such withdrawal, make an announcement in the Newspapers in which the Detailed Public Statement for this Offer was LOF: No %(1) No %(2) No %(2) No %(2)
published, providing the grounds and reasons for the withdrawal. Simultaneously with the announcement, the Acquirer shall L , _ _ , N - - - -
inform in writing the SEBI, BSE Limited and the Target Company at its registered office. After the Conversion of Warrant into (1) Based on audited financial statements, as disclosed above, the Acquirer does not have any contingent liabilities. (1) Promoters Group
Equity Shares, public Shareholding shall fall below 25%, SEBI may take appropriate Action for the Non-Compliance to meet ) The increase in revenue and profit after tax (PAT) during FY 2025 is primarily attributable to the commissioning of a) Parties to the Agreement e — — — — — — .
the Minimum Public Shareholding Requirements. mu!tiple solar power projects across Gujarat under the PM-KUSUM scheme. With several projects bgcorping operational b) Promoter group other ' |
46  Deletion of the Risk Factor contained in bullet point (2) under para (h) (i) (s)- “Relating to the Offer’, since the disclosure during the year, the Company realized higher revenue from EPC project sales. Consequently, profitability and surplus than (a) above — — — — || — —
is repetitive and already covered in other Risk Factors. improved significantly, driven by economies of scale and better absorption of fixed costs. Sub Total (1) — — — _ — — — —
47 The page numbers of the table of contents have been suitably updated wherever required in the LOF. 3) In addition, the Company raised funds through the issue of equity shares at a premium, resulting in an increase in the
Securities Premium balance under “Reserves and Surplus”. :
4.8 Following definitions have been inserted and/or updated under ‘Key Definitions’ on page no. 10, 11, 12 of the LOF: . . ) ) o . , (2) Acquirer and the PACs
. Elgible P 0 varticioate in the Oft hall it 4 shareholders of the Tardet C X @) The increase in borrowings during FY 2025 is primarily on account of additional unsecured loans availed to fund ) Acquirer — On B
I igible Fersons 10 parucipate in the Uer - shall mean all the equity sharenolders of the larget L.ompany who are working capital requirements arising from the expanded scale of operations. a)  Acquirer = Lnix
eligible to tender their Equity Shares in the Open Offer, except the Acquirer, Person acting in concert(s), existing S o g , , , RenewableLimited — — 170,00,000] 78.00% } 17,30,400 | 19.28% | 87,30,400 | 51.17%
Promoter(s) of the Target Company, public shareholders who have allotted the Shares pursuant to the Conversion of 4.16 Egier Para 4.1 ‘Onix Renewable Limited— ACQUIRER'- following paragraph has been updated at para 4.1.9 of the b) PAC 1- Divyesh Savaliya | 17,200 | 1.00% |1,00,000 | 1.11% 1,17,200 | 1.31% |
Warrant' into Equity Shares, pursuant to and in compliance with the provisions of regulation 7(6) of the SEBI (SAST) - . . . o) PAC 2- Piyush Savaliya . [ . 100,000 | 1.11% 100,000 | 1.11%
Regulations, 2011. 4.1.9 The Acquirer does not hold any Equity Shares of the Target Company as on the date of this DLOF. Further, the Acquirer — : - : ;
i Eligible Shareholders/ Public Shareholders - shall mean all the equity shareholders of the Target Company who are has not acquired any equity shares after the date of the PA to the date of this DLOF. The director of the Acquirer Mr. o Th e il | 2.4%% 1 20700 | 0.22% 25,300 | 9.32% |
' eligible to tender their Equity Shares in the Open Offer, except the Acquirer, Person acting in concert(s), existing Divyesh Savaliya hold 17,200 Equity Shares in the Target Company. Furthermore, Mr. Khilan Savaliya, relative of Mr. Sub Total (2) 25,500 1.48% |72,20,000| 80.44% | 17,30,400 | 19.28% | 89,75,900 [100.00% |
Promoter(s) of the Target Company, public shareholders who have been issued equity shares on Conversion of warrant Nikhil Savaliya, is appointed as professional director in the Target company with a view to strengthening the Board (3) Parties to agreement '
into Equity Shares through preferential issue (the preferential issue as approved by the Board of Directors of the Target of Directors and providing guidance in the Company’s business operations and future growth initiatives. Also, His other than (1) & (2) above — — — — — — — —
Company at their meeting held on Tuesday, April 08, 2025 of 72.50,000 Warrants for cash at a price of #115.00/-per app0|‘nt.n.1ent was made in accordance with the _Regulat|on 24 of Securities and Exchange Board of India (Substantial (4) Public Shareholders
Convertible Warrant. Each Warrant is convertible into equal number of Equity Shares of the Target Company. Subsequently, Acquisition of Shares and Takeovers) Regulations, 2011. (i.e. other than
The Board of Directors of Target Company in their Board meeting dated March 18, 2026 (“Subsequent acquisition Notwithstanding the shareholding or directorships referred to above, the Acquirer along with Directors or related parties mentioned above)
through conversion of warrants’) approved the allotment of upto 72,50,000 (Seventy-two Lacs and Fifty thousand) do not exercise any control (as defined under Regulation 2(1)(e) of the SEBI (Substantial Acquisition of Shares and a) Fls/MFs/Flls/
Equity shares of Rs. 10.00/- (Rupees Ten Only) each, to the Acquirer, PACs and other non-promoter public shareholder Takeovers) Regulations, 2011, as amended) over the Target company. Banks/NII/IEPF _ _ _ _
by way of conversion of the warrants under the Companies Ac, 2013 and subject to the Compliance with applicable 4 47 ynder Para 5. BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED* following paragraph | b) Others — — — —
provisions of Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, .
, has been updated at para 5.4 of the LOF: Individual
2018 (“SEBI (ICDR) Regulations, 2018”), as amended. naiviquals
, , . 5.4 The Equity Shares are also listed on CSE (Scrip Code: 29117) and is currently Suspended from trading on CSE due Holding Share capital
The details of the allottees pursuant fo the conversion of warrants are set ouf below: to non-compliance with the provisions of the Listing Agreement, particularly in respect of various disclosures and upto 32 lakhs 14.17.866] 15.80% | 30,000 | 0.33% |(17.30.400)| (19.28) % _ _
Sr. | Name of Allottees Category No. of Equity | Issue Price submission of requisite information to the Exchange. Pursuant to the change in management and control, the new . : — : o
No. (Acquirer/PAC/Public) | Shares Allotted | per Share (3) management shall take necessary and appropriate steps with the concerned stock exchange(s) for revocation of Holding Share Capital .
1. | onix Renewable Limited Acquirer 70.00.000 115.00 suspension and regularization of listing compliances in due course. more than 2 lakhs 4,04,986 : 4.51% - —
2. | Divyeshkumar Mansukhbhai Savalia | PACT 1.00.000 115.00 ' 418  Under Para 5. ' BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED’- following paragraph Others |
— - has been updated at para 5.7.1 and 5.7.2 of the LOF: Bodies C t 50,638 | 2.93% — —
3. | Piyush Mansukhbhai Savalia PAC2 1,00,000 115.00 P para _ , o ocles ~ofpore®
o : : 5.7.1  The Authorized Share Capital of the Company is ¥13,00,00,000/- (Rupees Thirteen Crores Only) divided into 1,30,00,000 NRIs 11,505 0.67% _ _
4. | Nikhil Hareshbhai Savaliya PAC3 20,000 115.00 (One Crore and Thirty Lakhs) Equity Shares of Z10/- each. As on date, the issued, subscribed and paid-up capital of Ay offor 93080 | 105 _ —
5. | Hardik Kantilal Adhiya Public Shareholder 10,000 115.00 ' the Target Company is ¥8,97,59,000/- (Rupees Eight Crore Ninety-Seven Lakhs Fifty-Nine Thousand only) divided into y : g - -
; . . 89,75,900* (Eighty-Nine Lakhs Seventy-Five Thousand Nine Hundred) Equity Shares of ¥10/- each. The entire issued, Total No. of shareholders
6.} Sudhir Amnutia "Veke.my.a - PUbeC Shareholder 10,000 115.00 subscribed, paid up and voting equity capital of the Target Company is listed at BSE Limited (‘BSE”) only. in public category i.e. 17,25,900| 100.00% (17,30,400)| (19.28) % — -
7. | Naman Madhavjibhai Viradiya _ Public Shareholder 10,000 11500 1 *Pursuant to the conversion of warrants into equity shares Sub Total (4) _
: T?tal : = 72’59’000 . - - *There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records Grand Total (1+2+3+4) 17’25’9°0| 100.00% |72,50,000{ 80.77% 89,75,900 | 100.00% |
and any person deemed to be acting in concert with them, pursuant to and in compliance with the provisions of of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid- Notes:
regulation 7(6) of the SEBI (SAST) Regulations, 2011. up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share 1) Calculated on the total Existing Voting share Capital of Target Company.
i Existing Equity Share Capital - The paid-up share capital of Target Company is ¥8,97,59,000/- comprising of 89,75,900* Capital is I2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has ) Calouated on th I 0 Voting share Cabital of T c
Equity Shares of ¥10.00/- each fully paid-up. not been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paid- ) alculated on the total emerging Voting share Capital of Target Company.
sPursuant to the conversion of warrants info equity shares up Equity Share Capital of the Company stands at 389,75,900 and is uniformly reflected in both the MCA and BSE 3) Shareholding Pattern is based on Quarter ended March 31, 2026.
*“There was a discrepancy in the Paid-up E iz? S};iare Capital of Sarda Proteins Limited as reflected in the records records. 4) All percentages are calculated on the Total Equity Paid up Shares Capital of the Target Company, as on 10th working
. pancy ) up Equity P ) 5.7.2  The Promoter and Promoter group members of the Target Company are Mr. Babu Lal Data, Mr. Ajay Data, Mrs. Deepak day after closing of tendering period.
of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE recoras, the Paid- Data, Ms. Mohini Devi, Ms. Nidhie A Data, Ms. Ritika Data and M's Ritika Viegetable Oil Private Limited. Promoter and
up Share Gapital of the Gompany is ¥1,72,59,000, whereas as per the MCA master data, the Paic-up Equity Share ProrTY\oter. group meml;)ers.executed the f,oIIov;/ing transactions in the scrip gf Sarda Proteins Limited'. 43 Under Para 5. BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED" following paragraph
Capital is 32,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has : : i has been added at para 5.18 of the LOF:
not been provided by the Company in the MCA records — by fillng PAS-3 and other necessary statutory forms, the Paid- fl r. A Date 7; | Name AQ”a",t'“; Q‘éar::"ty APe”fe“;‘;’sgel R Mo_?_e °‘; Sal 518  The number of Shareholders in Sarda Proteins Limited in public category is 2,928 as on May 27, 2026. (Calculated
up Ec(;ju:ty Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE _No. [ Acquire/sale | = cquired | vold | Acquired/sale| Acqui-sition / sale as per the latest Benpos data available with the company).
records. iti i . 0
, N , , , o 1| 24.07.2019 i'rﬂlzatevfﬁnfittaezle i 386,000 22.31% SPA 44  Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED'- following instances
iv. Identified Date- The datg .falllng gn the 10th (Tenth) Working Day prior to the conjmencemer?t of Tendering Period, for of non-compliance/delayed compliance are updated at para 5.22 and 5.23 of the LOF:
the purposes of determining eligible shareholders to whom the Letter of Offer will be sent i.e., Wednesday, May 27, 2. 24.07.2019 | Ritika Vegetable Oil 1000 - 0.06% Shares Acquired . . . o
2026. Private Limited in Open Offer 5.22  As per the Information received from the Target company, from the Watchout Investors website and from BSE Listing
LOO / LoFLetter of Offer - This Letter of Offer dated Tuesdav. June 02. 2026, which shall be dispatched fo the Pubi — - - Centre Portal, there have been instances of non-compliance/delayed Compliance by Target Company from the period
V- oF/Letter o Utier - This Letter or Ulier dated [uesday, June Uz, 2UZ0, which shall be dispaiched 10 the Fublic 3. | 24.07.2019 [ Ritika Vegetable Oil 75,000 4.35% Interse Transfer from last open offer to till date under SEBI (LODR) Regulations as detailed below:
Shareholders of the Target Company. Private Limited i i _— i
. . . o . . o Sr | Competent [Regulations as per Brief Description Fine/Penalty | Further
vi. Offer Period- Period between the date of entering into an agreement, formal or informal, to acquire shares, voting rights 4. 24.07.2019 | Ajay Data 10,000 - 0.58% Interse Transfer No | Authority |LODR imposed developments
in, or control over a target company requiring a public announcement, or the date of the public announcement, as the 5 24072019 | Babulal Data 35 000 i 9 03% Interse Transfer . . . m— .
case may be, and the date on which the payment of consideration to shareholders who have accepted the open offer : L u ’ e 1 | BSE Regulation 29 of SEBI Non-Complied with Fine imposed | The Company has paid a
is made i.e. June 11, 2026 (Thursday) to June 30, 2026 (Tuesday) or the date on which open offer is withdrawn, as 6. | 24.07.2019 | Mohini Devi 15,000 - 0.87% Interse Transfer (LODR)  Regulations, 2015 | the Gap of Two working | By BSE was | fine of ¥11,800/- to BSE
the case may be. 7. | 24072019 | Ritka Data 15,000 - 0.87% Interse Transfer days In prior limafion |[Rs. 11,800/~ Jue 01, 2020
Vii. Tendering Pgriod- Period.within which Shargholdgrs of the Target Company may tender their Equity Shares in acceptance 8. 2020-21 Babulal Data 28.400 j 1.65% Apri 2026 g
to the Offer i.e., the period between and including Thursday, June 11, 2026 to Wednesday, June 24, 2026.
Source: Watchout Investor (https://www.watchoutinvestors.com/) and BSE Listing Centre.
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4.6

4.7
18.

Further, there are no penal actions against the promoters/directors of the Target Company under SEBI (LODR) Regulations, 2015.

Further, the Manager to the Open Offer has carried out independent due diligence, including verification of the
disclosures made by the Target Company, filings with the stock exchange, and other publicly available information.
Based on such due diligence, the Manager to the Open Offer confirms that the instances of non-compliance and
penalties imposed have been adequately disclosed herein.

Following are the instances for last eight years of non-compliance/delayed compliance under SEBI LODR Regulations
against which regulatory action may be initiated by the stock exchanges against the Target Company.

as well are eligible to tender their Equity Shares in this Offer as per the provisions of the SEBI (SAST) Regulations. Public
Shareholders who are holding Equity Shares in physical form and intend to participate in the Offer will be required to
approach their respective Selling Broker along with the complete set of documents for verification procedures to be carried
out, including the (i) original share certificate(s), (i) valid share transfer form(s), i.e. Form SH+4, duly filled and signed by
the transferors (i.e., by all registered shareholders in same order and as per the specimen signatures registered with the
Target Company) and duly witnessed at the appropriate place, (iii) self-attested copy of the sharehdder's PAN Card, (iv)
Form of Acceptance duly completed and signed in accordance with the instructions contained therein, by sole/joint
Public Shareholders whose name(s) appears on the share certificate(s) in the same order in which they hold Equity

Sr | Regulation No. Particulars of filling Shares, and (v) any other relevant documents such as power of attorney, corporate authorization (including board resolution/
No. specimen signature), notarized copy of death certificate and succession certificate or probated will, if the original
7. | Regulation 76(5) of SEBI (DP) Financial Year | Remarks shareholder has deceased, efc., as applicable. For further information, kindly refer to the Paragraph 8.22 titled as ‘8.22
Regulations, 2018 — Reconciliation | [ 2024-25 Delayed in Compliance for Quarter ended September Procedure for tendering Equity Shares held in Physical Form™ on page 50 of the Letter of Offer.
of Share Capital Audit Report 2024 by ,40 days. , c. Procedure for tendering the Shares in case of non-receipt of the Letter of Offer:
Delayed in Compliance for Quarter ended December
2024 by 1 day. Public Shareholders who have acquired Equity Shares but whose names do not appear in the records of Depositories
2025-26 Delayed in Compliance for Quarter ended June 2025 by on the Identified Date, or unregistered owners or those who have acquired Equity Shares after the Identified Date, or
89 days. those who have not received the Letter of Offer, may also participate in this Offer. In case of non-receipt of the Letter
T , , , of Offer, such Public Shareholders of the Target Company may download the same from the SEBI website
2025-26 Compgny has n?.t (?ompllgd W'tg rggulahqn 76(5) (www.sebi.gov.in) or obtain a copy of the same from the Registrar to the Offer on providing suitable documentary
;cf??rzzlrguir??z%ggol\?laih 23?6 apital Audit Report evidence of holding of the Equity Shares of the Target Company. Alternatively, in case of non-receipt of the Letter of
: Offer, shareholders holding the Equity Shares may participate in the Offer by providing their application in plain paper
8. | Regulation 27 of SEBI (LODR) Financial Year | Remarks i in writing signed by all shareholder(s), stating name, address, number of shares held, client ID number, DP name, DP
Regulations, 2015 2024-25 Delayed in Compliance for Quarter ended December ID number, number of shares tendered and other relevant documents. Such Public Shareholders have to ensure that
2024 by 10 days. their order is entered in the electronic platform to be made available by Stock Exchanges before the closure of the Offer.
2025-26 Company has not complied with regulation 27 regarding For further information, kindly refer to the Paragraph 8.23 titled as ‘Procedure for tendering the shares in case of non-
Non-Applicability Certificate of Corporate Governance receipt of Letter of Offer’ on page 51 of the Letter of Offer.
for the Quarter ended March 2026. E. Status of Statutory and Other Approvals:
Further, there are no penal actions against the promoters/arectors of the Target Company under SEBI(LODR) Regulations, As on the date of this Letter of Offer, there are no statutory or other approvals required for implementing the Offer except
2015. as mentioned in the Letter of Offer. For further information, kindly refer to the Paragraph 7.4 titled as ‘Statutory and Other
* SEBI may take appropriate action against the Promoters of the Target Company in terms of SEBI (LODR) Approvals’ at page 45 of Letter of Offer.
Regulations 2015 and provisions of SEBI Act for any non-compliance of SEBI (LODR) Regulations 2015. E. Procedure for Acceptance and Settlement of Offer:
Under Para 6.1- 'JUSTIFICATION OF OFFFR PRICE" following details of stage of Equity Shares of the Target The Open Offer will be implemented by the Acquirer through Stock Exchange mechanism made available by BSE
company are added at para 6.1.2 of the LOF: Limited in the form of separate window (‘Acquisition Window’) as provided under the SEBI (SAST) Regulations,
The annualized trading tunover in the Equity Shares of the Target Company on BSE based on trading volume during SEBI circular bearing reference number CIR/CFD/POLICYCELL/1/2015 dated 13 April 2015, as amended read along
the 12 (twelve) calendar months prior to the month of Public Announcement (March 01, 2025 to February 28, 2026) is with SEBI Circular CFD/DCR2/CIR/P/2016/131 dated 9 December 2016, as amended, and SEBI Circular bearing
as given below: number SEBI/HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021 issued by SEBI. As per SEBI Circular bearing
Name of the Stock| Total number of Equity Shares traded | Total Number| Annualized Trading number SEBI/HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021, a lien shall be marked against the shares of
Exchange during the 12 (Twelve) calendar of Listed | Turnover (in terms of % of the shareholders participating in the tender offers. Upon finalisation of the entitiement, only accepted quantity of shares
months prior to the month of PA Equity Shares| Equity Shares Listed) shall be debited from the demat account of the shareholders. The lien marked against unaccepted shares shall be
BSE 272592 17.25.900 15.79% released. The detailed procedure for tendering and settlement of shares under the revised mechanism is specified
= under the Paragraph 8 titled as ‘Procedure for Acceptance and Settlement of The Offer’ on page 46 of the Letter of Offer.
(Source: wwwbseindie.com ) G. Revised Schedule of Activities:

Further, with respect to the GSM framework status, the equity shares of the Target Company are presently placed under
Stage IV of the Graded Surveillance Measure (GSM) framework and the same was implemented with effect from May
13, 2026.

Under Para 6.1- ‘JUSTIFICATION OF OFFER PRICE'- following words has been updated at para 6.1.5 (a2) of the LOF:
(a2) Issue price of Convertible Warrant issued on preferential basis of the Target Company to Acquirer
Under Para 11- ‘'DOCUMENTS FOR INSPECTION'- following points has been added/updated in the LOF:

Observation letter bearing reference number SEBI/HO/49/12/11(7)2026-CFD-RAC-DCR1/ 1/12662/2026 dated May 29,
2026 received from SEBI in terms of Regulation 16(4) of the SEBI (SAST) Regulations.

Instructions for Public Shareholders:
In Case of Equity Shares are held in the Dematerialized Form:

The Public Shareholders who are holding Equity Shares in electronic/dematerialized form and who desire to tender
their Equity Shares in this Offer would shall approach their respective selling broker indicating to their selling broker
the details of Equity Shares that such public shareholder intends to tender in this Offer. Public Shareholders should
tender their Equity Shares before market hours close on the last day of the tendering period. For Further information,
kindly refer to paragraph 8.21 titled as ‘Procedure for tendering Equity Shares held in Dematerialised Form’ on page
49 of the Letter of Offer.

In the case of Equity Shares held in physical form:

As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI's press release dated 3 December
2018, bearing reference no. PR 49/2018, requests for transfer of securities shall not be processed unless the securities
are held in dematerialized form with a depository with effect from 1 April 2019. However, in accordance with the circular
issued by SEBI bearing reference number SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated 31 July 2020, shareholders
holding securities in physical form are allowed to tender shares in an open offer. Such tendering shall be as per the
provisions of the SEBI (SAST) Regulations. Accordingly, Public Shareholders holding Equity Shares in physical form

Major Activities

Public Announcement

Original Schedule (1)
Wednesday, March 18, 2026

Revised Schedule (1)
Wednesday, March 18, 2026

Publication of Detailed Public Statement

Friday, March 27, 2026 Friday, March 27, 2026

Filing of Draft Letter of Offer with SEBI

Tuesday, April 07, 2026 Tuesday, April 07, 2026

Last Date for a public announcement for competing offer(s)

Wednesday, April 22, 2026 | Wednesday, April 22, 2026

Last date for receipt of Comments from SEBI on Draft Letter of Offer

Wednesday, April 29, 2026 |  Friday, May 29, 2026 (2)

Identified Date (4)

Monday, May 04, 2026 Wednesday, May 27, 2026

Date by which Letter of Offer will be dispatched to the Shareholder

Monday, May 11, 2026 Thursday, June 04, 2026

Last date by which a Committee of Independent Directors
constituted by the BODs of the Target Company shall give its
recommendations

Wednesday, May 13,2026 Monday, June 08, 2026

Last Day of Revision of Offer Price / Share

Friday, May 15, 2026 Wednesday, June 10, 2026

Issue of advertisement announcing the schedule of activities
for Open Offer, status of statutory and other approvals in
newspapers

Friday, May 15, 2026 Wednesday, June 10, 2026

Date of commencement of tendering period

Monday, May 18, 2026 Thursday, June 11, 2026

Date of Closing of tendering period

Friday, May 29, 2026 Wednesday, June 24, 2026

Date of communicating the rejection / acceptance and payment
of consideration for the acquired share

Friday, June 12, 2026 Tuesday, June 30, 2026

Post Offer Advertisement

Friday, June 19, 2026 Friday, July 03, 2026

Post Offer Report

Friday, June 19, 2026 Monday, July 06, 2026

(1) The original schedule of activities was indicative (prepared on the basis of timelines provided under the SEBI
(SAST) Regulations) and was subject to receipt of statutory/ requlatory approvals. To clarify, the actions set out above
may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations.

(2) There is no competing offer to this offer.
(3) Actual date of receipt of SEBI Observations on the DLOF.

(4) Identified Date is only for the purpose of determining the names of the Shareholders as on such date to whom the
Letter of Offer would be sent. It is clarified that all the Public Shareholders (registered or unregistered) of equity shares
of the Target Company (except the Acquirer, PACs, existing Promoter(s) of the Target Company, Selling Company,
public shareholders who have been issued equity shares in preferential issue and any person deemed to be acting
in concert with them, pursuant to and in compliance with the provisions of requlation 7(6) of the SEBI (SAST) Regulations,
2011) are eligible to participate in the offer any time before the closure of the Tendering Period.

H. Documents for Inspection:

The copies of the documents listed under Paragraph 10 titled as ‘Documents for Inspection’ on page 60 of the Letter
of Offer will be available for inspection at the principal place of business of the Manager to the Offer, Grow House
Wealth Management Private Limited, located at 6" Floor, A-6086, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G.
Highway Ahmedabad-380054 on any working day between 10:00 a.m. (Indian Standard Time) and 5:00 p.m. (Indian
Standard Time) during the Tendering Period commencing from Thursday, June 11, 2026 to Wednesday, June 24, 2026.
Further, in light of SEBI Circular SEBI/HO/CFD/DCR2/CIR/P/2020/139 dated July 27, 2020, read with SEBI Circular
SEBI/CIR/CFD/DCR1/CIR/P/2020/83 dated May 14, 2020, copies of the following documents will be available for
inspection to the Public Shareholders electronically during the Tendering Period. The Public Shareholders interested
to inspect any of the following documents can send an email from their registered email-ids (including shareholding
details and authority letter in the event the Public Shareholder is a corporate body) with a subject line [‘Documents
for Inspection — SARDA Open Offer”], to the Manager to the Open Offer at takeover@growhousewealth.com; and upon
receipt and processing of the received request, access can be provided to the respective Public Shareholders for
electronic inspection of documents.

l The Acquirer and PACs accept full responsibility for the information contained in this Pre-Offer Advertisement cum
Corrigendum to the Public Announcement, Detailed Public Statement and Draft Letter of Offer (other than such
information as has been obtained from public sources or provided by or relating to and confirmed by the Target
Company) and undertake that they are aware of and will comply with their obligations under the SEBI (SAST)
Regulations in respect of this Open Offer. The Acquirer and PACs will be severally and jointly responsible for ensuring
compliance with the SEBI (SAST) Regulations. The persons signing this Pre-Offer Advertisement cum Corrigendum
to the Public Announcement, Detailed Public Statement and Draft Letter of Offer on behalf of the Acquirer have been
duly and legally authorized to sign this Letter of Offer.

J. This Pre-Offer Advertisement cum Corrigendum to the Public Announcement, Detailed Public Statement and Draft
Letter of Offer will also be accessible on the websites of SEBI's website accessible at www.sebi.gov.in, BSE’s
website accessible at www.bseindia.com, Manager’'s website accessible at www.growhousewealth.com, and
Registrar’'s website accessible at www.skylinerta.com.

Issued by the Manager to the Offer on behalf of the Acquirer and PAC’s

8. i 4
Bl R 1F L

Grow House Wealth Management Private Limited

(CIN: U67100GJ2022PTC133630)

A-606, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G. Highway, Ahmedabad-380054, Guijarat, India
Tel: +91 79353 33132 / +91-79-35333682

E-mail: takeover@growhousewealth.com

Website: www.growhousewealth.com

Contact Person: Mr. Ajit Santoki

SEBI Reg. No: INM000013262

Validity: Permanent

FOR AND ON BEHALF OF THE ACQUIRER AND THE PACs:

Sd/- Sd/-

Divyesh Savaliya Divyesh Savaliya
Director PAC 1

Onix Renewable Limited

Sd/- Sd/-

Piyush Savaliya Nikhil Savaliya
PAC 2 PAC 3

Place: Ahmedabad
Date: June 09, 2026
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO

SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PIONEER FIL-MED LIMITED

Our Company was originally incorporated as “Pioneer Fil-Med Private Limited” under the provisions of the Companies Act, 1956, pursuant to a certificate of incorporation dated December 15, 1997, issued by the Registrar of
Companies, Delhi and Haryana (“RoC”). Subsequently, our Company was converted from a private limited company to a public limited company, pursuant to a resolution passed by our Shareholders at the extraordinary general
meeting held on January 20, 2025, following which the name of our Company was changed to “Pioneer Fil-Med Limited” and a fresh certificate of incorporation pursuant to change of name under the Companies Act, 2013 was issued
by Registrar of Companies, Central Processing Centre, on February 14, 2025. For further details of change in the Registered Office, see “History and Certain Corporate Matters- Change in our registered office” on page 244 of the
draft red herring prospectus dated March 29, 2026 (“Draft Red Herring Prospectus” or “DRHP”).

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF BSE LIMITED (“BSE”) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE”, AND TOGETHER WITH BSE, THE “STOCK EXCHANGES”) IN
COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS”).

PUBLIC ANNOUNCEMENT
E PioNEER Fii-MED LIMITED

(Please scan the QR Code
to view the Draft Red Herring
Prospectus and the Draft
Abridged Prospectus)

Corporate Identity Number: U30200DL1997PLC091144
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page 3 of the Draft Abridged Prospectus, shall stand substituted as follows:

Registered and Corporate Office: 502 Padma Palace, 86 Nehru Place, New Delhi, India, 110019
Contact person: Rita Bisht, Company Secretary and Compliance Officer, Tel: 011-4563 8314, E-mail: cs@pioneerfilmed.com, Website: https://pioneerfilmed.com

NOTICE TO INVESTORS:
CORRIGENDUM TO THE DRAFT RED HERRING PROSPECTUS AND THE DRAFT ABRIDGED PROSPECTUS DATED MARCH 29, 2026

OUR PROMOTERS: PIONEER FACOR IT INFRADEVELOPERS PRIVATE LIMITED, PIONEER PROCON PRIVATE LIMITED, PIONEER SECURITIES PRIVATE
LIMITED, PIONEER FINCAP PRIVATE LIMITED, SUSHIL KUMAR JAIN, ANIL KUMAR AGARWAL, RISHABH JAIN, AKSHAT AGARWAL AND ANITA JAIN

This corrigendum (“Corrigendum”) is with reference to the Draft Red Herring Prospectus filed by our Company with the SEBI and the Stock Exchanges read along with the draft abridged prospectus dated March 29, 2026 (“Draft Abridged
Prospectus”) filed with SEBI, in connection with the Offer. Accordingly, the relevant reference in the DRHP and the Draft Abridged Prospectus stand updated pursuant to the disclosures in this Corrigendum.

Potential Bidders may note that the business of our Corporate Promoter, Pioneer Securities Private Limited, as disclosed in the section titied “Our Promoters and Promoter Group” on page 275 of the DRHP and in the section titled “Promoters” on

“Pioneer Securities Private Limited is currently engaged in the business of providing consultancy and advisory services and undertaking strategic investments in other companies.”

and the Draft Abridged Prospectus stand updated pursuant to the disclosures in this Corrigendum.

The information in this Corrigendum supplements and updates the information in the DRHP and the Draft Abridged Prospectus and the above changes are to be read in conjunction with the DRHP and accordingly, relevant references in the DRHP

| This Corrigendum does not reflect all the changes and updates that have occurred from the date of filing of the DRHP with the SEBI and the Stock Exchanges and the date hereof, and accordingly, does not include all the changes and/or updates
that will be included in the Red Herring Prospectus, the Prospectus and the abridged prospectus. The Red Herring Prospectus, the Prospectus and the abridged prospectus, as applicable, will be suitably updated, pursuant to the aforementioned

changes, as and when filed with the RoC, the SEBI and the Stock Exchanges, as applicable. All capitalized terms used in this Corrigendum shall, unless the context otherwise requires, have the meanings ascribed to them in the DRHP.

This Corrigendum shall be made available to public for comments, if any, for a period of 21 days from the date of publication of this Corrigendum in the newspapers where the filing of the DRHP was announced in accordance with the SEBI ICDR
Regulations and will be available on the website of SEBI at www.sebi.gov.in, the website of the Company at https://pioneerfilmed.com/, and the websites of the book running lead managers (the “BRLMs” or “Book Running Lead Managers”),
namely, Nuvama Wealth Management Limited at www.nuvama.com, and Equirus Capital Limited (formerly Equirus Capital Private Limited) at www.equirus.com. Our Company invites the public to give their comments to this Corrigendum with respect
to disclosures made in it. The members of the public are requested to send a copy of their comments to SEBI, to the Company Secretary and the Compliance Officer of our Company and/or to the BRLMs at their respective addresses mentioned herein
below. All comments must be received by the SEBI, the Company Secretary and the Compliance Officer of our Company and/or the BRLMs at their respective addresses mentioned herein below with respect to disclosures made in this Corrigendum
on or before 5:00 p.m. on June 30, 2026 i.e., 21st day from the date of publication of this Corrigendum in the newspapers where the filing of the DRHP was announced in accordance with the SEBI ICDR Regulations.

BOOK RUNNING LEAD MANAGERS

~’ huvama

54 eqQuirus

| REGISTRAR TO THE OFFER

(l) M U FG MUFG Intime

Nuvama Wealth Management Limited

801 - 804, Wing A, Building No 3,

Inspire BKC, G Block, Bandra Kurla Complex,

Bandra East, Mumbai, Maharashtra 400051

Telephone: + 91 22 4009 4400

E-mail: pfl.ipo@nuvama.com

Website: www.nuvama.com

Investor grievance e-mail: customerservice.mb@nuvama.com
Contact person: Pari Vaya/ Gourav Rathi

SEBI registration no.: INM000013004

Unit No. 2601B, 26th Floor, A Wing,
Marathon Futurex, Mafatlal Mills Compound,

Telephone: +91 22 4332 0734

E-mail: pioneerfilmed@equirus.com
Website: www.equirus.com

SEBI Registration No.: INM000011286

Equirus Capital Limited (formerly Equirus Capital Private Limited)

Lower Parel, Mumbai - 400 013, Maharashtra, India

Investor Grievance ID: investorsgrievance@equirus.com
Contact person: Mrunal Jadhav / Rahul Wadekar

MUFG Intime India Private Limited

(formerly Link Intime India Private Limited)

C-101, 247 Park, 1¢ Floor, L.B.S. Marg,

Vikhroli West, Mumbai, Maharashtra, India - 400 083
Telephone: +91 8108114949

E-mail: pioneerfilmed.ipo@in.mpms.mufg.com

Website: https://in.mpms.mufg.com/

Investor Grievance ID: pioneerfimed.ipo@in.mpms.mufg.com
Contact person: Shanti Gopalkrishnan

SEBI Registration No.: INR000004058

COMPANY SECRETARY AND COMPLIANCE OFFICER

Rita Bisht, 502, Padma Palace, 86 Nehru Place, New Delhi, India, 110019, Telephone: 011-4563 8314, E-mail: cs@pioneerfiimed.com

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.

Place: New Delhi
Date: June 09, 2026

For PIONEER FIL-MED LIMITED

on and behalf of the Board of Directors

Sd/-

Rita Bisht

Company Secretary and Compliance Officer

Pioneer Fil-Med Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity Shares and has
filed the DRHP with SEBI and the Stock Exchanges read along with the Draft Abridged Prospectus dated March 29, 2026 filed with SEBI, in connection with the Offer. The Draft Red Herring Prospectus and the Draft Abridged Prospectus are
available on the website of SEBI at www.sebi.gov.in, as well as on the websites of the Stock Exchanges, i.e., BSE and NSE at www.bseindia.com and www.nseindia.com, respectively, on the website of the Company at https://pioneerfilmed.
com/and the websites of the Book Running Lead Managers, namely, Nuvama Wealth Management Limited and Equirus Capital Limited (formerly Equirus Capital Private Limited) on www.nuvama.com and www.equirus.com, respectively.

Potential investors should note that investment in equity shares involves a high degree of risk. For details, potential investors should refer to the RHP as and when it is filed with the RoC, SEBI and the Stock Exchanges in the future, including
the section titled “Risk Factors” on page 18 of the Draft Red Herring Prospectus and the details set out in the RHP, when filed. Potential investors should not rely on the Draft Red Herring Prospectus and the Draft Abridged Prospectus filed

with SEBI and the Stock Exchanges in making any investment decision.

This announcement does not constitute an invitation or offer of securities for sale in any jurisdiction. The Equity Shares offered in the Offer have not been and will not be registered under the United States Securities Act of 1933, as amended
(“U.S. Securities Act”) or any state securities laws in the United States, and unless so registered, may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration

requirements of the U.S. Securities Act and in accordance with any applicable United States. state securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United States in ‘offshore transactions’ in
compliance with Regulation S under the U.S. Securities Act and the applicable laws of the jurisdictions where such offers and sales are made. The Equity Shares have not been and will not be registered, listed or otherwise qualified in any

epaper.jansatta.com

other jurisdiction outside India and may not be offered or sold, and Bids may not be made by persons in any such jurisdiction, except in compliance with the applicable laws of such jurisdiction.

Adfactors
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PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFTLETTER OF OFFER TO THE PUBLIC SHAREHOLDERS OF

SARDA PROTEINS LIMITED

Corporate Identification Number (CIN): L15142RJ1991PLC006353
Registered Office: B-536-537, Matsya Industrial Area, Alwar, Rajasthan, 301030;

Tel No: +91-7737822222; E-mail ID: sardaproteins@yahoo.com; Website: www.sardaproteins.com

THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENTAND DRAFTLETTER OF OFFER IS ISSUED BY GROW HOUSE WEALTH MANAGEMENT PRIVATE
LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF M/S ONIX RENEWABLE LIMITED (ACQUIRER), DIVYESH MANSUKHBHAI SAVALIYA (PAC 1), PIYUSH MANSUKHBHAI SAVALIYA (PAC 2) AND NIKHIL HARESHBHAI SAVALIYA
(PAC 3) (HEREINAFTER COLLECTIVELY REFERRED TOAS THE “PACs”), FORACQUISITION OF UP TO 17,30,400 OFFER SHARES, REPRESENTING 19.28% OF THE EMERGING VOTING SHARE CAPITAL OF SARDA PROTEINS
LIMITED, AT AN OFFER PRICE OF ¥115.00/- PER OFFER SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, INACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI
(SAST) REGULATIONS (‘PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER’).

This Pre-offer Adverti 1t cum Cormigendum to the Public Announcement, Detailed Public Statement and Draft Letter of Offer viii.  Underlying Transaction- The acquisition of Shares upon conversion of warants into equity. 9, 07.05.2024 | Ritika Vegetable Oil B 47 450 2.75% Open Market
is to be read in conjunction with the: 49 Under Para 3.1 ‘Background of the Offer- following paragraph has been updated at Para 3.1.2 of the LOF: Private Limited
a)  Public Announcement dated Wednesday, March 18, 2026 (Public Announcement’), 312 The Board of Directors of the Target Company at their mesting held on Tuesday, April 08, 2025 allotted 72.50,000 10 14.052024 | Ritika Vegetable Oil . 13985  8.10% Open Market
b) Defailed Public Statement dated Friday, March 27, 2026, in connection with this Offer, published on behalf of the Warrants for cash at a price of T115.00/-per Convertible Warrant. Each Warrant was convertible into equal number of Private Limited
Aogmler and f’ACs_Em Friday, March 27 2026, in F|nan::|.al Express.{Enghs_h daily) {AI_I .India Edition), Jansatta {H!nd| Equity Shares of the Target Company. Subsgqqenlry. The Board of Q|mdom of Target Company in their Board meeting 1.| 24052024 | Ajay Data j 35,000 2.03% Open Market
daily) (All India Edition) and Jagruk Times (Regional Raj Daily) (Rajasthan Edition) (Newspapers’) (Detailed dated March 18, 2026 (*Subsequent acquisition through conversion of warrants”) approved the allotment of upto
Public Statement’), 72,50,000 (Seventy-two Lacs and Fifty thousand) Equity shares of Rs. 10.00/- (Rupees Ten Only) each, to the Acquirer, 12] 24052024 | Deepak Dala - 35,000 2.03% Open Market
c)  Draft Letter of Offer dated Tuesday, April 07, 2026 filed and submitted with SEBI pursuant to the provisions of PACs and Non-Promater Public Shareholders by way of conversion of the warrants under the Companies Act, 2013 13| 24052024 | Mohini Devi . 15,000 0.87% Open Market
Reguiation 16 (1) of the SEBI (SAST) Regulations ( Draft Letter of Offer), S aubjesd 1o the Compllance Wil sqpiekte provisione. of Scosifeq.oad Exchiande Boord ot Ingla esise o Coplel 14| 24052024 | Ritia Vegetable Oi 124801  7.22% Open Market
- ’ and Disclosure Requirements) Regulations, 2018 (“SEBI (ICDR) Regulations, 2018"), as amended. The conversion Private Limited 3
d)  Letter of Offer daled Thursday, June 04, 2026, along with the Form of Acceptance-cum-Acknowledgement (Letier of of warrants was done on March 18, 2026 which leads to an increase in the promoter shareholding in the Target
Offer’), Company o 80.72% post conversion of warrants. 15.| 03.06.2024 | Babulal Data - 63,400 3.67% Open Market
g Recommendatzlcms of. the Independent Directors of the Target Compfany which were approved ‘or'! Mnmliay. Jgnelﬂﬁ. The details of the allottees pursuant lo the conversion of warrants are set oul below: 16.] 03.06.2024 | Nidhi Data - 15,000 0.87% Open Market
oszr?e aT:J-g p:hé::.nssa ru]n; .;hs Newspapers on Monday, June 08, 2026 ('Rect ns of the Inc Directors 57T ame of Allotiaes Category No. of Equity lssue Price 17. 03.06.2024 | Ritika Data - 15,000 0.87% Open Market
Public Sharehaldars of the Target ¢ sdeid o Kinidy riots e followi No. (Acquirer/PAC/Public) | Shares Allotted | per Share (%) 41 Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED'- following paragraph
C" !'T_sedalm of 9;: :u ) et n:r " 0:; 3: 3;9 'Ad uem_ ) o . note the °h "l:"'h'; e meating sscioned 1. | onix | le Limited Acquirer 70.00,000 115.00 has been updated at para 5.8, 5.9 and 5,14 of the LOF:
apitalised terms us not defined in this Pre-offer Advertisement cum Corrigendum shall have the meaning assigned to .
kit b P, DS CLOF s oF. G 2. | Divy Mansukhbhai Savalia | PACT 1,00,000 15.00 58  The Share Capital of the Target Company is as follows:
A Offer Price 3. | Piyush Mansukhbhai Savalia PAC2 1,00,000 115.00 As on date of this LOF, the Authorized Share Capital of SPL is Rs. 13,00,00,000/- (Rupees Thirteen Crore Only)
= 4. | Nikhil Hareshbhai Savaliva PAC3 20,000 15.00 comprising of 1,30,00,000 equity shares of Rs. 10/- each. The total issued, subscribed and paid-up equity share capital
The Offer is being made at a price of T115.00/- per Offer, payable in cash. 3 ¥ L . of the Target Company is Rs. 8,97,59,000/- (Rupees Eight Crore Ninety-Seven Lakhs Fifty-Nine Thousand only)
There has been no revision in the Offer price. 5. | Hardik Kantilal Adhiya Public Shareholder 10,000 115.00 divided into 89,75,900* (Eighty Nine Lakhs Seventy Five Thousand Mine Hundred) Equity Shares of ¥10/- each.
B. Recommendations of the Committee of Independent Directors (1DC’) 6. | Sudhir Amrutlal Vekariya Public Shareholder 10,000 115.00 *Pursuant fo the conversion of warrants info equity shares
A Committee of Independent Directors of the Target Company comprising of: 7. | Naman Madhaviibhai Viradiya Public Shareholder 10,000 115.00 *There was a discrepancy in the Paid-up Equity Share Capital of Sarda Profeins Limited as refiected in the records
- - Total 72,50,000 of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paig-
Sr No | Name of Committee Members DIN Position - - - y up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share
1 Dhair Mohanbhal Thakkar 08803649 | Chairperson 410 Under Para 3.1 'Background of the Offer- following lable has been updated at Para 3.1.4 of the LOF: Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting fo ¥15,57,200, the effect of which has
2 Chintan Umeshbhai Bhatt 09280074 Member 3.14. The Pre- and Post-Preferential allotment capital of the Target Company would be as under: not been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paid-
T T T up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE
Above members of IDC approved their recommendation on the Offer on Saturday, June 08, 2026, and published in the Particulars No. of Equity Shares BN VANE %) records.
Newspapers on Monday, June 08, 2026. The IDC Members are of the opinion that the Offer Price to the Public Existing voting share capital P s -
Shareholders of the Target Company is fair and reasonable and is in line with SEBI (SAST) Regulations. Public Promot _ - 2 4 "
Shareholders may, therefore, independently evaluate the offer and take an informed decision, rm ik Shares / Voting Rights* | Shares | Voting Rights
C.  Other details with respect to Offer: Public (PACS) 25500 255,000 Fully Paid-up Equity Shares 89.75,900 10000
Other Public 17,00,400 1,70,04,000 i i
1. This Offer is not a competing offer in terms of Reguiation 20 of the SEBI (SAST) Regulations. There has been no LA Partly Paid-up Equity Shares : :
competitive bid to the Offer. Total(A) 17,25,900 1,72,59,000 Total Paid-up Equity Shares 89,75,900 100.00
2. The Letter of Offer has been dispatched on Thursday, June 04, 2026, to the Public Shareholders of the Target Company Conversion of Warrants 72,50,000 7,25,00,000 Total Voting Rights in the Target Company 89,75,900 100.00
whose names appeared on the register of members as on the |dentified Date, |.e., Wednesday, May 27, 2026, The Convertible Warrants to Acquirer and PACs 72.20,000 7,22,00,000 *Pursuant to the conversion of warrants inlo equily shares
dispatch has been carried out through post to those Public Shareholders who are holding shares in physical mode as Convertible Warrants lo Public 30.000 3,00,000 S : > ; ; - .
well as all other Public Shareholders who had not registered their e-mail add with the Depositories and/or the : ik There was a discrepancy in !m_a Paid-up Equily Share Capital of Sarda Proteins Limited as reflected in the reom@s
Target Company, and through electronic mode (e-mail) to those Public Shareholders whose e-mail addresses were Total (B) 72,50,000 7,25,00,000 OHP;T Mmélr);;; Clc:!g]arafci;ﬁaﬂs {M%A}?;ﬂ; ng{j 304’:06‘1" Stock ElmmBSE}.fAs :efr H:z BgE ';mf;‘s ::;e ;ha;,de
registered with the Depositories and/or the Target Company. Total Emerging Capital (A+B) 89,75,900 8,97,59,000 Y 0IR SEPL O A SO0V ST N, WIS Pl asto.das, s Fad iy S
) ) . ) = L= Capital is ¥2,50,45,000. The variance is due fo forfeiture of shares amounting to ¥15,57,200, the effect of which has
& {“ el > '?.99”1:""”;6.&'3};*5'[1}363%5;&;5.“ST’ dR,fgt:)f;gEons,t?mt m?hnrgfté-:m{jﬂf.gﬁl Dbzof'? v subnyitted *Pursuant to the conversion of warrants info equity shares nof been provided by the Company in the MCA records - by filing PAS-3 and other necessary statutory forms, the Paid-
‘gEBI IHS;#&:?;%EE;G CFOR A.CDCRI‘IS F?J'L:ZSGI;.'L?OZS'N; a:t:;s;:; da i May 29‘" 2%&5 ;Eeél‘ z ir;:gr:::;enr;ﬁ :‘; *There was & discrepancy in the Paid-up Equity Share Capital of Sarda Profeins Limited as reflected in the records up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE
Poen Ficomaiatd I8 $ LOF. Tt Procolac Aierioeant cvm COntndun k0 sans 2 2 ComoeAnn & tha DS o the Ministy. ol Gorporate Afiars (WCA).and the Bombay Stock Exchange (BSE). As per the ESE records, e Faid- i
and DLOF, and as required in tems of the SEBI Letter up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share 59  Ason the date of this LOF, there is only one class of Equity Shares and there are no: (i) partly paid-up Equity Shares;
) . Capital is ¥2,50,45,000. The variance is due to forfeifure of shares amounting to ¥15,57,200, the effect of which has (ii) Equity Shares carrying differential voting rights; and/ or (iii) outstanding convertible instruments (such as depository
4. Key Changes/Updates made in LOF: ot been provided by the Company in the MCA records - by filing PAS-3 and other necessary statutory forms, the Paid- receipts, fully convertible debentures, convertible: pref shares, etc.) issued by the Target Company
Public Shareholders are requested to note the following material updates to the DLOF as included in the LOF in relation up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE which are convertible into Equity Shares of the Target Company. There are no parlly paid-up shares in the Target
to the Open Offer; records Company (iv) Equity Shares which are subject to lock-in; (v) Outstanding Equity Shares that have been issued but
41 Delation of the word ‘Draft’ or ‘DLOF" at all the applicable places in the LOF andior replacing the phrase “Draft Letter 411 Under Para 3.1 ‘Background of the Offer- following paragraph has been updated a Para 3.1.9 of the LOF: nol fisted on the any stock exchange; () Equity Shares canrying differential voting rights.
of Offer” with “Letter of Offer” at all the applicable places in the LOF. 319 Consequent upon acquiring the shares pursuant to the Conversion of warrant into Equity shares, the post preferential a. Al present, the ent_iral issued equity share capital of SPL ie., BS_.?S,BO(]‘ equity shares_ of Rs. 10/- each, are listed
42 Updation of the email address of Mr. Nikhil Hareshbhai Savaliya to nikhil.savaliva@onixaroupiin, shareholding of the Acquirer and the PACs will be 72,45,500 (Seventy-twa lakh forty-five thousand five hundred) equity Z"dh"adedl_‘f" f;%s"é';ed EBSE'} “”d;' the XT dGe;“‘[’p' T:":d_E“”"Y i“;:; were also "“"f_‘ on T";Ctiw“a Stock
; o ! = i shares constituting 80.72% (Eighty percent) of the Emerging Voting Share Capital. Pursuant to proposed allotment, xchange Lim and are currently suspended from Irading on ue to non-compliance wi provisions
43 Revised schedule of activiies has been inserted fend to eriginal schedule of activilies on page No. 3 of the LOF and the Acquirer will be holding substantial stake and will be in control over the Target Company. Accordingly, this offer of the Listing Agreement, particularly in respect of various disclosures and submission of requisite information to the
suitable changes pertaining lo the dales of the activities have been carried out at the appropriale places in the LOF. is being made in terms of Regulation 3(1) and Regulation 4 of the SEBI SAST Regulations, 2011, The Target Company Exchange. Pursuant to the change in management and control, the new management shall take necessary and
44 Following statements are inserted below the table containing ‘Tentative Schedule of Major Activities of The Open is required to maintain minimum public shareholding, as determined in accordance with the SCRR, on a continuous appropriate steps with the concerned stock exchange(s) for revocation of suspension and regularization of listing
Offer’ on page no. 3 of the LOF: basis for listing, Upon completion of the Transactions, if the public shareholding of the Target Company falls below compliances in due course.
1. The original schedule of activiies was indicative (prepared on the basis of timelines provided under the SEBI (SAST the minimum level of public sharehciding as required to be maintained by the Target Company as per the SCRR and *Pursuant fo the conversion of warrants into equity shares
’ p G [ ) SEBI {LODR] i SEBI i i inst the T. Col Ll
Regulations) and was subject to receipt of statutory! regulatory approvals. To clarify, the actions sel out above may :’U‘? nan-ocimptiar?c':e\?r?;[a?nsiﬁm PTI?I‘;G";I:;; oaafi?mp::ﬁ::;:{zgams” arget Company andior its promoters “Thero wes & dscrepancy in the Paidap Equily: Siiars Caplit of Sarde: Frolsins Limiled s redléctad - the record
be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations. ; : ng req ; of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid-
2 Actual date of receipt of SEBI Observations on the DLOF. 412  Under Para 3.1 '‘Background of the Offer’- following paragraph has been updated at Para 3.1.15 of the LOF: up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share
3. There s no competing offer to this offer. 3.1.15 The Offer is not a result of global acquisition resulting in indirect acquisition of equity shares of the Target Company Capital is ¥2,50,45,000. The variance is due to forfeifure of shares amounting to ¥15,57,200, the effect of which has
: : - or Open Market Purchase. Post Conversion of Warrant into Equity Shares, the Public Shareholding shall fall below not been provided by the Company in the MCA records - by filling PAS-3 and other necessary statutory forms, the Paid-
4, |dentified Date is only for the purpose of determmlng the names of the Shareholders as on such date to whom the Letter 5%, up Equﬂ)t Share Capﬂaﬂ of the Cgmpany stands al ¥89,75,.900 and is um'fgmﬂy reflected in both the MCA and BSE
of Offer would be sent. All owner (registered or unregistered) of equity shares of the Target Company (except Acquirer ) records,
and the Sellers of the Target Company) are eligible to parficipate in the offer any time before the closure of the Offer 413 Under Para 3.2 'Details of the Proposed Offer following paragraph has been updated al para 3.2.15 of the LOF:
c . . . ) 514  As of the date of this LOF, there are no directors representing the Acquirer on the board of the Tamget Company except
Note: Where last dates are mentioned for certain actvities, such activities may happen on or before the last dates 3215 il ?"9“'2“?” 3?;;'?”‘9 SEBI L:OdDRs] CRR‘*S”'EE;“*‘T’Q""[ ‘g’“’ Rules 192) a“g :9‘“ o E“e Sfj”""f;;ﬁ;’”""‘;‘.s M. Khilan Savaliya, relative of Mr, Nikhil Savaliya, is appointed as professional director in the Target company with
\ , as amended (* ), al an ired to maintain at least 259 ; 5 : i : el R
45 Under section 'Risk Factors' in bullet point (2) - para () - ‘Relating to the Offer following paragraph has been updated: ‘shzf:hzl'dﬁ"} g iskind :wrdanf;e - QCRR ok kol pbetehig kool iwmel}’;'n o a view to strengthening the Board of Directors and providing guidance in the Company’s business operations and future
: ’ — " . : ng ; 2 sty - 9. growth initiatives. Also, His appointment was made in accordance with the Regulation 24 of Securities and Exchange
c) As on the date of this Letter of offer, no statutory approvals are required for the acquisition of Equity Shares under this this underlying transaction, Open Offer and including the shareholding of the Promoters of the Target Company, the Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011
Offer. However, if any statutory approvals become applicable before completion of the Offer, the same shall be public shareholding in the Target Company may fall below the minimum public shareholding requirement i.e., 25% ) ) X ! ) ' ) »
obtained, The Offer shall be subject to receipt of such approvals, and the Acquirer shall make necessary applications as per Rule 194 of the Securities Contracts (Regulation) Rules, 1957 (“SCRR") read with the SEBI (LODR) Regulations. In accordance with Regulation 24(4) of the SEBI (SAST) Regulations, 2011, Mr. Khilan Savaliya shall not participate
accordingly. In such an event, the Acquirer shall undertake such actions within the timelines specified under the SCRR, as deemed In any deliberations of the Board of Directors of the Target Company, nor shall they vote on any matter relating to the
In accordance with Regulation 23(1) of the SEBI (SAST) Regulations, 2011, the Acquirer shall have the right to withdraw the appropriate, ; fo meet the minimum public shareholding requirements specified under SCRR, SEBI may initiate Opsh .
Offer under the following circumstances: appropriate action against the Target Company andfor its promoters for non-compliance with Minimum Public Shareholding 42 Under Para 5. 'BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED'- following paragraph
requirements. has beel ted at 5.16 of the LOF:
. statutory approvals required for the open offer or for effecting the acquisitions attracting the obligation to make an open i e ; : . Srlppn ipdend o baw Rivor 0 L0
offer under these regulations having been finally refused, subject to such requirements for approval having been 414 Under Para 4.1 ‘Onix Renewable Limited- ACQUIRER'- following paragraph has been updated at para 4.1.7 of the 516  Pre and Post Offer Shareholding Pattem of the Target Company is as follows:
specifically disclosed in the detailed public statement and the Letter of offer; LOF: ) Shareholdingl voting | Shares/voting rights | Shares / voting rights | Shareholding / voting
" any condition stipulated in the agreement for acquisition attracting the obligation to make the open offer is not met for 417 The Net Worth of the Acqmrer.as on September 30, 2025 is ??8.950.62 Lakhs (Rupess Two Lakhs One Thogsand rights prior I,o the acquire'd on to be acquired in open rights after the
reasons outside the reasonable control of the acquirer, and such agreement is rescinded, subject to such conditions Eight hundred seventy point Thirty eight Lakhs) and the same is certified through Mr. Virat Dudhatra, (Membership No. g / C of offer {assuming full | acquisition and offer
having baen specifically disclosed in the detailed publlic statement and the Letter of offer 622930), Proprietor of Mis Dudhatra & Co. , Chartered Accountants, having his office at 418, 4* Floor, R.K.Empire, acquisitionand the | Warrants which I ) ( ing full
) = g g ' Mavdi Circle, Rajkot, India , Email id: cadudhatraandco@gmail.com; vide certificate dated 14th March, 2026, bearing Shareholders' Offer triggered off the acceptance)
. such circumstances as in the opinion of the Board, merit withdrawal, Unique Document Identification Number (UDIN) —26622930YQURNN7556. Category Regulations
In the event of the withdrawal of the open offer, the Acquirer shall, through the Manager to the Offer, within 2 Woaking Days 415  Under Para 4.1 'Onix Renewable Limited- ACQUIRER'- following paragraph has been updated at para 4.1.8 of the (A) (B) €) (A} +(B) + (C) = (D)
of such withdrawal, make an anncuncement in the Newspapers in which the Detailed Public Statement for this Offer was LOF: No %) No %(2) No %2) No %(2)
published, providing the grounds and reasons for the withdrawal. Sir ly with the ann It, the Acquirer shall ) . . . " — - - - -
inform in writing the SEBI, BSE Limited and the Target Company at its registered office. After the Conversion of Warrant into m Based on audited financial statements, as disclosed above, the Acquirer does not have any contingent liabilities (1) Promoters Group
Equity Shares, public Shareholding shall fall below 25%, SEBI may take appropriate Action for the Non-Compliance to meet 2) The increase in revenue and profit after tax (PAT) during FY 2025 is primarily attributable to the ¢ ioning of a) Parties to the — - — e — — — —
the Mini Public Shareholding Requi . mullliple solar power projects across Guiarat under the PM-KUSUM scheme. With several projects becom_ing operational b} Promoter group other
46 Deletion of the Risk Factor contained in bullet point (2) under para (h) (i} (s)- "Relating to the Offer’, since the disclosure _dunng the year, the Company realized h|g_her r?venue from EPC project s_ales. Consequently, profitability and surplus than (a) above — - — - — — - —
is repelitive and already covered in other Risk Faclors. improved significantly, driven by economies of scale and better absorption of fixed costs. Sub Total (1] — = = o = = = =
47 The page numbers of the table of contents have been suitably updated wherever required in the LOF. )] In addition, the Company raised funds through the issue of equity shares al a premium, resulting in an increase in the
G Bl s e G veeded i I 1. BTl Securities Premium balance under “Reserves and Surplus”, 2 ea S
J ollowing definitions have been inserted andlor u nder ‘Key Definiions' on page no. 10, 11, 12 of the LOF: : : ; 3 & ; uirer a 5
i § ! "tns e lm o Uh "pda ”" . ’I h' ' " p?gm el “ (9 The increase i borrowings during FY 2025 i prmrly on account of addional unsecured loans avaled fo fund [ 2=
i igible Persons fo participate in the - shall mean all the equity shareholders of the Target Company who are i i i tal i ~ Oni
eligible to tender their Equity Shares in the Open Offer, except the Acquirer, Person acting in concert(s), existing T wnmnicapttai rleqaturemenw i !.mm 1hecexpandeld scabe_of e 4 R bieLimited - — [70,00,000] 78.00% | 17,30,400 | 19.28% | 87,30,400 | 51.17%
Promoter(s) of the Target Company, public shareholders who have allotted the Shares pursuant to the Conversion of 16 Ug‘:j' ara 4.1 ‘Onix Renewable Limited— ACQUIRER'- following paragraph has been updaled at para 4.1.9 of the [y ™prcy Diech Savalya | 17,200 | 1.00% | 1,00000] 1.11% 1,17.200 | 1.31%
warranl_ into Equity Shares, pursuant to and in compliance with the provisions of regulation 7(6) of the SEBI (SAST) LOF: _ _ ) ) ¢) PAC 2- Piyush Savaliya — o 100,000 1.11% 1.00,000 | 1.11%
Regulations, 2011. 4.1.9  The Acquirer does not hold any Equity Shares of the Target Company as on the date of this DLOF. Further, the Acquirer 4) PAC 3 Nkt 00 e oo | Booaa P st
% : : i : - Nikhil Savaliya 3 ! ; : ;
i, Eligible Shareholders/ Public Shareholders - shall mean all the equity shareholders of the Target Company who are hz_as not acq”'r?d any equity shales_ after he t_iale of the PA to the date of this DLOF. The. d'remrql the Ac_qmrer M.
eligible to tender their Equity Shares in the Open Offer, except the Acquirer, Person acting in concerl(s), existing Divyesh Savaliya hold 17,200 Equity Shares in the Target Company. Furthermore, Mr. Khilan Savaliya, relative of Mr. Sub Total (2) 25,500 | 1.48% [72,20,000| 80.44% | 17,30,400 | 19.28% | 89,75,900 |100.00%
Promoter(s) of the Target Company, public shareholders who have been issued equity shares on Conversion of warrant N|kh!l Savaliya, is appo.lnted as professional director in the Target company with a view to slrerjgt.hegmg the Boar.d (3) Parties to agreement
into Equity Shares through preferential issu (the preferential issue as approved by the Board of Directors of the Target of Dl.reclnrs and prowdlpg guidance in the Companysl business ooeljaltlons and future growth lmtlatn..'es. Also, HIIS other than (1) & (2) above = h Foiy S == = ek —_
Company at their meeting held on Tuesday, April 08, 2025 of 72.50,000 Warrants for cash at a price of 2115.00/per pporifaent yeq wide:n Joorsenoe i o roguetin 26 Securties nd Exofungs Board o I (Sbsent® 1) it Mamhokles
Convertible Warrant. Each Warmant is convertible into equal number of Equity Shares of the Target Company. Subsequently, oquisition of Shares:and Takeovers) Reguiations, : (i.e. other than
The Board of Directors of Target Company in their Board meeting dated March 18, 2026 ("Subsequent acquisition Notwithstanding the shareholding or directorships referred to above, the Acquirer along with Directors or related parties | above)
through conversion of warrants”) approved the allotment of upto 72.50.000 {Seventy-two Lacs and Fifty thousand) do not exercise any conlrol (as defined under Regulation 2(1)(e) of the SEBI (Substantial Acquisition of Shares and a) Fls/MFs/Flis/
Equity shares of Rs. 10.00 (Rupees Ten Only) each, to the Acquirer, PACs and other non-promoter public shareholder Takeovers) Regulations, 2011, as amended) over the Targel company. Banks/NIVIEPF - o~ e S
by way of conversion of the warrants under the Companies Act, 2013 and subject fo the Compliance with applicable 4 17 nder Para 5. "BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED" following paragraph | b) Others = = - .
visions of Securities and Exch Board of India (Issue of Capital and Disclosure Requirements) Regulations, \
- has been updated at para 5.4 of the LOF: i
g i e bl i R : 54 The Equity Shi Iso listed on CSE (Scrip Code: 29117) and | tly S ded from tradi CSE di
; ) X e Equity Shares are also listed on p Code: and is currently Suspen m frading on ue Holding Share capital
The details of the allottees pursuant lo the conversion of warrants are sef out below. to non-compliance with the provisions of the Listing Agreement, particularly in respect of various disclosures and upmu;gz \akhs o 14.17,866] 15.80% | 30,000 | 0.33% |(17.30.400)| (19.28) % - =
Sr. | Name of Allottees Category No. of Equity | lssue Price submission of requisite information to the Exchange. Pursuant to the change in management and control, the new - : — : . o
No. (Acquirer/PAC/Public) Shares Allotted | per Share (T) management shall take necessary and appropriate steps with the concerned stock exchange(s) for revocation of Holding Share Capital
1 | onx R ble Limited Adiaiker 70.00.000 15.00 suspension and regularization of listing compliances in due course. more than 32 lakhs 404986 | 4.51% = =
2 | Divyest Mansukhbhal Savalia | PACt 100.000 15.00 418 Under Para 5. 'BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED" following paragrapt Others
: = e = has been updated at para 5.7.1 and 5.7.2 of the LOF: [ »i -
3. | Piyush Mansukhbhai Savalia PAC2 1,00,000 115.00 ,pd PR _ , o Sodies Carporals 50,638 | 2.83%
’ - 57.1  The Authorized Share Capital of the Company is T13,00,00,000/- (Rupees Thirteen Crores Only) divided into 1,30,00,000 NRIs 11,505 | 0.67% — -
4. | Nikhil Hareshbhai Savaliya PAC3 20,000 115.00 (One Crore and Thirty Lakhs) Equity Shares of 210/~ each. As on date, the issued, subscribed and paid-up capital of PERE oo | 108% — —
5. | Hardik Kantilal Adhiya Public Shareholder 10,000 115.00 the Target Company is ¥8,97,59,000/- (Rupees Eight Crore Ninety-Seven Lakhs Fifty-Nine Thousand only) divided into Y -
. » " 89,75,900" (Eighty-Nine Lakhs Seventy-Five Thousand Nine Hundred) Equity Shares of ¥10/- each. The entire issued, Total No. of sharehoiders
£ | SUINCAEN Vb FUbho Shovhos L 150 subscribed, paid up and voting equity capital of the Target Company is listed at BSE Linited (BSE) only. in publc category te. | 17,25,900[ 100.00% | - - |o7.20400)| (1028 | -
7. | Naman Madhavjibhai Viradiya Public Shareholder 10,000 115.00 *Pursuant fo the conversion of wamants into equity shares Sub Total (4)
Total 50, ) . ) . , PR . 4 .
ota 72,50,000 *There was a discrepancy in the Paid-up Equily Share Capital of Sarda Proteins Limited as reflected in the records Grand Total (142+3+4) | 17,25,900] 100.00% |72,50,000] 80.77% 89,75,900 | 100.00%
and any person deemed to be acting in cqncen with them, pursuant to and in compliance with the provisions of of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid- Notes:
requlation 7(6) of the SEBI (SAST) Regulations, 2011. up Szha«r_e Capital of the Compan_y is ?_?.?2.59.000. u_ahereas as per the MC_A masfer data, the Paid-up Eqw'ry_ Share 1) Calculated on the total Existing Voling share Capital of Target Company.
iii.  Existing Equity Share Capital - The paid-up share capital of Target Company is ¥8,97,59,000/- comprising of 89,75,900* Capital is ¥2,50,45,000. The variance is due fo forfeilure of shares amounting to ¥15,57,200, the effect of which has cul | ina Vol el of T
Equity Shares of Z10.00- each fully paid-up. not been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paid- 2) Calculated on the total emerging Voting share Capital of Target Company.
Pricssit 10 Corverion of wikraits o ey sharee up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE 3 Shareholding Pattem is based on Quarter ended March 31, 2026.
records. : 7 r i
¥ ; . ; . , o . 4) All percentages are calculated on the Total Equity Paid up Shares Capital of the Target Company, as on 10th working
There Was 2 discrepancy in mr.'" Paid-up Equity Shere Capital of Sarda Protains Limited as reflected in the ""‘""’F’S 57.2  The Promoter and Promoter group members of the Target Company are Mr. Babu Lal Data, Mr. Ajay Data, Mrs, Deepak day after closing of tendering period.
ofthe Ministry of Comorate Affars (MCA) and the Bombay Stock Exchange (BSE). As par the BSE mcords, the Paid- Data, Ms. Mohini Devi, Ms. Nidhie A Data, Ms. Ritika Data and M's Ritka Vegetable Oil Private Limited. Promoter and
up Share Capital of the Company fs T1,72,59,000, wh as per the MCA master data, the Paid-up Equity Share F'mrr;nter. i meml:lners-executed the f;allmﬁ' sransaclions in the scrip: of Sarda. Proteins Limiled'- 43 Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED'- following paragraph
Capilal is ¥2,50,45,000. The variance is due fo forfeiture of shares amounting fo ¥15,57,200, the effect of which has i " - .p i has been added at para 5.18 of the LOF:
riot been provided by the Company in the MCA records ~ by filing PAS-3 and other necessary statutory forms, the Paid- ﬁ; i D:i‘:;sfale Name ;"c"“u"";ﬂ Q"‘s‘:"::‘!" Azeﬁ:::sg:m Ac uf;zz:j s 518  The number of Shareholders in Sarda Proteins Limited in public category is 2,928 as on May 27, 2026, (Calculated
u;:;uny Share Capital of the Company stands at T89,75,900 and is uniformly reflected in both the MCA and BSE -} ACq = q q < el = as per the latest Benpos data available with the company).
n 5. 1. 4.07.201 ifika Vi le Qil .86, - 37 A , Lo
A e —— RIAE | R Taune sy | wowew RATH 8 44 Under Para 5. 'BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED' following instances
' 9 Ca a0 g Jay p : i i ! of non-compliance/delayed compliance are updated at para 5.22 and 5.23 of the LOF:
the purposes of determining eligible shareholders to whom the Letter of Offer will be sent i.e., Wednesday, May 27, 2 24.07.2019 | Ritika Vegetable Oil 1000 o 0.06% Shares Acquired 522 As ihe Ui g ivod o e Tamet from the Walchou! Investors website and from BSE Lisi
2026, Private Limited in Open Offer ; per the Information received from arget company, from the Watchout Investors website and from isting
) _ ) ) Centre Portal, there have been instances of non-compliance/delayed Compliance by Target Company from the pericd
V. Iég:) r;r;ﬁeie%? 1;;?_191‘;&-[?;‘ I;ea:'t.t;r of Offer dated Tuesday, June 02, 2026, which shall be dispaiched to the Public 3. 24.07.2019 ?ﬁka Vfgetaezle 0il - 75,000 4.35% Interse Transfer from last open offer to til date under SEBI (LODR) Regulations as detailed below:
. rivate Limit - =
vi. Offer Period- Period between the date of entering into an agreement, formal or informal, to acquire shares, voting rights 4. 24072019 | Ajay Data 10,000 R 0.58% Interse Transfer ﬁ; gzm‘;ﬁr&m E;%l.:alions b Eow! Devcription ‘FineIPel]a!ty zurtl:ler 4
in, o control over a target company requiring a public announcement, or the date of the public announcement, as the 5 24.072019 | Babulal Dat 35.000 2.03% \rkersa Trarater - — = = =
case may be, and the date on which the payment of consideration to shareholders who have accepted the open offer : il e’ Uata : . el i L 1 | BSE Regulation 29 of SEBI Non-Complied with Fine imposed | The Company has paid a
is made le. June 11, 2026 (Thursday) to June 30, 2026 (Tuesday) or the date on which open offer is withdrawn, as 6. 24.07.2019 | Mohini Devi 15,000 - 0.87% Interse Transfer (LODR) Regulations, 2015 | the G_ap o_! Two_ WMing By BSE was | fine of 211,800/~ to BSE
the case may be. 7. | 24072019 | Ritika Data 16,000 : 087% | Interse Transler oot il Cin il o
vii Tendering Pe_riod- Per’rod_wilh'rn which Sha:_ehuldgrs of the Target Company may tender their Equity Shares in acceptance 8. 2020-21 Babulal Data 28,400 e 1.65% . :prii 2026 !
to the Offer i.e., the period between and including Thursday, June 11, 2026 to Wednesday, June 24, 2026.
Source: Watchout Investor (hitps:/iwww.watchoutinvestors.com/) and BSE Listing Centre,
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5.23

Further, there are no penal actions against the promotersidirectors of the Target Company under SEBI (LODR) Regulations, 2015.
Further, the Manager to the Open Offer has carried out independent due diligence, including verification of the
disclosures made by the Target Company, filings with the stock exchange, and other publicly available information.
Based on such due diligence, the Manager to the Open Offer confirms that the instances of non-compliance and
penalties imposed have been adequately disclosed herein.

Following are the instances for last eight years of non-compliance/delayed compliance under SEBI LODR Regulations
against which regulatory action may be initiated by the slock exchanges against the Target Company.

Sr |Regulation No. Particulars of filling

No.

7. | Regulation 76(5) of SEBI (DP) Financial Year | Remarks
Regulations, 2018 - Reconciliation | | 2024-25 Delayed in Compliance for Quarter ended September
of Share Capital Audit Report 2024 by 40 days.
Delayed in Compliance for Quarter ended December
2024 by 1 day.
2025-26 Delayed in Compliance for Quarter ended June 2025 by|
B9 days.
2025-26 Company has nol complied with regulation 76(5)
regarding Reconciliation of Share Capital Audit Report
for the Quarter ended March 2026.
8. |Regulation 27 of SEBI (LODR) Financial Year | Remarks
Regulations, 2015 2024-25 Delayed in Compliance for Quarter ended December|
2024 by 10 days.
2025-26 Company has not complied with regulation 27 regarding|

Non-Applicability Certificate of Corporate Governance
for the Quarter ended March 2026.

Further, there are no penal actions against the promoters/directors of the Target Company under SEBI(LODR) Reguiations,
2015.

* SEBI may take appropriate action against the Promoters of the Target Company in terms of SEBI (LODR)
Regulations 2015 and provisions of SEBI Act for any non-compliance of SEBI (LODR) Regulations 2015

Under Para 6.1- "JUSTIFICATION OF OFFER PRICE- following details of stage of Equity Shares of the Target
company are added at para 6.1.2 of the LOF:

The annualized trading tumaover in the Equity Shares of the Target Company on BSE based on trading volume during
the 12 (twelve) calendar months prior to the month of Public Announcement (March 01, 2025 to February 28, 2026) is

as given below:

(Source: www.bseindia.com )

Further, with respect to the GSM framework status, the equity shares of the Target Company are presently placed under
Stage IV of the Graded Surveillance Measure (GSM) framework and the same was implemented with effect from May
13, 2026.

Under Para 6.1- JUSTIFICATION OF OFFER PRICE'- following words has been updated at para 6.1.5 (a2) of the LOF:
(a2) Issue price of Convertible Warant issued on preferential basis of the Target Company to Acquirer
Under Para 11- 'DOCUMENTS FOR INSPECTION'- following points has been added/updated in the LOF:

Observation letter bearing reference number SEBIHO/49/12/11(7)2026-CFD-RAC-DCR1/ 1M 2662/2026 dated May 29,
2026 received from SEBI in terms of Regulation 16{4) of the SEBI (SAST) Regulations.

Instructions for Public Shareholders:
In Case of Equity Shares are held in the Dematerialized Form:

The Public Shareholders who are holding Equity Shares in electronic/dematerialized form and who desire to lender
their Equity Shares in this Offer would shall approach their respective selling broker indicating to their selling broker
the details of Equity Shares that such public shareholder intends to tender in this Offer. Public Shareholders should
tender their Equity Shares before market hours close on the last day of the tendering period. For Further information,
kindly refer to paragraph 8.21 titled as ‘Procedure for tendering Equity Shares held in Dematerialised Form' on page
49 of the Letter of Offer.

In the case of Equity Shares held in physical form:

As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI's press release daled 3 December
2018, bearing reference no. PR 49/2018, requests for transfer of securities shall not be processed unless the securities
are held in dematerialized form with a depository with effect from 1 April 2019. However, in accordance with the circular
issued by SEBI bearing reference number SEBIHOICFD/CMD1/CIR/P/2020/144 dated 31 July 2020, shareholders
holding securities in physical form are allowed to tender shares in an open offer. Such tendering shall be as per the
provisions of the SEBI (SAST) Regulations. Accordingly, Public Shareholders hoiding Equity Shares in physical form

G.

as well are eligible to tender their Equity Shares in this Offer as per the provisions of the SEBI {SAST) Regulations. Public
Shareholders who are holding Equity Shares in physical form and intend to pariicipate in the Offer will be required lo
approach their respective Selling Broker along with the complete set of documents for verification procedures to be camied
out, including the (i) original share certificatefs), (i) valid share transfer form(s), i.e. Form SH4, duly filed and signed by
the transferors (i.e., by all registered shareholders in same order and as per the specimen signatures registered with the
Target Company) and duly witnessed at the appropriate place, (jii) self-attested copy of the sharehdder's PAN Card, (iv)
Form of Acceptance duly completed and signed in accordance with the instructions contained therein, by solefjoint
Public Shareholders whose name(s) appears on the share certificate(s) in the same order in which they hold Equity
Shares, and (v) any other relevant documents such as power of attomey, corporate authorization (induding board resolution/
specimen signature), notarized copy of death certificate and succession certificate or probated will, if the original
shareholder has deceased, elc., as applicable. For further information, kindly refer to the Paragraph 8.2 fitled as '8.22
Procedure for tendering Equity Shares held in Physical Form’ on page 50 of the Letter of Offer.

Procedure for tendering the Shares in case of non-receipt of the Letter of Offer:

Public Shareholders who have acquired Equity Shares but whose names do not appear in the records of Depositories
on the Identified Date, or unregistered owners or those who have acquired Equity Shares after the Identified Date, or
those who have not received the Letter of Offer, may also participate in this Offer. In case of non-receipt of the Letter
of Offer, such Public Shareholders of the Target Company may download the same from the SEBI website
{www.sebi.govin) or obtain a copy of the same from the Registrar to the Offer on providing suitable documentary
evidence of holding of the Equity Shares of the Target Company. Altematively, in case of non-receipt of the Letter of
Offer, shareholders holding the Equity Shares may participate in the Offer by providing their application in plain paper
in writing signed by all shareholder(s), stating name, address, number of shares held, client ID number, OP name, DP
ID number, number of shares tendered and other relevant documents. Such Public Shareholders have to ensure that
their order is entered in the electronic platform to be made available by Stock Exchanges before the closure of the Offer.
For further information, kindly refer to the Paragraph 8.23 titled as 'Procedure for tendering the shares in case of non-
receipt of Letter of Offer’ on page 51 of the Letter of Offer.

Status of Statutory and Other Approvals:

As on the dale of this Letter of Offer, there are no statutory or other approvals required for implementing the Offer except
as mentioned in the Letter of Offer. For further information, kindly refer to the Paragraph 7.4 titled as ‘Statutory and Other
Approvals' al page 45 of Letter of Offer.

Procedure for Acceptance and Settlement of Offer:

The Open Offer will be implemented by the Acquirer through Stock Exchange mechanism made available by BSE
Limited in the form of separate window (‘Acquisition Window') as provided under the SEBI (SAST) Regulations,
SEBI circular bearing reference number CIR/CFD/POLICYCELL/1/2015 dated 13 April 2015, as amended read along
with SEBI Circular CFD/DCR2/CIRIP/2016/131 dated 9 December 2016, as amended, and SEBI Circular bearing
number SEBVHOICFD/DCR-IIVCIR/P/2021/615 dated August 13, 2021 issued by SEBI. As per SEBI Circular bearing
number SEBIHO/CFD/DCR-ICIR/P/2021/615 dated August 13, 2021, a lien shall be marked against the shares of
the sharehalders participating in the tender offers. Upon finalisation of the enfitiement, only accepted quantity of shares
shall be debited from the demat account of the shareholders. The lien marked against unaccepted shares shall be
released. The detailed procedure for tendering and settlement of shares under the revised mechanism is specified
under the Paragraph 8 titled as ‘Procedure for Acceplance and Setflement of The Offer’ on page 46 of the Letter of Offer.

Revised Schedule of Activities:

Major Activities

Original Schedule (1) Revised Schedule (1)

Public Announcement

Wednesday, March 18, 2026 | Wednesday, March 18, 2026

Publication of Detailed Public Statement

Friday, March 27, 2026 Friday, March 27, 2026

Filing of Draft Letter of Offer with SEBI

Tuesday, Aprl 07, 2026 | Tuesday, April 07, 2026

Last Date for a public announcement for competing offers)

Wednesday, April 22, 2026 | Wednesday, April 22, 2026

Last date for receipt of Comments from SEBI on Draft Letier of Offer

Wednesday, April 29, 2026 |  Friday, May 29, 2026 (2)

Identified Date (4)

Monday, May 04, 2026 Wednesday, May 27, 2026

Date by which Letter of Offer will be dispatched to the Shareholder

Monday, May 11, 2026 | Thursday, June 04, 2026

Last date by which 2 Committee of Independent Directors
constituted by the BODs of the Target Company shall give its

Wednesday, May 13,2026 Monday, June 08, 2026

recommendations

Last Day of Revision of Offer Price | Share Friday, May 15, 2026 Wednesday, June 10, 2026
Issue of advertisement announcing the schedule of activities

for Open Offer, status of statutory and other approvals in Friday, May 15, 2026 Wednesday, June 10, 2026

newspapers

Date of commencement of tendering period

Monday, May 18, 2026 Thursday, June 11, 2026

Date of Closing of tendering period

Friday, May 29, 2026 Wednesday, June 24, 2026

Date of communicating the rejection / acceptance and payment
of consideration for the acquired share

Friday, June 12, 2026 Tuesday, June 30, 2026

Post Offer Advertisement

Friday, June 19, 2026 Friday, July 03, 2026

Post Offer Report

Friday, June 19, 2026 Monday, July 06, 2026

Issued

(1} The original schedule of activities was indicative (prepared on the basis of timelines provided under the SEBI
(SAST) Regulations) and was subject lo receipt of statutory/ regulatory approvals. To clanify, the actions set out above
may be compleled prior to their comesponding dates subject fo compliance with the SEBI (SAST) Regulations.

(2) There is no competing offer to this offer.

(3) Actual date of receipt of SEBI Observations on the DLOF.

(4) Identified Date is only for the purpose of determining the names of the Shareholders as on such date to whom the
Letter of Offer would be sent. It is clarified that all the Public Shareholders (registered or unregistered) of equity shares
of the Target Company (except the Acquirer, PACs, existing Promoler(s) of the Targe! Company, Selling Company,
public shareholders who have been issued equify shares in preferential issue and any person deemed lo be acting
in concert with them, pursuant to and in compliance with the provisions of requlation 7(6) of the SEBI (SAST) Regulations,
2011) are efigible to participate in the offer any time before the closure of the Tendering Period.

Documents for Inspection:

The copies of the documents listed under Paragraph 10 litled as ‘Documents for Inspection’ on page 60 of the Letter
of Offer will be available for inspection at the principal place of business of the Manager to the Offer, Grow House
Wealth Management Private Limited, located at 6" Floor, A-606, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, 5.G.
Highway Ahmedabad-380054 on any working day between 10:00 am. (Indian Standard Time) and 5:00 p.m. (Indian
Standard Time) during the Tendering Period commencing from Thursday, June 11, 2026 to Wednesday, June 24, 2026.
Further, in light of SEBI Circular SEBIHO/CFD/DCR2/CIRIP/2020/139 dated July 27, 2020, read with SEBI Circular
SEBIICIR/ICFDYDCR1/CIR/P/2020/83 dated May 14, 2020, copies of the following documents will be available for
inspection to the Public Shareholders electronically during the Tendering Period. The Public Shareholders interested
to inspect any of the following documents can send an email from their registered email-ids (including shareholding
details and authonity letter in the event the Public Shareholder is a corporate body) with a subject line [Documents
for Inspection - SARDA Open Offer'], to the Manager to the Open Offer at takeover@growhouseweaith.com; and upon
receipt and processing of the received request, access can be provided lo the respective Public Shareholders for
electronic inspection of documents.

The Acquirer and PACs accept full responsibility for the information contained in this Pre-Offer Advertisement cum
Corrigendum to the Public Announcement, Detailed Public Statement and Draft Letter of Offer (other than such
information as has been oblained from public sources or provided by or relating to and confirmed by the Target
Company) and undertake that they are aware of and will comply with their obligations under the SEBI [SAST)
Regulations in respect of this Open Offer. The Acquirer and PACs will be severally and jointly responsible for ensuring
compliance with the SEBI (SAST) Regulations. The persons signing this Pre-Offer Advertisement cum Comigendum
to the Public Announcement, Detailed Public Statement and Draft Letter of Offer on behalf of the Acquirer have been
duly and legally authorized to sign this Letter of Offer.

This Pre-Offer Advertisement cum Comigendum to the Public Announcement, Detailed Public Statement and Draft
Letter of Offer will also be accessible on the websites of SEBI's websile accessible at www.sebi.govin, BSE's
website accessible at www.bseindia.com, Manager's website accessible at www.growhousewealth.com, and
Registrar's website accessible at www.skylinerta.com.

by the Manager to the Offer on behalf of the Acquirer and PAC's

GROW
HOUSE

mnnamsm
Grow House Wealth Management Private Limited
(CIN: UBT100GJ2022PTC133630)
A606, Privilon, BH. Iscon Temple, Ambli-Bopal Road, 5.G. Highway, Ahmedabad-380054, Gujarat, India
Tel: +91 79353 33132 / +91-79-35333682

E-mail:

takeoven@growhousewealth.com

Website: www.growhousewealth.com
Contact Person: Mr. Ajit Santoki
SEBI Reg. No: INMO00013262

Validity: Permanent

FOR AND ON BEHALF OF THE ACQUIRER AND THE PACs:
Sdf- SdF-

Divyesh Savaliya Divyesh Savaliya
Director PAC 1

Onix Renewable Limited

Sdf- Sd/-

Piyush Savaliya Nikhil Savaliya
PAC2 PAC 3

Place: Ahmedabad

Date: June 09, 2026
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PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFTLETTER OF OFFER TO THE PUBLIC SHAREHOLDERS OF

SARDA PROTEINS LIMITED

Corporate Identification Number (CIN): L15142RJ1991PLC006353
Registered Office: B-536-537, Matsya Industrial Area, Alwar, Rajasthan, 301030;

Tel No: +91-7737822222; E-mail ID: sardaproteins@yahoo.com; Website: www.sardaproteins.com

THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENTAND DRAFT LETTER OF OFFER IS ISSUED BY GROW HOUSE WEALTH MANAGEMENT PRIVATE
LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF M/S ONIX RENEWABLE LIMITED (ACQUIRER), DIVYESH MANSUKHBHAI SAVALIYA (PAC 1), PIYUSH MANSUKHBHAI SAVALIYA (PAC 2) AND NIKHIL HARESHBHAI SAVALIYA
(PAC 3) (HEREINAFTER COLLECTIVELY REFERRED TO AS THE “PACs”), FORACQUISITION OF UP TO 17,30,400 OFFER SHARES, REPRESENTING 19.28% OF THE EMERGING VOTING SHARE CAPITAL OF SARDA PROTEINS
LIMITED, AT AN OFFER PRICE OF %¥115.00/- PER OFFER SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, INACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI
(SAST) REGULATIONS (‘PRE-OFFERADVERTISEMENT CUM CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT, DETAILED PUBLIC STATEMENT AND DRAFT LETTER OF OFFER’).

Th\s Pre-offer .Advert.isem.ent cum Corlrigendum to the Public Announcement, Detailed Public Statement and Draft Letter of Offer viii.  Underlying Transaction- The acquisition of Shares upon conversion of warrants into equity. 9. 07.05.2024 | Ritika Vegetable Oil R 47.450 2.75% Open Market
is o be read in conjunction with the: 49 Under Para 3.1 ‘Background of the Offer- following paragraph has been updated at Para 3.1.2 of the LOF: Private Limited
a)  Public Announcement dated Wednesday, March 18, 2026 (Public Announcement) 312 The Board of Directors of the Target Company at their meeting held on Tuesday, April 08, 2025 alloted 72,50,000 10| 14.052024 | Ritika Vegetable Oil - 139859  8.10% Open Market
b) Detailed Public Statement dated Friday, March 27, 2026, in connection with this Offer, published on behalf of the Warrants for cash at a price of ¥115.00/-per Convertible Warrant. Each Warrant was convertible into equal number of Private Limited
Acquirer and PACs on Friday, March 27, 2026, in Financial Express (English daily) (All India Edition), Jansatta (Hindi Equity Shares of the Target Company. Subsequently, The Board of Directors of Target Company in their Board meeting ] 24.052024 | Ajay Data R 35.000 2.03% Open Market
daily) (All India Edition) and Jagruk Times (Regional Rajasthan Daily) (Rajasthan Edition) (‘Newspapers’) (‘Detailed dated March 18, 2026 (“Subsequent acquisition through conversion of warrants”) approved the allotment of upto - — - - S
Public Statement), 72,50,000 (Seventy-two Lacs and Fifty thousand) Equity shares of Rs. 10.00/- (Rupees Ten Only) each, to the Acquirer, 12 24052024 | Deepak Data - 35,000 2.03% Open Market
¢) Draft Letter of Offer dated Tuesday, April 07, 2026 filed and submitted with SEBI pursuant to the provisions of PACs and Non-Promoter Public Shareolders by way of conversion of the warrants under the Companies Act, 2013 13.] 24052024 | Mohini Devi - 15,000 0.87% Open Market
Regulation 16 (1) of the SEBI (SAST) Regulations (‘Draft Letter of Offer), and subject to the Compliance with applicable provisions of Securities and Exchange Board of India (Issue of Capital " B - N
9 ) ( ) Reg ( ) ) ) and Disclosure Requirements) Regulations, 2018 (‘SEBI (ICDR) Regulations, 2018"), as amended. The conversion 14, 24.052024 Elr?vk;evfigrr?ittizle o 1,24,891 722% Open Market
d Letter of Offer dated Thursday, June 04, 2026, along with the Form of Acceptance-cum-Acknowledgement (Letter of of warrants was done on March 18, 2026 which leads to an increase in the promoter shareholding in the Target
Offer), Company to 80.72% post conversion of warrants. 15| 03.06.2024 | Babulal Data - 63,400 3.67% Open Market
e) g{gzcgmmzndagilgr;]s gf. thtT] Inﬂependent D\rec&/(l)rsdof ﬂhe Targgt 2(i]ozrgpfany which \Ac/jertg apprfo\tllfd loz Mon;iayi égnetOS, The details of the allottees pursuant to the conversion of warrants are set out below: 16.] 03.06.2024 | Nidhi Data - 15,000 0.87% Open Market
, and published in the Newspapers on Monday, June 08, ecommendations of the Independent Directors _ - "
of the TargE.t Company) pap y ( P Sr. | Name of Allottees Category No. of Equity | Issue Price 17.] 03.06.2024 | Ritika Data - 15,000 0.87% Open Market
Public Shareholders of the Taraet Company are requested to kindly note the followin No. (Acquirer/PAC/Public) | Shares Allotted | per Share (X) 41 Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED following paragraph
q pany q y q: ) — ) .
1. | Onix Renewable Limited Acquirer 70,00,000 115.00 has been updated at para 5.8, 5.9 and 5.14 of the LOF:
Capitalised terms used but not defined in this Pre-offer Advertisement cum Corrigendum shall have the meaning assigned to - - - . . .
such ferms in the PA. DPS. DLOF and/or LOF. 2. | Divyeshkumar Mansukhbhai Savalia | PACT 1,00,000 115.00 5.8  The Share Capital of the Target Company is as follows:
A Offer Pri 3. | Piyush Mansukhbhai Savalia PAC2 1,00,000 115.00 As on date of this LOF, the Authorized Share Capital of SPL is Rs. 13,00,00,000/- (Rupees Thirteen Crore Only)
. er Frice 4 Nikhil Hareshbhai Saval PAC3 20.000 115.00 comprising of 1,30,00,000 equity shares of Rs. 10/- each. The total issued, subscribed and paid-up equity share capital
The Offer is being made at a price of ¥115.00/- per Offer, payable in cash. . il MaresTibhal Savallya ! . of the Target Company is Rs. 8,97,59,000/- (Rupees Eight Crore Ninety-Seven Lakhs Fifty-Nine Thousand only)
There has been no revision in the Offer price. 5. | Hardik Kantilal Adhiya Public Shareholder 10,000 115.00 divided into 89,75,900* (Eighty Nine Lakhs Seventy Five Thousand Nine Hundred) Equity Shares of ¥10/- each.
B.  Recommendations of the Committee of Independent Directors (‘IDC’) 6. | Sudhir Amrutlal Vekariya Public Shareholder 10,000 15.00 *Pursuant to the conversion of warrants into equity shares
A Committee of Independent Directors of the Target Company comprising of: 7. | Naman Madhavjibhai Viradiya Public Shareholder 10,000 115.00 *There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records
- — Total 72,50,000 of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid-
Sr No | Name of Committee Members DIN Position ; - - - up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share
1 Dhairyakumar Mohanbhai Thakkar 08803649 | Chairperson 410 Under Para 3.1 ‘Background of the Offer- following table has been updated at Para 3.1.4 of the LOF: Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has
2 Chintan Umeshbhai Bhatt 09289074 Member 3.1.4. The Pre- and Post-Preferential allotment capital of the Target Company would be as under: not been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paid-
- - - - Particulars No. of Equity Shares Nominal Value (Rs. up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE
Above members of IDC approved their recommendation on the Offer on Saturday, June 06, 2026, and published in the quity Rs.) records.
Newspapers on Monday, June 08, 2026. The IDC Members are of the opinion that the Offer Price to the Public Existing voting share capital . 5
Shareholders of the Target Company is fair and reasonable and is in line with SEBI (SAST) Regulations. Public Promoter — Particulars No.of . Bof
Shareholders may, therefore, independently evaluate the offer and take an informed decision. ouble (FAG 25500 P Shares / Voting Rights* | Shares / Voting Rights
ublic S , 195, id- i
C.  Other details with respect to Offer: o F(’ " ) e o Fully Paid-up Equity Shares 89,75,900 100.00
er Public ,00, ,70,04, id- i . -
1. This Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations. There has been no Partly Paid-up Equity Shares
competitive bid to the Offer. Total(A) 17,25,900 1,72,59,000 Total Paid-up Equity Shares 89,75,900 100.00
2. The Letter of Offer has been dispatched on Thursday, June 04, 2026, to the Public Shareholders of the Target Company Conversion of Warrants 72,50,000 7,25,00,000 Total Voting Rights in the Target Company 89,75,900 100.00
whose names appeared on the register of members as on the Identified Date, i.e., Wednesday, May 27, 2026. The Convertible Warrants to Acquirer and PACs 72,20,000 7,22,00,000 *Pursuant to the conversion of warrants into equity shares
dispatch has been carried out through post to those Public Shareholders who are holding shares in physical mode as Convertible Warrants to Public 30.000 300,000 . ] . ) . . o .
well as all other Public Shareholders who had not registered their e-mail addresses with the Depositories and/or the : — There was a discrepancy in th? Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records
Target Company, and through electronic mode (e-mail) to those Public Shareholders whose e-mail addresses were Total (B) 72,50,000 7,25,00,000 of t’; M’”’é"}’ ;’flc‘;fz,‘?’aée Affairs ('M?:);n':}% th‘OBO’Zba}’ Stock Exizanﬂ% ,(qBSE)'tAS iif ”:z BgE dfew’gsx Te SP:Id-
registered with the Depositories and/or the Target Company. Total Emerging Capital (A+B) 89.75.900 8.97.59.000 up ohare Lapiial of the Lompany is ¥1,/2,99,000, whereas as per ine masier data, the Faia-up tquity onare
) . . ) ) - - - e LA Capital is 2,50,45,000. The variance is due to forfeiture of shares amounting to 15,57,200, the effect of which has
Bt Stn ) 58 ST St T CLOU S oo e e 1y s ot iy e Conty o A g 453 e sy stdo s 1o i
SEBIH 0/49/12/11(!;)2026-CPQD-R AC-DCR1/I12662/2026' dated Fri day, May 29, 2026. SEBI's obsgrvations have “There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE
been incorporated in the LOF. This Pre-offer Advertisement cum Corrigendle also syerves és a corrigendum to the DPS of the Ministry_of Comorate Affairs (_MCA) and the Bombay Stock Exchange (BSE). As per the BSE. 1ecorgs, {he Paid- records.
and DLOF, and as required in terms of the SEBI Letter. Up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share 59  Ason the date of this LOF, there is only one class of Equity Shares and there are no: (i) partly paid-up Equity Shares;
) ) Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has (ii) Equity Shares carrying differential voting rights; and/ or (iii) outstanding convertible instruments (such as depository
4. Key Changes/Updates made in LOF: ot been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paid- receipts, fully convertible debentures, warrants, convertible preference shares, etc.) issued by the Target Company
Public Shareholders are requested to note the following material updates to the DLOF as included in the LOF in relation up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE which are convertible into Equity Shares of the Target Company. There are no partly paid-up shares in the Target
to the Open Offer: records Company (iv) Equity Shares which are subject to lock-in; (v) Outstanding Equity Shares that have been issued but
4.1 Deletion of the word “Draft’ or “DLOF” at all the applicable places in the LOF and/or replacing the phrase “Draft Letter 411 Under Para 3.1 ‘Background of the Offer following paragraph has been updated at Para 3.1.9 of the LOF: not listed on the any stock exchange; (vi) Equity Shares camrying differential voting rights.
of Offer” with “Letter of Offer” at all the applicable places in the LOF. 3.1.9  Consequent upon acquiring the shares pursuant to the Conversion of warrant into Equity shares, the post preferential a. At present, the ent_irg issued equity share capital of SPL i.e., 89_,75,900* equity shares_ of Rs. 10/- each, are listed
42 Updation of the email address of Mr. Nikhil Hareshbhai Savaliya to nikhil.savaliya@onixgroup.in. shareholding of the Acquirer and the PACs will be 72,45,500 (Seventy-two lakh forty-five thousand five hundred) equity and traded at BSE Limited (‘BSE") under the XT Group. The Equity Shares were also listed on The Calcutta Stock
43 Revised schedule of activities has been inserted next fo original schedule of activit No. 3 of the LOF and shares constituting 80.72% (Eighty percent) of the Emerging Voting Share Capital. Pursuant to proposed allotment, Exchange Limited (CSE) and are currently suspended from trading on CSE due to non-compliance with the provisions
: Ef;";? Sr? caule o :? M |e*ts tr?s de;an |n??he ntext 0 z”gmi sche u_eé) atc 'th ;ﬁs on page tOl I orthe " L?C]JnF the Acquirer will be holding substantial stake and will be in control over the Target Company. Accordingly, this offer of the Listing Agreement, particularly in respect of various disclosures and submission of requisite information to the
Sultable changes pertaining 1o the dates of the activiies ave been carried out at the appropriale piaces in the LUF. is being made in terms of Regulation 3(1) and Regulation 4 of the SEBI SAST Regulations, 2011. The Target Company Exchange. Pursuant to the change in management and control, the new management shall take necessary and
44 Following statements are inserted below the table containing ‘Tentative Schedule of Major Activities of The Open is required to maintain minimum public shareholding, as determined in accordance with the SCRR, on a continuous appropriate steps with the concemed stock exchange(s) for revocation of suspension and regularization of listing
Offer' on page no. 3 of the LOF: basis for listing. Upon completion of the Transactions, if the public shareholding of the Target Company falls below compliances in due course.
1. The original schedule of activities was indicative (prepared on the basis of timelines provided under the SEBI (SAST) the minimum level of public shareholding as required to be maintained by the Target Company as per the SCRR and *Pursuant to the conversion of warrants into equity shares
Regulations) and was subject to receipt of statutory/ regulatory approvals. To clarify, the actions set out above may the SEBI (LODR) Regulations, SEBI may infimate appropriate action agains the Target Company and/or its promoters *There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records
be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations. for non-compliance with Minimum Public Shareholdlng requirements. of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid-
2. Actual date of receipt of SEBI Observations on the DLOF. 412 Under Para 3.1 ‘Background of the Offer- following paragraph has been updated at Para 3.1.15 of the LOF: up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share
3 There is no competing offer to this offer. 3.1.15 The Offer is not a result of global acquisition resulting in indirect acquisition of equity shares of the Target Company Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to 15,57,200, the effect of which has
N ) - or Open Market Purchase. Post Conversion of Warrant into Equity Shares, the Public Shareholding shall fall below not been provided by the Company in the MCA records - by filling PAS-3 and other necessary statutory forms, the Paid-
4. Identified Date is only for the purpose of determining the names of the Shareholders as on such date to whom the Letter 25%. up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE
of Offer would be sent. All owner (registered or unregistered) of equity shares of the Target Company (except Acquirer - ) ) records.
and the Sellers of the Target Company) are eligible to participate in the offer any time before the closure of the Offer. 413 Under Para 3.2 ‘Detals of the Proposed Offer following paragraph has been updated at para 3.2.15 of the LOF: ) . . )
) ) o o 3215 A Reaulation 38 of the SEBI (LODR) Requlai d with Rules 19(2) and 19A of the Securities Contract 5.14  As of the date of this LOF, there are no directors representing the Acquirer on the board of the Target Company except
Note: Where last dates are mentioned for certain activities, such activities may happen on or before the last dates - (Ffegﬁlrati;r?)ulgullzns 19(;7 :S amen(ded ¢ S) C;}gtj) atlt?:STz:?:et glomp:nisis rizq)uie:g dto m:in taii aetzclz;;slfSZS"/snprua;liz MrA_ Khilan Savaliya,_ relative of Mr. Ni_khil Savaliya, is _a_ppointgd as professional director ir_1 the Target_company with
45 Under section ‘Risk Factors’ in bullet point (2) - para (c) ~ ‘Relating to the Offer following paragraph has been updated: shareholding as détermin:ed in accordance with éCRR on a continuous basis for listing. Pursuant to completion of aview 1.0 .s.trengthenmg th? Boarq of Direcors and pr.owdlng guldancg in the Company's business opgraﬂons and future
c) As on the date of this Letter of offer, no statutory approvals are required for the acquisition of Equity Shares under this this underlying transaction, Open Offer and including the shareholding of the Promoters of the Target Company, the gr;):/tmh:;|tl|:é\i\;e?.s§;sstt)ér:|; a/fg]()lrstirt?g:tovf\/e;sh;rmrzge;: da'T'Zi;d;,lC;)ng t:l;tii{)iimggﬁ? 24 of Securities and Exchange
Offer. However, if any statutory approvals become applicable before completion of the Offer, the same shall be public shareholding in the Target Company may fall below the minimum public shareholding requirement i.e., 25% ) ) i 9 T ; B
obtained. The Offer shall be subject to receipt of such approvals, and the Acquirer shall make necessary applications as per Rule 19A of the Securities Contracts (Regulation) Rules, 1957 (‘SCRR”) read with the SEBI (LODR) Regulations. In accordance with Regulation 24(4) of the SEBI (SAST) Regulations, 2011, Mr. Khilan Savaliya shall not participate
accordingly. In such an event, the Acquirer shall undertake such actions within the timelines specified under the SCRR, as deemed in any deliberations of the Board of Directors of the Target Company, nor shall they vote on any matter relating to the
In accordance with Regulation 23(1) of the SEBI (SAST) Regulations, 2011, the Acquirer shall have the right to withdraw the appropriate, ; to meet the minimum public shareholding requirements specified under SCRR, SEBI may initiate open offer.
Offer under the following circumstances: appropriate action against the Target Company and/orits promoters for non-compliance with Minimum Public Shareholding 49 Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED'- following paragraph
) ) - ) - requirements. has been updated at para 5.16 of the LOF:
. statutory approvals required for the open offer or for effecting the acquisitions attracting the obligation to make an open o~ - ' )
offer under these regulations having been finally refused, subject to such requirements for approval having been 414 Under Para 4.1 ‘Onix Renewable Limited- ACQUIRER following paragraph has been updated at para 4.1.7 of the 5.16  Pre and Post Offer Shareholding Pattern of the Target Company is as follows:
specifically disclosed in the detailed public statement and the Letter of offer; LOF: Shareholding/ voting | Shares/voting rights | Shares / voting rights | Shareholding / voting
R any condition stipulated in the agreement for acquisition attracting the obligation to make the open offer is not met for 4.1.7  The Net Worth of the Acquirer as on September 30, 2025 is ¥78,950.62 Lakhs (Rupees Two Lakhs One Thousand rights prior to the acquired on to be acquired in open rights after the
reasons outside the reasonable control of the acquirer, and such agreement is rescinded, subject to such conditions Eight hundred seventy point Thirty eight Lakhs) and the same is certified through Mr. Virat Dudhatra, (Membership No. agreement | Conversion of offer {assuming full | acquisition and offer
. . ’ . : " - 622930), Proprietor of M/s Dudhatra & Co. , Chartered Accountants, having his office at 418, 4" Floor, R.K.Empire, acquisition and the Warrants which pt ) (: ing full
having been specifically disclosed in the detailed public statement and the Letter of offer; :
g. P y. o P o Mavdi Circle, Rajkot, India , Email id: cadudhatraandco@gmail.com; vide certificate dated 14th March, 2026, bearing Shareholders’ Offer triggered off the acceptance)
. such circumstances as in the opinion of the Board, merit withdrawal. Unique Document Identification Number (UDIN) —26622930YQURNNT7556. Category Regulations
In the event of the withdrawal of the open offer, the Acquirer shall, through the Manager to the Offer, within 2 Working Days 415 Under Para 4.1 ‘Onix Renewable Limited- ACQUIRER'- following paragraph has been updated at para 4.1.8 of the (A) (B) ©) (A)+(B) +(C)= (D)
of such withdrawal, make an announcement in the Newspapers in which the Detailed Public Statement for this Offer was LOF: No %(1) No %2) No %2) No %2)
published, providing the grounds and reasons for the withdrawal. Simultaneously with the announcement, the Acquirer shall ' ) . ) ) — - - - -
inform in writing the SEBI, BSE Limited and the Target Company at its registered office. After the Conversion of Warrant into (1) Based on audited financial statements, as disclosed above, the Acquirer does not have any contingent liabilities. (1) Promoters Group
Equity Shares, public Shareholding shall fall below 25%, SEBI may take appropriate Action for the Non-Compliance to meet ) The increase in revenue and profit after tax (PAT) during FY 2025 is primarily attributable to the commissioning of a) Parties to the Agreement — — — — — — — —
the Minimum Public Shareholding Requirements. mul.tiple solar power projects across Gujarat under the PM-KUSUM scheme. With several projects bgcoming operational b) Promoter group other
46  Deletion of the Risk Factor contained in bullet point (2) under para (h) (i) ()~ “Relating to the Offer”, since the disclosure during the year, the Company realized higher revenue from EPC project sales. Consequently, profitabilty and surplus than (a) above — - — — - — — -
is repetitive and already covered in other Risk Factors. improved significantly, driven by economies of scale and better absorption of fixed costs. Sub Total (1) — — — — — — — —
47 The page numbers of the table of contents have been suitably updated wherever required in the LOF. (3) In addition, the Company raised funds through the issue of equity shares at a premium, resulting in an increase in the
Securities Premium balance under “Reserves and Surplus”. -
4.8 Following definitions have been inserted and/or updated under ‘Key Definitions’ on page no. 10, 11, 12 of the LOF: . . . . o » . (2) Acquirer and the PACs
. Eliaible P to varticioate in the Off bl I th ity sharehold f the Target C h @) The increase in borrowings during FY 2025 is primarily on account of additional unsecured loans availed to fund | Acqui oni
I \gible Fersons 10 participate In the Uter - shall mean all the equity shareholders of the Target Lompany who are working capital requirements arising from the expanded scale of operations. a) Acqirer = Uik
eligible to tender their Equity Shares in the Open Offer, except the Acquirer, Person acting in concert(s), existing o o g ) i ) RenewableLimited - — |70,00,000| 78.00% | 17,30,400 | 19.28% | 87,30,400 | 51.17%
Promoter(s) of the Target Company, public shareholders who have allotted the Shares pursuant to the Conversion of 4.16 Bg?:er Para 4.1 ‘Onix Renewable Limited— ACQUIRER'- following paragraph has been updated at para 4.1.9 of the b) PAC 1- Divyesh Savaliya 17,200 1.00% |1,00,000 | 1.11% 1,17,200 | 1.31%
Warrant_ into Equity Shares, pursuant to and in compliance with the provisions of regulation 7(6) of the SEBI (SAST) - _ _ _ o PAC 2- Piyush Savalya _ _ 1.00,000| 1.11% 1,00,000 | 1.11%
Regulations, 2011. 4.1.9  The Acquirer does not hold any Equity Shares of the Target Company as on the date of this DLOF. Further, the Acquirer — - S 5 3
ii Eligible Shareholders/ Public Shareholders - shall mean all the equity shareholders of the Target Company who are has not acquired any equity shares after the date of the PA to the date of this DLOF. The director of the Acquirer Mr. 9) PAC S Nl Savalyo 8300 0.48% | 20000 | 9.22% 28,300 | 0.3%%
' eligible to tender their Equity Shares in the Open Offer, except the Acquirer, Person acting in concert(s), existing Divyesh Savaliya hold 17,200 Equity Shares in the Target Company. Furthermore, Mr. Khilan Savaliya, relative of Mr. Sub Total (2) 25,500 | 1.48% [72,20,000| 80.44% | 17,30,400 | 19.28% | 89,75,900 |100.00%
Promoter(s) of the Target Company, public shareholders who have been issued equity shares on Conversion of warrant Nikh" Savaliya, is appqinted as profe_ssional director j” the _Target company with a view to streng_the_ning the Board (3) Parties to agreement
into Equity Shares through preferential issue (the preferential issue as approved by the Board of Directors of the Target of Directors and providing guidance in the Company's business operations and future growth initiatives. Also, His other than (1) & (2) above|  — — — — — — — —
Company at their meeting held on Tuesday, April 08, 2025 of 72,50,000 Warrants for cash at a price of ¥115.00/-per 2pp0|_nt_ment ‘;vzsh made |nda1c_csrdance V;{'th tr;e _Regulza(?%n 24 of Securities and Exchange Board of India (Substanial (4) Public Shareholders
Convertible Warrant. Each Warrant is convertible into equal number of Equity Shares of the Target Company. Subsequently, cquisition of Shares and Takeovers) Regulations, : (i.e. other than
The Board of Directors of Target Company in their Board meeting dated March 18, 2026 (“Subsequent acquisition Notwithstanding the shareholding or directorships referred to above, the Acquirer along with Directors or related parties mentioned above)
through conversion of warrants’) approved the allotment of upto 72,50,000 (Seventy-two Lacs and Fifty thousand) do not exercise any control (as defined under Regulation 2(1)(e) of the SEBI (Substantial Acquisition of Shares and a) Fls/MFs/Flls/
Equity shares of Rs. 10.00/- (Rupees Ten Only) each, to the Acquirer, PACs and other non-promoter public shareholder Takeovers) Regulations, 2011, as amended) over the Target company. Banks/NII/IEPF _ _ _ _
by way of conversion of the warrants under the Companies Act, 2013 and subject to the Compliance with applicable 4 17 nger Para 5. 'BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED* following paragiaph | b) Others - — - —
provisions of Securities and _Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, has been updated at para 5.4 of the LOF: ndividua
2018 (“SEBI (ICDR) Regulations, 2018’), as amended. ndividuals
) ) ) 5.4  The Equity Shares are also listed on CSE (Scrip Code: 29117) and is currently Suspended from trading on CSE due Holding Share capital
The details of the allottees pursuant to the conversion of warrants are set out below: to non-compliance with the provisions of the Listing Agreement, particularly in respect of various disclosures and upto 22 lakhs 14,17,866| 15.80% | 30,000 | 0.33% |(17,30,400)| (19.28) % _ _
Sr. | Name of Allottees Category No. of Equity Issue Price submission of requisite information to the Exchange. Pursuant to the change in management and control, the new - - — - o
No. (Acquirer/PAC/Public) | Shares Allotted | per Share (%) management shall take necessary and appropriate steps with the concerned stock exchange(s) for revocation of Holding Share Capital
1. | onix Renewable Limited Acquirer 70.00.000 115.00 suspension and regularization of listing compliances in due course. more than 2 lakhs 4,04986 | 4.51% - -
2. | Divyeshkumar Mansukhbhai Savalia | PACT 100,000 115.00 418  Under Para 5. ‘BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED"- following paragraph Others
- — - has been updated at para 5.7.1 and 5.7.2 of the LOF: Bodies C t 50,638 | 2.93¢ _ _
3. | Piyush Mansukhbhai Savalia PAC2 1,00,000 115.00 P para _ _ o odles Lofpore’e L
— - - 5.7.1  The Authorized Share Capital of the Company is ¥13,00,00,000/- (Rupees Thirteen Crores Only) divided into 1,30,00,000 NRIs 11,505 0.67% — —
4. | Nikhil Hareshbhai Savaliya PAC3 20,000 15.00 (One Crore and Thirty Lakhs) Equity Shares of 310/~ each. As on date, the issued, subscribed and paid-up capital of Ay ofhers 93.880 | 1.05 % — —
5. | Hardik Kantilal Adhiya Public Shareholder 10,000 115.00 the Target Company is ¥8,97,59,000/- (Rupees Eight Crore Ninety-Seven Lakhs Fifty-Nine Thousand only) divided into Y . =2
) ) 89,75,900* (Eighty-Nine Lakhs Seventy-Five Thousand Nine Hundred) Equity Shares of ¥10/- each. The entire issued, Total No. of shareholders
6. _| Sudhir Amrutial .Vekz.my.a _ Public Shareholder 10,000 115.00 subscribed, paid up and voting equity capital of the Target Company is listed at BSE Limited (‘BSE”) only. in public category i.e. 17,25,900 100.00% (17,30,400)| (19.28) % |  — -
7. | Naman Madhavjibhai Viradiya Public Shareholder 10,000 115.00 *Pursuant fo the conversion of warmants info equity shares Sub Total (4)
- T.otal - - 72'50_'000 - — *There was a discrepancy in the Paid-up Equity Share Capital of Sarda Proteins Limited as reflected in the records Grand Total (1+2+3+4) | 17,25,900) 100.00% |72,50,000| 80.77% - 89,75,900 | 100.00%
and any person deemed to be acting in concert with them, pursuant to and in compliance with the provisions of of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid- Notes:
regulation 7(6) of the SEBI (SAST) Regulations, 2011. up Share Capital of the Company is ¥1,72,59,000, whereas as per the MCA master data, the Paid-up Equity Share 1) Calculated on the total Existing Voting share Capital of Target Company.
ii.  Existing Equity Share Capital - The paid-up share capital of Target Company is ¥8,97,59,000/- comprising of 89,75,900* Capital is ¥2,50,45,000. The variance is due to forfeiture of shares amounting to ¥15,57,200, the effect of which has ) Caloulated on the fotal inq Voting share Canital of Target C
Equity Shares of 210.00/- each fully paid-up. not been provided by the Company in the MCA records — by filling PAS-3 and other necessary statutory forms, the Paid- ) alculated on the total emerging Voting share Capital of Target Company.
“Bursuant fo the conversion of warrants into equity shares up Equity Share Capital of the Company stands at ¥89,75,900 and is uniformly reflected in both the MCA and BSE 3) Shareholding Pattern is based on Quarter ended March 31, 2026.
*There was a discrepancy in the Paid-up E ui:7 S};lare Capital of Sarda Proteins Limited as reflected in the records rocords. 4 Al percentages are calculated on the Total Equity Paid up Shares Capital of the Target Company, as on 10th working
va pancy : p Equity P ; 5.7.2  The Promoter and Promoter group members of the Target Company are Mr. Babu Lal Data, Mr. Ajay Data, Mrs. Deepak day after closing of tendering period.
of the Ministry of Corporate Affairs (MCA) and the Bombay Stock Exchange (BSE). As per the BSE records, the Paid- Data, Ms. Mohini Devi, Ms. Nidhie A Data, Ms. Ritika Data and Ms Ritika Vegetable Ol Private Limited. Promoter and ‘ A
up Share Capital of the Company is 21,72,50,000, whereas as per the MCA master data, the Paid-up Equily Share Prorr;oter roup meml;ers executed the f’ollowin transactions in the scrip of Sarda Proteins Limited: 43 Under Para 5. 'BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED following paragraph
Capital is 32,50,45,000. The variance is due to forfeiture of shares amounting to I15,57,200, the effect of which has 9 9 - - . has been added at para 5.18 of the LOF:
not been provided by the Company in the MCA records — by fillng PAS-3 and other necessary statutory forms, the Paid- :r. A Date 7; | Name I:)uan_tlt):j Qléa'::;ty APert?en;sgel A !Vlo_(ti_e OI sal 518  The number of Shareholders in Sarda Proteins Limited in public category is 2,928 as on May 27, 2026. (Calculated
up EZUIty Share Capital of the Company stands at 89,75,900 and is uniformly reflected in both the MCA and BSE 0.| Acquire/>ale cquire o cquired/sale| Acqui-sition / sale as per the latest Benpos data available with the company).
records. iti i B o
_ - _ _ _ o 1. | 24072019 | Ritika Vegetable Ol 386,000 22.37% SPA 44 Under Para 5. BACKGROUND OF THE TARGET COMPANY - SARDA PROTEINS LIMITED'- following instances
iv. Identified Date- The date falling on the 10th (Tenth) Working Day prior to the commencement of Tendering Period, for Private Limited of non-compliance/delayed compliance are updated at para 5.22 and 5.23 of the LOF:
the purposes of determining eligible shareholders to whom the Letter of Offer will be sent i.e., Wednesday, May 27, 2. 24.07.2019 | Ritika Vegetable Oil 1000 - 0.06% Shares Acquired . . ’ ’ ' . o
2026. Private Limited in Open Offer 522 As per the Information received from the Target company, from the Watchout Investors website and from BSE Listing
LOO / LoFLetter of Offer - This Letter of Offer dated Tuesday, June 02 2026, which shall be dispatched to the Publi — - . P Centre Portal, there have been instances of non-compliance/delayed Compliance by Target Company from the period
V- or/Leter o Uiier - This Letler of Utier daled fuesday, June 0z, » which shall be dispaiched to the Fublic 3. 24.07.2019 | Ritika Vegetable Oil 75,000 4.35% Interse Transfer from last open offer to till date under SEBI (LODR) Regulations as detailed below:
Shareholders of the Target Company. Private Limited _ _ - _
) ) ) - . ) - Sr | Competent |Regulations as per Brief Description Fine/Penalty | Further
Vi Offer Period- Period between the date of entering into an agreement, formal or informal, to acquire shares, voting rights 4. 24.07.2019 | Ajay Data 10,000 - 0.58% Interse Transfer No | Authority |LODR imposed developments
in, or control over a target company requiring a public announcement, or the date of the public announcement, as the 5 24072019 | Babulal Dat 35.000 2.03% Int Transh - - - — -
case may be, and the date on which the payment of consideration to shareholders who have accepted the open offer : il abual Data i - il nierse Transter 1 | BSE Regulation 29 of SEBI Non-Complied with Fine imposed | The Company has paid a
is made i.e. June 11, 2026 (Thursday) to June 30, 2026 (Tuesday) or the date on which open offer is withdrawn, as 6. | 24.07.2019 | Mohini Devi 15,000 - 0.87% Interse Transfer (LODR) Regulations, 2015 | the Gap of Two working By BSE was | fine of X11,800/- to BSE
the case may be. 7. | 24072019 |Ritia Data 15,000 - 0.87% Interse Transfer days In pror nimation Rs.11,800%- | on June 01, 2026
vii. Tendering Pgriod- Period_within which Shareholde_zrs of the Target Company may tender their Equity Shares in acceptance 8. 2020-21 Babulal Data 28,400 R 1.65% R April 2026 9
to the Offer i.e., the period between and including Thursday, June 11, 2026 to Wednesday, June 24, 2026.
Source: Watchout Investor (https://www.watchoutinvestors.com/) and BSE Listing Centre.
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PUBLIC NOTICE

PUBLIC NOTICE is hereby given on behalf of my
client, MR. PRAKASH VITHALDAS SHAH, that
ORIGINAL AGREEMENT FOR SALE BETWEEN
GURUDEV DEVELOPERS TO VITHALDAS HIRALAL
SHAH with respect to Flat No. 1 on the Ground
Floor in A - Wing, Building Known as
'GURUPRASAD" BELONGING TO “THE GARODIA
NAGAR GURUPRASAD CO - OPERATIVE HOUSING
SOCIETY LIMITED' situated at Plot No. 41, Garodia
Nagar, Ghatkopar (East) Mumbai - 400 077,
admeasuring 550 Sq. Fts. Carpet Area i.e. 61.34
Sq. Mtrs. Built Up Area; is not traceable though
made full efforts to search out and | have lodged
a formal Police Complaint on 08/06/2026, Lost
Report No. 75784 - 2026 at Pant Nagar,
Ghatkopar (East) Police Station, for the same and
therefore this Public Notice.

Any persons having any right, title, estate or
interest by way of Agreement, Inheritance
Shares, Sale, Mortgage, Transfer, Lease,
tenancy, Lien, Charge, Trust, Maintenance,

TR T
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PUBLIC NOTICE

Notice is given on behalf of my clients MS.
NASEEMA YUSUF KAYSINGWALA & MS.
ASIFA YUSUF KAYSINGWALA (hereinafter
referred to as 'my Clients'). My Clients states that
they are jointly holding on ownership basis, FLAT
NO.301, 3RD FLOOR, BLDG. NO.4, LILY VIEW
SRA C.H.S. LTD., 255 SHARMA ESTATE, S. V.
ROAD, JOGESHWARI (W), MUMBAI - 400102,
(hereinafter referred to as the “said Flat No.301").
My Clients would like to inform to the General Public
that out of the Original title documents of the said Flat
No.301, my Clients have lost the Original Registered
Agreement for Sale dated 04/09/2013 executed
between Mr. Shakil Hasan Haju & Mrs. Naila Shakil
Haju (The Sellers) and Mr. Yusuf Ahmed Kaysingwala
& Miss Naseema Yusuf Kaysingwala (The
Purchasers) registered under Serial No.BDR17-
5245-2013 dated 06/09/2013, hereinafter referred
as “the said lost/misplaced document” and inspite
of all their efforts to trace the said lost/misplaced
document, my Clients are not able to trace the same.
My Clients state that they have not obtained/taken
any loan against the said Flat No.301. My Clients
have also lodged the missing complaint in the
Oshiwara Police Station for the same in the register
of missing items at Sr. No.74361 on 05-06-2026.
Therefore if any person/s who finds the said lostand/
ormisplaced Original document in respectof the said
Flat No.301, is requested to return the same to me
at my address at 3/A Wing, Ground Floor, Lily
Apartment CHS Ltd., S. V. Road, Jogeshwari (West),
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Further, there are no penal actions against the promoters/directors of the Target Company under SEBI (LODR) Regulations, 2015. as well are eligible to tender their Equity Shares in this Offer as per the provisions of the SEBI (SAST) Regulations. Public (1) The original schedule of activities was indicative (prepared on the basis of timelines provided under the SEBI
Further, the Manager to the Open Offer has carried out independent due diligence, including verification of the Shareholders who are holding Equity Shares in physical form and intend to participate in the Offer will be required to (SAST) Regulations) and was subject to receipt of statutory/ regulatory approvals. To clarify, the actions set out above
disclosures made by the Target Company, fiings with the stock exchange, and other publicly available information. approach thei respective Selling Broker along with the complete set of documents for verification procedures to be carried may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations.
Based on such due diligence, the Manager to the Open Offer confirms that the instances of non-compliance and out, including the (i) original share certificate(s), (i) valid share transfer form(s), i.e. Form SH-4, duly filled and signed by (2) There is no competing ofer to this offer
penalties imposed have been adequately disclosed herein. the transferors (i.e., by all registered shareholders in same order and as per the specimen signatures registered with the peting ’
5.23  Following are the instances for last eight years of non-compliance/delayed compliance under SEBI LODR Regulations "I:'arget (;oAmpang and :ully w'me?ﬁ a tze lapprgplnate plaze, (i) Si’:ﬁ?}es@dtcoﬁy of the sthlaregolﬁersl P[:)N Calrd/,l (.Wi (3) Actual date.of receipt of SEBI Observations on the DLOF:
against which regulatory action may be initiated by the stock exchanges against the Target Company. orm of Accepiance duly completed and signed in accoraance wilh the instructions contained tnerein, by soleljoin (4) Identified Date is only for the purpose of determining the names of the Shareholders as on such date to whom the
Sr |Regulation N Particul £ filli Public Shareholders whose name(s) appears on the share certificate(s) in the same order in which they hold Equity Letter of Offer would be sent. It is clarified that all the Public Shareholders (registered or unregistered) of equity shares
T | Regulation No. articulars ot filling Shares, and (v) any other relevant documents such as power of attomey, corporate authorization (induding board resolution/ ) o )
No. ) . : . ) " o - of the Target Company (except the Acquirer, PACs, existing Promoter(s) of the Target Company, Selling Company,
specimen signature), notarized copy of death certificate and succession certificate or probated will, if the original ) . . . . .
- - - ) . ) . . ; public shareholders who have been issued equity shares in preferential issue and any person deemed to be acting
7. | Regulation 76(5) of SEBI (DP) Financial Year | Remarks shareholder has deceased, efc., as applicable. For further information, kindly refer to the Paragraph 8.22 titled as '8.22 . Tt with th tto andi y ith th isions of reaulation 7(6) of the SEBI (SAST) Requlati
Regulations, 2018 — Reconciliation | [ 2024-25 Delayed in Compliance for Quarter ended September Procedure for tendering Equity Shares held in Physical Form’ on page 50 of the Letter of Offer. In concef W’, ) ©m, p “’sf“?” o.an fncompl lancg with the provisions of regulation 7(6) ? ° . ( ) Regulations,
of Share Caital Audit Report 2024 by 40 days 2011) are eligible to participate in the offer any time before the closure of the Tendering Period.
P P ¥ ys. c. Procedure for tendering the Shares in case of non-receipt of the Letter of Offer:
Delayed in Compliance for Quarter ended December H. Documents for Inspection:
2024 by 1 day. Public Shareholders who have acquired Equity Shares but whose names do not appear in the records of Depositories ) ) ) . .
207576 Delayed in Compliance for Quarter ended June 2025 by on the Identified Date, or unregistered owners or those who have acquired Equity Shares after the Identified Date, or The copies of the documents listed under Paragraph 10 filed as ‘Documents for Inspection’ on page 60 of the Letter
89 days. those who have not received the Letter of Offer, may also participate in this Offer. In case of non-receipt of the Letter of Offer will be available for inspection at the principal place of business of the Manager to the Offer, Grow House
202526 c h : lied with ation 76(5 of Offer, such Public Shareholders of the Target Company may download the same from the SEBI website Wealth Management Private Limited, located at 6" Floor, A-606, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G.
g reogrz;nyReiznzi(l)iat(ifrTg‘ Igha:zvel Care}tgr:ulc?i? Re (o ri (www.sebi.gov.in) or obtain a copy of the same from the Registrar to the Offer on providing suitable documentary Highway Ahmedabad-380054 on any working day between 10:00 a.m. (Indian Standard Time) and 5:00 p.m. (Indian
fofme (?uarter ended March 2026 P g evidence of holding of the Equity Shares of the Target Company. Alternatively, in case of non-receipt of the Leter of Standard Time) during the Tendering Period commencing from Thursday, June 11, 2026 to Wednesday, June 24, 2026.
. — : Offer, shareholders holding the Equity Shares may participate in the Offer by providing their application in plain paper Further, in light of SEBI Circular SEBI/HO/CFD/DCR2/CIR/P/2020/139 dated July 27, 2020, read with SEBI Circular
8. | Regulation 27 of SEBI (LODR) | | Financial Year | Remarks , in writing signed by all sharefolder(s), stating name, address, number of shares held, dlient ID number, DP name, DP SEBICIRICFD/DCR1/CIRIP/2020/83 dated May 14, 2020, copies of the following documents will be available for
Regulations, 2015 2024-25 Delayed in Compliance for Quarter ended December D pumber,l number qf shares tendgred and other relevant dqcuments. Such Public Shareholders have to ensure that inspection to the Public Shareholders electronically during the Tendering Period. The Public Shareholders interested
2024 by 10 days. their order is entered in the electronic platform to be made available by Stock Exchanges before the closure of the Offer. {o inspect any of the following documents can send an email from their registered emailids (including shareholdin
2025-26 Company has not complied with regulation 27 regarding For further information, kindly refer to the Paragraph 8.23 titled as ‘Procedure for tendering the shares in case of non- det 'Ip d yth ity letter i ?h t the Public Shareholder i gt body) with biect i 9 0 tg
Non-Applicability Certificate of Corporate Governance receipt of Letter of Offer’ on page 51 of the Letter of Offer. etalls an. authority lefter in the event the Public Sharenolder is a corporate body) with @ subject line ['Documents
for the Quarter ended March 2026. for Inspection — SARDA Open Offer’], to the Manager to the Open Offer at takeover@growhousewealth.com; and upon
E. Status of Statutory and Other Approvals: it and ing of th ved t b ided to th tive Public Shareholders f
Further, there are no penal actions against the promoters/directors of the Target Company under SEBI(LODR) Regulations, . . : " recelpt and processing of the recelved request, access can be provided o the respeciive FUDlic shareholders for
2015 ’ ' As on the date of this Letter of Offer, there are no statutory or other approvals required for implementing the Offer except electronic inspection of documents.
. as mentioned in the Letter of Offer. For further information, kindly refer to the Paragraph 7.4 titled as ‘Statutory and Other . . . . o X
* SEBI may take appropriate action against the Promoters of the Target Company in terms of SEBI (LODR) Approvals’ at page 45 of Letter of Offer. I '(F;he Acq:lrer tandthPAgsbﬁcczpt full respontSIbDlllt:/ :o;tf;e tl)rl]'fonsntattlon wt”ta'zeg '”ﬂtT SttPI'e-?fg?fo AdvT:lse:;ent cun;
i isi - i i orrigendum to the ¢ Announcement, Detaile c Statement and Draft Letter of Offer (other than sucl
Reguations 2015 and proviions of SEBI Act for any non-compliance of SEEI (LDR) Regulatons 2015 F. Procedure for Acceptance and Settlement of Offer: inforlr?]atios as has be:n Iobtaine(liJ from public solurcesuorlprovided by or relating to and conﬁrmid by the Tarl:}et
45 Under Para 6.1- ‘JUSTIFICATION OF OFFER PRICE'- following details of stage of Equity Shares of the Target : . p . .
company are added at para 6.1.2 of the LOF: o ¢ iy ¢ The Open Offer wil be implemented by Ehe Acquirer through S’tOCk Exchange mechanism made available by BSE Company) and undertake that they are aware of and will comply with their obligations under the SEBI (SAST)
' ' ) ) ' ) Limited in the form of separate window (Acquisition Window) as provided under the SEBI (SAST) Regulations, Regulations in respect of this Open Offer. The Acquirer and PACs will be severally and jointly responsible for ensuring
6.1.2  The annualized trading tumover in }he Equity Shares of thg Target Company on BSE based on trading volume dunng SEBI circular bearing reference number CIR/CFD/POLICYCELL/1/2015 dated 13 April 2015, as amended read along compliance with the SEBI (SAST) Regulations. The persons signing this Pre-Offer Advertisement cum Corrigendum
the 12 (twelve) calendar months prior to the month of Public Announcement (March 01, 2025 to February 28, 2026) is with SEBI Circular CFD/DCR2/CIR/P/2016/131 dated 9 December 2016, as amended, and SEBI Circular bearing ) thp Public A ' Detal dgp biic Stats P t and Dy gﬂ Lgn £ Offer on behalf of the Acauirer g b
as given below: number SEBI/HO/CFD/DCR-IIICIRIP/2021/615 dated August 13, 2021 issued by SEBI. As per SEBI Circular bearing 0 the Fublic Announcement, Detalled FUDIC Statement and Liralt Letier ot Ofier on benall ot the Acquirer have been
Name of the Stock| Total number of Equity Shares traded | Total Number|  Annualized Trading number SEBIHO/CFD/DCR-IICIRIP/2021/615 dated August 13, 2021, a lien shall be marked against the shares of duly and legally authorized to sign this Letter of Offer.
Exchange during the 12 (Twelve) calendar of Listed | Turnover (in terms of % of the shareholders participating in the tender offers. Upon finalisation of the entitiement, only accepted quantity of shares J. This Pre-Offer Advertisement cum Corrigendum to the Public Announcement, Detailed Public Statement and Draft
months prior to the month of PA | Equity Shares| Equity Shares Listed) shall be debited from the demat account of the shareholders. The lien marked against unaccepted shares shall be Letter of Offer will also be accessible on the websites of SEBI's website accessible at www.sebi.govin, BSE's
BSE 2,72,592 17,25,900 15.79% released. The detalled.procedure for tendering and settlement of shares under the revised mechanism is specified website accessible at www.bseindia.com, Manager's website accessible at www.growhousewealth.com, and
under the Paragraph 8 titled as ‘Procedure for Acceptance and Settlement of The Offer’ on page 46 of the Letter of Offer. Registrar's website accessible at www.skylinerta.com
(Source: www.bseindia.com ) . . Ww. skylinerta.com.
G. Revised Schedule of Activities: ; )
Further, with respect to the GSM framework status, the equity shares of the Target Company are presently placed under . —_ — - Issued by the Manager to the Offer on behalf of the Acquirer and PAC's
Stage IV of the Graded Surveillance Measure (GSM) framework and the same was implemented with effect from May Major Activities Original Schedule (1) Revised Schedule (1) GROW
13, 2026. Public Announcement Wednesday, March 18, 2026 | Wednesday, March 18, 2026 H @ SE
46  Under Para6.1- JUSTIFICATION OF OFFER PRICE- following words has been updated at para 6.1.5 (a2) of the LOF: Publication of Detailed Public Statement Friday, March 27, 2026 Friday, March 27, 2026 WEALTH
ili i q ] MANAGEMENT
(a2) Issue price of Convertible Warrant issued on preferential basis of the Target Company to Acquirer Filing of Draft Letter.of Offer with SEBI : Tuesday, April .07' 2026 Tuesday, April .07' 2026 Grow House Wealth Management Private Limited
47 Under Para 11- ‘DOCUMENTS FOR INSPECTION' following points has been addediupdated in the LOF: Last Date for a .publ|c announcement for competing offer(s) Wednesday, Apr!I 22, 2026 Weqnesday, April 22, 2026 CIN: USTI00GJ2022PTC133630
Last date for receipt of Comments from SEBI on Draft Letter of Offer | Wednesday, April 29, 2026 Friday, May 29, 2026 (2) ( )
18.  Observation letter bearing reference number SEBIHO/49/12/11(7)2026-CFD-RAC-DCR1/ 1/12662/2026 dated May 29, T— Vond m M 2’02 5T Wes : —" e % A-608, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G. Highway, Ahmedabad-380054, Gujarat, India
2026 received from SEBI in terms of Regulation 16(4) of the SEBI (SAST) Regulations. ontfied Date (4) — onday, ay 2, ednesday, May 2, Tel: +91 79353 33132 / +91-79-35333682
D Instructions for Public Shareholders: Date by which Letter of Offer will be dispatched to the Shareholder Monday, May 11, 2026 Thursday, June 04, 2026 E-mail: takeover@growhousewealth.com
' InC f Equity Sh held i tH Dematerialized F Last date by which a Committee of Independent Directors Website: www.growhousewealth.com
a. n Lase of Equity Shares are held In the Dematerialized Form: constituted by the BODs of the Target Company shall give its| Wednesday, May 13,2026 Monday, June 08, 2026 Contact Person: Mr. Ajit Santoki
The Public Shareholders who are holding Equity Shares in electronic/dematerialized form and who desire to tender recommendations SEBI Reg. No: INM000013262
their Equity Shares in this Offer would shall approach their respective selling broker indicating to their selling broker Last Day of Revision of Offer Price / Share Friday, May 15, 2026 Wednesday, June 10, 2026 Validity: Permanent
the details of Equity Shares that such public shareholder intends to tender in this Offer. Public Shareholders should lssue Ofy advertisement announcing the schedule of activities b FOR AND ON BEHALF OF THE ACQUIRER AND THE PAC
ir Equi i i i i s:
tgnder their Equity Shares befo_re mark(?t hours close on the_last day of the tendenng period. Fgr_Further |nformat|on, for Open Offer, status of statutory and other approvals in Friday, May 15, 2026 Wednesday, June 10, 2026
kindly refer to paragraph 8.21 titled as ‘Procedure for tendering Equity Shares held in Dematerialised Form’ on page newspapers Sd/- Sd/-
49 of the Letter of Offer. - - Divyesh Savaliya Divyesh Savaliya
b In the case of Equity Shares held in physical form: Date of commencement of tendering period Monday, May 18, 2026 Thursday, June 11, 2026 Director PAC 1
B g ‘f’R o :’thy et 1 OoR! Reclaions and SEB! e a3 Do Date of Closing of tendering period Friday, May 29, 2026 | Wednesday, June 24,2026 | Qnix Renewable Limited
S per e provisions of Reguiation (1) of the ( ) Reguia ons an S press release datef ecemoer Date of communicating the rejection / acceptance and payment Friday, June 12, 2026 Tuesday, June 30, 2026 3 3
2018, bearing reference no. PR 49/2018, requests for transfer of securities shall not be processed unless the securities of considerafion for the acquired share Sdr } Sdi-- )
are held in dematerialized form with a depository with effect from 1 April 2019. However, in accordance with the circular - 4 y . Piyush Savaliya Nikhil Savaliya
issued by SEBI bearing reference number SEBIHO/CFD/CMD1/CIR/P/2020/144 dated 31 July 2020, shareholders Post Offer Advertisement Friday, June 19, 2026 Friday, July 03, 2026 PAC2 PAC 3
holding securities in physical form are allowed to tender shares in an open offer. Such tendering shall be as per the Post Offer Report Friday, June 19, 2026 Monday, July 06, 2026 Place: Ahmedabad
provisions of the SEBI (SAST) Regulations. Accordingly, Public Shareholders holding Equity Shares in physical form Date: June 09, 2026
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